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State Poly.echnics

Bombay. Four. One 1n Shola™
pur and one in
Karad Location
of the other two
not decided.

Kerala One in Trivandrum.

Mysore Three. Cne n
Chennapatna, one
in  Chick-magalur
and one 1 Bel-
gaum

Rajasthan Two One 1n Udar-
par and one in
Ajymer.

West Bengal Two  Locafion not
decidad

Uttar Pradesh Two One in Bare-
illy and one 1in
Jhansi

Jammu & Kashmir One in Sringar

In addition to the above, proposals
from private agencies for the open-
ing of new polytechnics are also con-

sidered as and when recetved The
Central Government have approved
so far, the establishment of 6 non-

Government Polytechnics during the
Second Plan period The Polytech-
nics are to be located one each at
Madras, Pollachi, Hyderabad, Quilon,
Kalady and Changanacherry

(c) The following 1s the order of
Central assistance for the establish-
ment of State Government and Non-
Government Institutions'—

Government Institutions—
333%
Recurring Nil.

Non-recurring

In the case of Assam and Orissa,

the Central assistance is however,

50 per cent of the non-recurring

expendifure instead of 33—1/3 per

cent

Non-Govermment  Institutions—

Non-recurring 5°Y

Recurring 25% wupto the
end of
the plan

period.

Ball, 1957 2092
PAPER LAID ON THE TABLE

.

REPORT OF THE PUBLIC SERVICES
(QUALIFICATIONS FOR RECRUITMENT)
CommMrITTEE, 1956,

Tue MINISTER or HOME AFFAIRS
(SHRT GOVIND BALLABH PaNT): Sir, I
beg to lay on the Table a copy of the
Report of the Public Services (Quali-
fications for Recruitment) Commuttee,
1956 [Placed in Library. See No.
229/571]

THE APPROPRIATION (No 4) BILL
1957—continued

Surt B SHIVA RAO (Mysore) Mr.
Chairman, I am confining my remarks
simply to one problem which has been
very much before the Government
and the public during the last few
weeks. That problem may be describ-
ed as ‘staff relations,” that i1s to say,
relations between Government em-
ployees and the Admistration It
15 true, Sir, that at the moment there
18 a certaln 1mprovement mn the
situation The threat of strike by the
P & T workers and other Central
Government employees has been
withdrawn A Pay Commission has
been appointed with a Judge of the
Supreme Court as Chairman, and this
Commuission 1s at liberty to submt
interim reports on specific problems
within 1ts terms of reference

These steps and the Prime Minis-
ter's personal mtervention have
undoubtedly created a better atmos-
phere But Sir, at the same time one
is bound to say that there will be
uneasiness until Government em-
ployees all over the country are
satisfied that a radically new approach
18 being adopted towards this problem
of, what I call, staff relationec

It was reported a few days ago that
the Prime Minister said to a deputa-
tion of Non-Gazetted Officers who
met him, that he was in  favour of
removing disparities in the scale of
salaries of Central Government and
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of State employees. Every re%son-
able person will, of course, agree' with
this point of view but should the Com-
mission now appointed proceed' on
this basis in making its recommenda-
tions, State Governments may find
that they have to face the problem of
additional expenditure in the very
near future. I cannot help obseﬁving
in this connection that if Rajkumari
Amrit Kaur’s realistic suggestions,
which sh~ made in the last Session of
this House, of scrapping prohiT;ition
and of reviving the salt tax had!been
accepted, much of today’s anxiety
about lack of funds would propably
have disappeared. Be that as it may,
I submit that the Government must
immediately strengthen its position in
relation to its employees. It will not
do to say that we can wait untjl the
present Pay Commission has made its
report or reports. There is discon-
tent which is mounting all ovdr the
country and it should be dispelled as
soon as possible. To illustrate, this
point, let me quote very brieﬂ;j from
two letters which I have received in
the last few days. One which I receiv-
ed only yesterday was from Bombay
from an As ociation of Centrall Gov-
ernment Employees. The writet who
is an office-bearer of that Assodiation
says and I am quoting his words:

“In the last few years we | have
made no less than 26 representa-
tions. Many of them were written
and some were made tHrough
deputations. We have had nolsatis-
faction and we have hal no
answer even.”

A Minister of State from DeIhJ went

to speak to them some months ago
and frankly told them after a dis-
cussion: “Justice is on your side.”

They expected justice on his return
to Delhi, but the position rémains
even after some months, exactly as
it was, except that this Minigter is
no longer in the Government.

Another letter is from a Class II
officer who retired two years ago from
the Archaeological Department. He
has made several attempts unsyccess-

46 RSD—4.
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fully to obtain his gratuity claims
settled. I intervened and wrofe to
the Auditor-General and sought his
help but even that has not been of any
avail. There are many retired Gov-
ernment Officers who have to wait for
years before their pension claims are
settled.

Sir, I could give more instances
but that is not my purpose. But I
maintain that the machinery of Gov-
ernment is running down, and some-
thing must be done at once to restore
efficiency at all levels, not only on
the part of the rank and file, and to
tone up the Administration.

We talk glibly about removal of
corruption from the ranks of Govern-
ment servants. Certainly corruption
must be rooted out from our services;
but I would point out that delays,
which sometimes extend to months,
in the payment of salaries to men
who have no bank balances to fall
back upon and a wmankling sense of
injustice do not help to build up the
moral fibre of low-paid Government
servants.

This is not the first Pay Commis-
sion to be appointed, the one that is
going to be presided over by Justice
Jagannath Das. Even in 1946, when
discussions were going on for the final
transfer of power from Britain to
India prices had soared so high after
the Second World War that it was
found necessary to appoint a Pay
Commission under the Chairmanship
of another distinguished Judge, Shri
Varadachariar, Though it was called
a Pay Commission, its terms of refe-
rence included—and I am quoting
one of the terms— )

“Consideration of the machinery
for negotiating and settling ques-
tions relating to conditions of ser-
vice which may arise out of diffe-
rences between Government and
its employees.”

The Varadachariar Commission con-
sidered this particular problem at
some length. It sent its Secretary te
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London to study the functioning of
Staff Councils, the Whitley Councils
as they are called, and on his return
he circulated a memorandum to the
Members of the Commission and to
the various Departments of the Gov-
ernment of India. The response, 1
believe, was not particularly encour-
aging from the higher ranks of the
Secretariat at that time. Sir, this is
not surprising because although the
British element had begun to disap-
pear during the transition period
senlor Indian Officers, brought up in
the British tradition, were reluctant
to part with their power and autho-
rity and to agree to discuss staff pro-
blems with their subordinates with
frankness and on a footing of equa-
lity.

The Varadachariar Commission
made a very significant observation
of a general nature which I propose
to read to the House. It was written
ten years ago, but it is entirely rele-
vant and applieable to the conditions
of today.

The Commission observed:

“As Government is in a position
of authority and advantage, it must
recognise the importance of con-
vincing its employees that the
representations and grievances of
the latter will receive due and
immediate consideration from Gov-
ernment. We lay particular stress on
this point because the evidence
before us disclosed absolute dis-
trust, not to say despair, on the
part of most grades of public
servants as to their ever receiv-
ing a fair response from Gov-
ernment to their representations.
Every effort must be made to secure
coopcration, consultation, discus-
sion and negctiation between the
staff and the Government. This can
be best achieved if some machinery
"is kept in constant operation
through frequent meetings. A
status of harmony can result
only from the constant associa-
tion of representatives of both
sides in an interchange of views
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and suggestions so that dis-
cus.ions, even over gontested mat-
ters, may result in friendly com-
promise. Both sides must meet on
terms which enable free discussion
to take place. The rank and file
of the service should feel that ques-
tions affecting them are being look-
ed after in an orderly way through
discussion between the represen-
tatives and senior officials; and even
when the officials are not able to
agree with the Staff representatives,
they would do well to explain the
reasons why”.

That is the end of the quotation. The
Commission then recommended that
as a last resort, there should be,
except for the highest class of Gov-
ernment servants, ad hoc tribunals
similar to the Civil Service Arbitration
Board in England. Sir, I apologise
to the House for this rather lengthy
quotation but I invite the attention
of the Government and of the House
to one particular sentence from the
passage that I have just read, namely:

“The evidence before us disclos-
ed absolute distrust, not to say des-
pair, on the part of most grades of
public servants as to their ever
receiving a fair response from Gov-
ernment to their representations.”

It was serious enough when this
absolute di'rust existed in the days
of the British to which the Varada-
chariar Commission refers. But, I
submit, it is a dangerous symptcm
when a National Government, only 10
years old, is straining every nerve to
convert itself into a Welfare State.

The Varadachariar Commission,
after carefully considering the evi-
dence, felt that it could not go beyond
a general recommendation in the fol-
lowing terms:

“Practical experience as well as
authoritative opinion seems to be
agreed on the following points:

(1) In the adjustment of diffe-
rances between the State and its
employees, the best course will
be to prevent such differences
developing into a dispute;
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(2) Even when a question has | civil servants of all ranks can make

become the subject matter of a
dispute, it will be best to secure
its settlement without resort to
any external machinery, that/ is
to say, by negotiation between
the two sides; r

(3) If and when it becomes
necessary to seek outside help, it
must rather be for purposes of
mediation and conciliation than
for adujudication; and lastly.

(4) If attempts at cenciliation
fail, adjudication must be sought
by voluntary or agreed subrnis-
sion rather than by compulsory
reference.”

"These, Sir, are the general rech-
mendations of the Varadachariar
Commission. Unfortunately, irome-
diately after the transfer of poyer,
our Governments, both at the Centre
and 1n the Stales, became preoccupied
with a host of problems. Before they
could be tackled, fresh problems
appeared.  As though they were‘not
enough. we generously undertook| to
carry additional burdens such as| the
reorganisation of the States, which
to my mind, at any rate, was otn
unnecessary and undesirable Today
we are looking round for funds with
which to carry out the Second [Five
Year Plan.

In all this we forget one essential
factor. All machines, if they ane to
be maintained at the highest pitch of
efficiency, need vigilant attention for
maintenance and repair. Periodically
they have to be overhauled. With-
out these essential precautions, no
machine, however good it may be| can
be expected to survive for ever the
strain of constant wear and tear. This
is equally true of the machinery of
Government. May 1 invite the atten-
tion of the House, not to the adminis-
trative structure that Britain built up
Jin this country for her own purposes
and in her own interests, but tp the
one they now have in Britain itself?
In Britain they have recognised C:vil

representations to the Government.
Secondly, they have the Whitley
Councils to which I have referred,
with a National Whitley Counci at
the top. Committees of these Coun-
cils meet periodically, once a week
or sometimes once a fortnight, both
separately on the staff side and
jointly.

The purpose of these Councils is to
secure the greatest measure of co-
operation between the Government
as the employer and Civii Servants,
in all matters affecting the Civil Ser-
vice, with a view to increased effi-
ciency and the greater well-being of
the employees. They provide the
machinery for dealing with grievances
and for bringing together the expe-
rience and different points of view of
the administration, the clerical and
what in Britain is called the mani-
pulative Civil Service.

Within these wide limits, these
Councils deal with all matiers affect-
ing the conditions of service. They
determine the general principles gov-
erning recruitment, hours of work,
promotion, diseipline, tenure, remune-
ration and  superannuation. Ard
throughout, the stress is on joint con-
sultations. Agreements are reached
by the general sense of the consulta-
tive body, not by votes.

Sir, in addition to these. there are
Welfare Officers—twenty eight of
them—in the British Secretariat, if I
may use that expression, one or more
being attached to each Ministry. A
Welfare Officer has numerous func-
tions. He usually looks after such
points as medical relief, canteens,
first-aid, recreation and cultural acti-
vities and so on. Sir, what have we
in this country to compare with these
various bodies and amenities that I
have just described? Next to nothing.
They have, on the whole, a contented
and highly efficient Civil Service in
Britain; and the explanation I have
just given. They may sometimes be
disappointed, especially when a staff

Service Associations through which | problem has not been solved to the
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full satisfaction of the rank ard file;
but there is no sense of frustration,
nor of resentment, because opporiu-
nities are given for full and frank
discussions at every stage.

Therefore, I would suggest to the
Government, Sir, that we should not
wait for the recommendations of the
Commission presided over by Justice
Jagannath Das which will commence
its labours next week. After all, we
have the unanimous recommendations
of the Varadachariar Commission and
these are already ten years old If we
could make even a beginning in
some of the directions that I have
indicated, I feel confident that the
results will prove positive and satis-
factory. Thank you, Sir.

SHRI M. GOVINDA REDDY
(Mysore): Mr. Chairman, the short-
age of food is one of the big headaches
that the Government is having and I
would, therefore, try to confine myself
to the Ministry of Food and Agricul-
ture’s Demand, in making my remarks.
Sir, India has been an agricultural
country where about 80 per cent. of
the population are engaged in agricul-
ture. Still it has been the misfortune
of this country that it has Yeen con-
tinuously suffering from food shor-
tage. Sir, this food shortage is not a
new malady, for it has been there for
long. But I will just give some figures
which will present the picture which,
as the hon. House will agree, deserves
the most serious consideration at the
hands of the Government and the
House. Sir, I would quote the figures
of imports of foodgrains from the
year 1947 to 1956.

In 1947, the value of imported food-
grains was Rs. 93,99,00,000. In 1948,
it was Rs. 129,72,00,000. In 1949 the
figure was Rs. 144,60,00,000. For 1950
the figure stands at Rs. 80,60,00,000.
For 1951 it is Rs. 216,79,00,000. In 1952
it is Rs. 209,07,00,000. In 1953 we had
the low imports viz. 85,95,00,000. In
1954 Rs.  47,02,00,000, in 1955
Rs. 33,11,00,000 and for the year 1956
it has gone up again to Rs. 56,34,00,000.
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i In spite of our incurring a very high
expenditure on agriculture in the
First Five Year Plan and our spending
about R . 354 crores on agricultural
and related developments, and about
Es. 647 crores on irrigation and power,
still the position is not very encourag-
ing. At ihe end of the Plan. Sir, we
had only about four million tons pro-
duced in excess of the target of the
First Plan. Although we had spent
such heavy amounts, we have not got
a reassuring picture at all,

We cannct entirely depend on the
expectations from multi-purpose pro-
jects for solving this problem. We
expected certain additional land to
come under irrigation on account of
these multi-purpose projects. It is
estimated that during the course of
the second Five Year Plan, about 21
million acres of land will be brought
under irrigation. This is to be seen.
We expect to have an increase of
28 per cent. in food production. How
far these targets can be realised is a
point to be considered and I have my
l own fears. We have to make areal-

istic evaluation of what is going on
‘ now. Sir, the review of the Plan has
1 this sentence in it: “During the first
1
I

Five Year Plan, from major and
minor irrigation works, irrigation vras
available for about 63 million acres
of land as against the target of 8'5
million acres and the actually irrigat-
ed area was a little over 4 million
acres.” Where we had fixed a target
of 85 million acres, we could achieve
only 4 million acres. Let us now take
the multi-purpose projects. The target
for Bhakra-Nangal was fixed at
13,61,000 acres whereas the achiev-
ment has been, at the end of the Plan,
only about 11,81,000 acres. For tfie
D.V.C. we had a target of 5,95,000
acres but our achievement was nil.
For Hirakud we fixed a target of
2,61,000 acres and here again fthe
achievement has been nil. Since the
end of the Plan, some area has been
brought under irrigation in Hirakud.
It is really a matter meriting very
serious consideration at the hands of
the Government. At the time the
Tilaiya Dam was proposed to be con-
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structed, the authorities who sponsor-
ed the proposal and who made the
surveys expected that this project
would bring a considerable area under
irrigation but to this day, Sir, not a
single acre has been brought under
irrigation. There have been proposals
made at the time of the construction
and during the construction but those
proposals have not been attended to at
all. The D. V. C. Project, as everybpdy
knows, has consumed lots of money
and out of this series of projects, three
at least were meant mainly as power-
generating projects but still they had
irrigation potentialities. We banked
upon the Durgapur Barrage for the
realisation of the entire irrigational
potentialities. It was expected that
by the end of the Plan, about one
lakh acres of land would be irrigated
but we find now that not a single
acre is being irrigated. Government
have not, as far as my knowledge
goes, examined the reasor why, for
instance, those who estimated that
under the Tilaiya Dam so much of
land would be brought under irriga-
tion failed to bring that land under
irrigation, why, even after the Durga-
pur Barrage was' ready to let out its
water, not even an acre of land has
been irrigated for two years? Ewi-
dently, the West Bengal Government
who is the beneficiary under e
D. V. C, the lands of which are
going to be irrigated by the Dur-
gapur Barrage waters, has not shown
much interest or is indifferent. The
D.V.C. which is running the corpora-
tion on the Government of India’s
money, also has not taken any respgn-
sibility towards that. Bihar, which| is
another partner in this, evidently has
little at stake. It is not going to bene-
fit by its waters and, therefore, Binar
is sitting quiet. Even at such a time
when we are faced with such a serigus
food shortage, these three partners
are sitting quiet and very little
attempt is being made to bring the
1955-56 targetted one lakh acres |of
land under irrigation with the help
of this Durgapur Barrage. Very
recently, just a week or two ago, the
D.V.C,, have taken a decision that in
spite of the indifference of the Be{n-

.

I

|
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gal Government, they are going to let
out the waters of the Durgapur Bar-
rage firee, without collecting a ple.
While so much was expected from the
irrigation projects, even in my own
State only about 12,000 acres have
been brought under cultivation. There
are so many figures but our depen-
dence on the new projects for bring-
ing more areas under irrigation
is not going to help us mate-
rially at this rate in enabling
us to achieve the targets. There-
fore, Sir, it is a question which should
merit our serious attention. I am mak-
ing some suggestions without forget-
ting 'the fact that the Government of
India have done much to ease the
situation. I am making suggestions
which, i my op:mnion, have not receiv-
ed good consideration at the hands of
the Government.

Sir, the first point that I would like
to make is that they have not given
incentives to agriculturists. These
days we are talking so much about
incentives, labour incentives, etc. We
say that unless more incentive is given
to labour, labour is not going to be a
successful partner in the production
and in increasing the wealth of
the country. Therefore, we are giving
them by way of incentives, several
amenities and several financial benefits
on which I am not going to dwell at
the moment. Similarly, we are giving
incentives to businessmen and indus-
{rialists. We are giving them loans
and, God knows, after some time we
will have nothing but scrap from some
of these industrial concerns to recover
our loan. In industries like Cement,
we are helping the industrialists
towards capital formation at the cost
of the consumer. We are collecting for
them the cost of the capital by way
of adding the cost to the price of
cement. We are packing off indus-
trialists, businessmen and even dan-
cers, musicians etc., to other countries
at our cost but never have we thought
of the agriculturists. There is one
thing. The hon. Minister for Agricul-
ture may say that they have done this
but that too is because of other con-
sideraticns; they may say that they
have sent some Youths under the
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International Farm Youth Exchange
but the Government is not incurring
any expenditure on this. It is
as a result of a mutually reciprocal
attitude that they are sending out
some farmers but the Government
are not incurring much expendi-
ture on this. At a time Ilike this,
should it not be the concern of the
Government to see that the agricul-
turists do get some incentives? Money
incentive has not been given to the
agriculturists by the Government but
money incentive has been given to
the agriculturists by Providence. What
I mean is psychological incentives. In
what way do the agriculturists feel
that they have been invited to the
counsels of the Government, that they
have been actively associated with the
work of the Government? Sir, even
in the matter of the Community Pro-
jects, the Evaluation Report says that
the Government has not succeeded—
the Community Projects Administra-
tion has not succeeded—in enthusing
the people and in making the people
closely associate themselves with the
work of the Administration. This is
a fact.

As soon as I became a Member of
the House, some committees were
formed, Import Council, Export Coun-
cil, etc. T wrote a letter to the Prime
Minister bringing to his notice the
fact that not a single agriculturist was
included in at least the council deal-
ing with the exports. The Prime
Minister passed it on to the concerned
Minister and the concerned Minister
came to me and said, “Why do you
think the agriculturists should be
there?” In a matter of exports, the
Commerce and Industries Minister
thinks that the agriculturists have
nothing to say, that they should have
no say. As long as this mentality
prevails, I am sure they will not be
able to enthuse the rural masses and
without enthusing the rural masses,
they will not be giving the agricul-
turists the incentive to produce more.
Again, Sir, recently, as the House is
aware, a Committee has been appoint-
ed for examining the question of food
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prices, the Food Prices Enquiry Com-
mittee. When this tdea was mooted,
I approached both the Minister for
Agriculture and the Minister for Food
and Agriculture—and had discussions
with them also—and represented to
them very humbly that howsoever
eminent the economists that they will
include in the Committee may be, an
ounce of practical sense was much
more than a ton of theory and, there-
fore, they should include at least some
practical agiculturists—some men who
have real intimate knowledge of rural
conditions but, Sir, to my great sur-
prise and my sorrow I did not find
in the Committee a single practical
agriculturist. Now they have made
some arrangement for fixing a ceiling
on land holdings. Even there there is
not a single agriculturist, who should
be intimately associated with such
matters.

SHRI P. D. HIMATSINGKA (West
Bengal): What kind of practical agri-
culturist is my friend suggesting?

Surr M. GOVINDA REDDY: Well,
Sir, if you give me time I will answer.
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Therefore, Sir, it is very necessary,
and if the Government want a perma-
nent solution for this problem then
they must associate the rural masses,
the agriculturists in such fields “and
such sectors as concern them at least.

Then the second point which I would
like to make is that the Planning
Commission, in whatever it does in the
countryside, should do it through the
agricultural institutions. I am making
this suggestion after giving serious
thought to the matter. At present
office-bearers of the Planning Com-
mission make direct approaches to
the people. Well, there should be one
agency and that one agency must be
responsible.  The planning agency
should not interfere in the matter of
any executive matters. If at all it
wants to interfere, it should interfere
through the executive, through the
Union Ministry.

The other suggestion which I would
like to make is that the Government
must succeed in enthusing the people.
To this day I have not found the
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Government consulting Members of
Parliament on the question of foog
shortage, and Members of Parliament
represent the people and man?-n og
those who have come here have much
experience. When the whole country
is now facing this stark reality of fooq
shortage they have not made any
attempt to consult the Members ot
Parliament. Should they not take the
Members of Parliament and the loca)
M.L.As into confidence, consult them
and create area councils in their res.
pective areas? They should see what
suggestions they have to give in the
matter of solving this problem. 1
would very RAumbiy suggest that thrs,
if done, would go a long way in
achieving success in this direction.
We should set up area councils taking
in also the M.L.As. for acres which
fall in their constituencies and take
their suggestions.

The fourth suggestion which I have
to give is this. Government has
hitherto been paying very little atten-
tion to the growing of millets. Sir,
as everybody knows, the majority of
population in this country eat millets.
They do not eat rice; they do not eat
wheat. ‘Millets’ is the staple foed of
the large masses but all our attenhtion
has been concentrated on the grpwth
of rice and wheat as though there is
no other foodgrain except rice and
wheat. Well, Sir, there is this virtue
in favour of millets. Millets cary be
grown without much rain and lr‘%llets
are fairly free from the vagaries of
Nature and millets do not require
very fertile soil to be grown, Sir,
millets are very good food. We have
been conducting research in food and
Government, with their eyes clpsed,
have been giving funds for | the
development of the theory of artificial
rice, which nobody eats and whith, I
am sure and I challenge, will ndt be
successful. It is ridiculous in a doun-
try like this that we should be think-
ing of spending money on artificial
rice but not attend to millets. Sjr, if
we examine this food bulletin we will
find that the yield of millets over
years has been uniform whereas the
production of wheat and rice has(ﬁuc-
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tuated, has changed considerably from
time to time. So millets can be very
easily grown but, Sir, I find to my
utter dismay that the area under mil-
lets is getting less and less year by
year. It is not of course on a con-
siderable scale and to an alarming
degree. At least it is nof increasing.

21¢c6

Surr N. R. MALKANI (Nomina-
ted): New maize on a very large scale
is being grown in the Punjab,

Sarr M. GOVINDA REDDY: That
is good. I am glad to know of it. So
those millets can be grown, and those
who are in the habit of eating rice
and wheat may be asked to change
their food habits. In fact many of the
millets of which I have knowledge,
many of the millets which we use as
staple food are greater in their nutri-
tive values than either wheat or any
other strong food. Why can’t the
Government instruct its food techno-
logical laboratory or laboratories to
carry on research in these millets and
publicize the results to the people, and
show how much more nutritive value
and calcium content they possess than
either rice or wheat, and thus try to
induce them to change their food
habits, to take more and more to these
things. .

|

Tre MINISTER or CO-OPERATION
(Dr. P. S. DesHMUKH): We are
more deficient in millets than in rice
and wheat.

Surt M. GOVINDA REDDY: That
is my point. So you ean with a very
little effort increase the production of
millets, a fraction of the effort that
you are putting in on the production
of wheat and rice. I do not mean to
say that you should not attend to the
production of rice and wheat. But
you are not at all giving any attention
to the growth of more millets. You
may give some attention to this and
you may give some more money as
grants-in-aid. As an incentive to the
growth of millets I would suggest, Sir,
that we may persuade the State Gov-
ernments to exempt those landholders
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who do not own more than ten acres
of land from payment of land revenue
if they took to the cultivation of mil-
lets. Government realise very little
by way of land revenue from such
holdings. At the most it may be ten
rupees per annum for 10 acres even

taking the highest land revenue into
account,
Surt N. R. MALKANI: In some

parts of India millets are almost as
expensive as wheat,

Surt M. GOVINDA REDDY: That
is because we do not grow enough.
We have not encouraged its growth,
He is right. Millets are sold at the
rate of 23 Madras measures per
rupee in my own place whereas rice
is sold at the rate of 13 Madras mea-
sures per rupee. That is true.

SHRIMATI YASHODA REDDY
{Andhra Pradesh): 1 believe that in
Kerala artificial rice is very popular.

Surt M. GOVINDA REDDY: 1
should be glad if that could be con-
firmed. 1 certainly am not in a posi-
tion to change my opinion and I am
sure that the country will not take to
it in the least.

Well, Sir, the other suggestion which
1 wanted to make is for strengthening
the co-operative societies. Here, Sir,
I must appreciate that the Govern-
ment . . . .

(Time bell rings.)
How long shall 1 go on, Sir?

Mr. CHAIRMAN: Go on for five
minutes more.

SeErt M. GOVINDA REDDY: Here,
Sir, I do appreciate the efforts that the
Government have made in training
the co-operative societies in building
up warehouses and all that. This
House knows, Sir, that we have passed
the Agricultural Produce (Develop-
ment and Warehousing) Corporation
Bill. Even here the anticipated target

|
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of agricultural reserves has not been
reached. We had fixed a target of 135
crores of rupees of agricultural credit
as being available at the end of the

first Plan, that is, 1955-56, Rs. 100
crores as short-term loans, Rs. 25
crores as medium-term loans and

Rs. 10 crores as long-term loans, but
the Review of the first Plan has this
to say in this regard: “The total
reserves were considerably short of
the targets indicated in the Plan.” Sir,
everybody knows that the agricul-
turist cannot hold on to his surplus
food produce. It is because he has no
capacity to store. Now our short-term
loans are given on crop basis and as
soon as he harvests he should pay
back the loan. But his real trouble
starts after harvesting. By that time
he has to pay the land revenue assess-
ment. By that time he has to renew
his domestic needs, and therefore the
real demand comes to him after the
harvesting period. For medium-term
loans the provision made is very little.
Therefore it is necessary, in order to
see that the surplus grain does not
pass from the hands of the grower to
the hands of the middleman and to
the hands of %he hoarder, that he
should get financial assistance to hold
it on.

Then, Sir, about this warehousing I
hear just a whispering campaign in
Government circles that the Finance
Ministry is against giving any addi-
tional grants to the warehousing cor-
porations. If that be a fact it would
be a sad day for us. The warehouses
can do a lot in resolving the food
difficulties. It the surplus grain in a
village could be collected and stored,
if at least there is one warehouse for
ten villages or twenty villages where
the surplus foodgrains could be stored
through a co-operative there, that
would be available for consumption
not only in that area but in the neigh-
bouring areas too. But if it passes to
the city nearby then it is lost for ever.
It will be hoarded there and unless
high prices are paid it will not be
released. Therefore, I would very
humbly suggest that if there is any
idea in the mind of the Finance Minis-
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loans for developing co-operative

try to tighten the grants-in-aii or the
societies, they should give it up.

-

Then, I have another suggestion to
make and that is about minor irriga-
tion. We have done a lot for minor
irrigation but there is a lot more to
be done. If, as I said, area committees
are established, they will be able to
suggest various minor irrigation works
that could st:]l be taken up, minor irri-
gation works and pick-ups; the latter
do not directly irrigate but Iincrease
the subsoil water resources About
fertilisers, of course, that question has
been discussed here and we should
see that good fertilisers are made
available. T

There 1s one thing more. In spite
of all that we have done, today if I
want to instal a pump set, not even
a bag of cement is available to me
unless T pay three times the| control
price to the merchant. No steel
implements are available at control
price and nothing that the agriculturist
needs 15 available to him easﬂb' and on
control rates. Why should we not
look into these things and see that he
gets all these things handy and also
that he gets the necessary financial
assistance so that he will havie all the
facilities to work and grow more. I
hope these suggestions will
in good light by the Minist
and Agriculture and more serious
attention than is bestowed on them
now will be bestowed hereafter.

sft dto dto sl (3T waw) ¢
AT FAET e, T A o
Afaes T & wET FT T ferar
yeaar g & va & g@ 97 An
FT ral 7 T F AT & ) g TF
AT FY AT a1 F g e
q ag fear =g e St S g
fraT WIS STl § @ &% | X A
JqT FC W § 9 IR ¥ IF A
e 3

{
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3 e 7 o e g@ & 99 o
frar 1 faard go qram fer we
FT BT AT IILT AT 2SI fF7 T
T[J H YA FA QP § AT ITE oA
qgT AR AT & HIGE § 99 J qOgd
FH AN HT € FAHAT gram g |
3@ 1 J1a ¢ 5 W3 A 20 AT -
ATES F1 9T 9T AT 3 T ¥ [ T
g7 g, fFar us 2 srggm # afz
o AT R0 TAR &AW =1 & a1 I+
I O TR T fFEW g9 e
F g qug A€ g W@rE | o a9
a7 afd g AQT-gHIR ST 7 9
¥ F T a @ AT AR qF oA
FATT | I8 Y FH T FT AIGC
forer 2—ifeq saEEaT™ dz® AR
QEURANIE St E=9 fFAm @
F AT AR ftar g, g o9 JaRT
are St w9 WA gy 9 gafad gaF
FIC AR 3T 71 a4 72 17 §, forew-
T /T TE W) IAST T [T I
framr Y o= A @ 2 AR g
TG AT 3T AT I3 &) 19 § i
SR ) o quy T faer & o5
framl FT A FU R FUS FT HEET
A & fyar @ 2-mwrw fedm
7y o= #R TEgR fedtaw & ¥
5% 57 I #1 faar v @ 3 FQ
FT AT g—1 fF FF=Y s
@t A1 AR & FE A F oAy g
rEATfaar & a<v &, =t ¥ a9 &
AR o777 7% 3w v § fa fF ag
ATy 7€ & 1 faeg, HAST AT ¥
S W OITE A9 1 gEag gA
IgHT gfaFR & F 79 A Qo
Td F 1% A TF T8N AT &, T AT
FITE yard frmr o wr d faeg
I NAE ¥ I9 ey ¥ @wil 9], 99
fad & O 9T AT I 9T § T
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o o g f ey v g3 fie,
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it fF dro uqo o & §, Tl K
wre® 1 g 5 W gz fa
3T & | fedl w1 §oS|R @
g F &) T TR FG TF qaT
g AR Y@ AT § FFT aH 9HEqr
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T & ST FAET 07 77 T agr v
fear s, qwr 3 fear s @ s w
T A FT TALAT g LY AT ? A
e AT AR Y qt w1 ey @ ?
gaeT ag & fF agr &y & faamg AR
FIE AT A & 1 agi 9 a8 Ayre
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& | agr fash a=d), Fafar @i} e
§ v A adr a@ g A, H A,
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fafreex @ feww & ST A g@e-
T # uF faq g7 71 39 Q,
IR A& & & q & a8t F1 99w g
g TN 7 agt wrErer e @ sea
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T U F M T8l ¥, ¥ foreg & o
e §—YU foe & 99 &€ UFT AT UH
FE AT A9 e e e agr
HYS[E & | AT A I F ST AT g
ERARARGC UG A S e e R o
T &, F fadma a7 o1 a6 § St
foama Ag) a1 awd, T Y T @ S
ST I FfEAT W A #Y e
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FT F1% 7 HIE 9T QAT ATTed AT
& qm & 2R 39 qoFi 7 & @]
STET #T HTATSY SUTRT § e W ww
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&, fr it oret o et # AT
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oY faeraa fog w8 @ 9 fF ST oy
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Mr. DEPUTY CHAIRMAN: It is
time, Mr. Sharma.

Surr B. B. SHARMA: Thank you.

Mr, DEPUTY CHAIRMAN: Mr,
Perath Narayanan Nair. We are sit-
ting through lunch hour. There are
32 names for today and some more for
tomorrow. So, unless we sit through
the lunch hour and till 5-30 p.M. we
cannot finish all the names. Probably
half-a-dozen Ministers may be inter-
vening So, we have to sit through
lunch hour and hon. Members will
please confine themselves to only 15
minutes—no extension.

Surt PERATH NARAYANAN NAIR
(Kerala): Mr. Deputy Chairman, we
appear to have travelled during the
last four or five months, especially
from the time .

Mr. DEPUTY CHAIRMAN: Just a
minute. If hon. Members are not here
when called, they will not get any
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chance till the other Members| have
had their chance. Yes, Mr. Narayanan
Nair. [

Surt  PERATH NARAYANAN
NAIR: Especially from the tim¢ when
we discussed the budget in thisl House
in the last session and up t¢ now
when we are discussing the ppro-
priations Bill; it was the Plan then; it
is the core of the Plan no The
difficulties in regard to foreign ex-
change and resources position| of a
certain magnitude were anticipated
then; but today actually a foreign ex-
change crisis of an enormously' vaster

magnitude stares us'in the
1 p.v. face we were called upon
to put forth the |utmost
sacrifices to save the Plan then.

Now we are warned that we must be
prepared for some sort of a pruning
of the Plan or some sort of a cut-back
in the allocation. This is a |serious
position and it is causing the |utmost
concern to all of us who are inferested
in the success of the Plan. There is
no denying the fact that the |foreign
exchange crisis is very serious.
During the First Five Year Plan, the
position was favourable to wus. We
had a continuously recurring |current
account surplus in the balance of
trade. It continued up to 1955-56 and
our foreign exchange reserve position
was alco all right. It ran tg¢ more
than Rs. 700 crores. But then there
was a sudden jump in imports, an
excessive spurt, during the year 1956-
57 and this sudden spurt has upset the
calculations of the planners. The
planners are almost panicky with
regard to the position of 'foreign
exchange. Now the Financ inister
has given his own explanatifn as to
how this state of affairs hak Been
brought about. In his opinioh, some
such crisis of this sort is inevitable in
the context of a developmenthl eco-
nomy. He has referred to certain
factors which have contributed to this

state of affairs. I agree that those
factors were present. For example,
the Suez Canal crisis, general infla-

tionary trend in world prices, then
our own upward revision of many of

|
|
|
|
|
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our estimates relating to targets here,
all these have been there. The
increase in our purchase of defence
equipment has also contributed to
that. But I do not think the Finance
Minister has given us a full explana-
tion for the deficit. There are certain
other factors which he has glossed
over in furnishing an explanation for
this state of affairs. I say, this crisis
has been brougnt about mainly
through the 1inert and in-efficient
handling of the foreign trade by the
Commerce and Finance Ministries.

In the first place, the fofeign
exchange components of the several
projects had not been worked out as
from year to year. There was a cer-
tain deficit anticipated. Both on the
Government side and on the private
side, there was so much hurry to
import as much quantity of capital
goods and other goods as possible
during the first year of the Second
Five Year Plan because, I say, no
vigilance was exercised on screening
our imports. There have been lots of
premature and hasty imports. Again,
because of the liberalising of the terms
of imports, a lot of consumer goods—
non-essential goods—have been allow-
ed to flow into this country. Even
in the matter of raw materials and
intermediate goods, no proper screen-
ing was made on the inflow of these
goods. So much so, our calculations
which according to the estimates of
the Second Five Year Plan in regard
to merchandising goods would have
amounted to Rs. 750 crores, have actu-
ally gone up to Rs. 1,100 crores. And
the result has been, at the end of
1956-57, the current deficit was to the
extent of over Rs. 292 crares. And
we had to make a drive to have
foreign exchange to the extent of
Rs. 290 crores. I say all this because
there has been a deliberate omission
on the part of the Government to
gear our foreign trade to the size and
the anticipated requirements of a
developmental economy.

Now there is this talk that the Plan
must be pruned. I say, it is a crime;
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it is fraught with grave consequences
to our country., The targets of the
.Second Five Year Plan, the allocation
and the size, were all agreed upon
after consultations between the States
and the Centre and the various sec-
tors. And even there, when we agreed
-to the original size and the original
allocations, we had to put a ceiling on
our aspirations. It was a compromise
Plan. Under the Plan, we are
endeavouring to create a capital-base
for our economy, especially in the
matter of heavy industries. We have
set out certain targets for increasing
our national income and also for the
-creation of employment potential. All
that is there and there has been so
much publicity. People have been
rexpecting much that in the long runm,
our economy is really going to make
a rapid and forward stride. Now, if
we are obliged in any way to take
any abrupt and sudden decision to cut
back the Plan, it will lead to great
bitterness and disappointment.

So, I am suggesting to the Govern-
“ment that we have to think twice, that
we have to explore all possibilities of
finding out methods of augmenting our
foreign reserves and revenues to the
limit so that we will be able to main-
tain the original size and targets. If
"we look back and analyse the import
and export position during the year
1956-57, we will be obliged to admit
that there have been mistakes and if
-we profit from the lessons of those
mistakes, it is possible that we will
‘e able to retrieve the position and I
am confident that the original size can
‘be maintained at least. Our first
efforts must be directed towards find-
ing out if it will not be possible for
us to augment our foreign resources.
There are other possibilities also. For
example, let us take the trend of our
import trade during the first nine
months of 1956-57. We find that both
on the Governmental sector and on
the private sector, there have been
‘huge imports of non-essential goods.
‘We have not been able to phase the
imports especially because the Plan-
ning Commission had not béen able to
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work out the foreign exchange com-
ponents from year to year. There was
this hurry and, as I said, there was
this hasty import. Sir, if you go
through the figures, you will find a
considerable guantity of what may be
termed non-essential goods. Take for
example the figures for the first six
months of 1956-57. Items like cutlery
and hardware account for Rs. 15
crores. And then again there are
gramaphones, refrigerators and such
other things which are not at all
absolutely necessary in the context of
our present economy. There have
been lots of imports and there has
been a regular inflow of these goods.
On those two items alone for one year
we can say that more than Rs. 15
crores of our foreign exchange
reserves have been consumed. And
again there have been large imports
of what may be called miscellaneous
jtems. Now I put it to the hon. Minis-
ter whether it is not possible for us
to conserve our foreign exchange by
slashing down the imports of commo-
dities like cutlery and hardware, pas-
senger vehicles, gramaphones, radios
and such other things. If we scan the
provision for the Second Five Year
Plan to the extent of about Rs, 270
crores, I think at least 50 per cent.
reduction is possible. Again, Sir, for
example we find that certain crores of
rupees have been allotted for sugar
imports. Is it necssary that we should
import sugar, especially now when
our production is going up?

Sur1 A. M. THOMAS (XKerala): We
are now exporting sugar.

SHrr PERATH NARAYANAN NAIR:
We are now exporting sugar. But
is it absolutely necessary, when the
target of production in the Second
Five Year Plan is so clear? And
even if our domestic consumption is
reduced a little, I think it will not
affect our economy very much, and
there may be some upward trend in
the prices. Anyway, Sir, I am just
putting these things here so that the
Minister can consider them. Again,
Sir, in the matter of raw jute, there
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have been imports of industriil raw

materials which have been used here
for the manufacture of consumer
goods, I say that if we scan our estj-
mates for various items under the
miscellaneous list, we will find that the
import estimates under the miscgl-
laneous list come to over Rs. 700 croreg
for the five year period. We can
reduce it. And not only that, Sir, hut
these imports of 1956-57 are also theye,
Are these things required for fimme-
diate wse for the purposes of our Plap
in the current year, or are they being
held over for the next two or three
years? Because of want of proper
phasing of the Plan, we have been
led into this soup. Then, Sir, if we
analyse the imports of the past vear,
and if we make a judicious use of
the imports of capital goods that we
have already got, then I think it will
be possible that at least in thé yegrs
to come the dissipation of our foreign
exchange resources, at least on Goy-
ernmental account, may be neduced
to the minimum. That possihility ig

there. Sir, in the handling of ths
foreign trade it is not only the importg
position that comes in, but the ex-
ports position also comes in. Now

one would be surprised that under
the Second Five-Year Plan the export
estimates for all the five years haye
been put at rather a stable and stag-
nant level of about Rs. 600 crpres. 1
submit, Sir, that it must be fOSSible
for us, if we make an honest effort,
if we do something for the diversifi-
cation of our trade, if we do nét allow
ourselves to be confined to pdrticular
. areas of political influence, %ith the
minimum drive, to increase oyr
exports at least by a small percent-
age, say, 10 per cent. And so much of
money is being spent in the nmame ¢f
export promotion for propaganda in
other areas and other places. But it
is not the producers here who detep-
mine the prices. The prices are deter-
mined by our forward traders or
monopoly exporters. And if we haye
no socialist plan, if proper planning
is not done on the industrial 'and the
agricultural sectors, and if we tefuse to
- make a proper use of the instruments
of ecanomy which are in our hangs,
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all these things are bound to occur.
Also, Sir, in the matter of augmenting
our earnings in respect of freight
charges, the possibility is there. The
development of external shipping and
all those things must get top priority.
So, in the matter of regulating imports
and in the matter of stepping up cx-
ports, the country does not feel reas-
sured that there has been any proper
handiing of the situation by the Min-
istry. I would therefore like the hon.
Minister to enlighten us on that issue.

Then, Sir, the hon. Finance Minis-
ter has remarked time and again that
there is necessity to explore all sourc-
es of external resources. Bilateral
agreements with foreign countries are
possible. I want to know what efforts
have been made during the last one
year or so, and again, apart from
these bilateral agreements, can we
not get some credit from the Interna-
tional Monetary Fund for long
periods? What is it that we can have
from the World Bank? And again,
can we not have long-term inter-
national commodity agreements with
other countries for short-term and
long-term credit and for deferred
payments? I think, Sir, that there
has been a lack of some integrated
policy in regard to these things. It
the planners had bestowed much
thought to these things and if there
had been some long-range planning in
the matter of foreign trade, they
could have reassured the public, and
this sense of defeatism and frustration
would not have been there. I submit,
Sir, that if you explore the possibili-
ties of augmenting your resources
along these lines and other lines—I
am just illustrating it—you may be in
a position to maintain the original
size of the Plan. But if you fall a
vietim to free enterprise propaganda,
naturally the effect will be on our
common people, and the sense of frus-
tration will be such that it will be
difficult for us to face it. I therefore
think that 1t will be possible, if there
is a proper and more judicious hand-
ling of our foreign trade by our Gov-
ernment, to maintain the original size
of the Plan.
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Then, Sir, there is one more thing
also. Supposing we find it absolutely
difficult to carry through these things,
some slashing has got to be done, of
course, as much as possible. And
even after exploring all these possi-
bilities you come to that decision, then
we have to think boldly what should
be the core of the Plan. Sir, the
Finance Minister has defined the core
of the Plan to be steel plants, pro-
grammes under power projects and
transport. Now, that sort of a hap-
hazard division would not do. While
defining the core of the Plan, Sir, we
have to take a more objective view of
the whole thing. Certain objectives,
certain aims and targets in the
matter of national income, in the mat-
ter of employment potential and in

the matter of general production
have been laid, and one sector is
interlinked with the other sector: |

the old Plan is linked with the
Second Plan. From year to year
there is this linking. So just to
isolate some of these from the whole
context and to say that it is the core
of the Plan will lead us to troubled
waters. The Planning Commission
has to categorise our projects as to
which require priorities from the point
of view of how it will help to build
a capital base, how it will
contribute to increase of our national

earnings and how it will create
employment potential also in this
country. You have to judge these

from these various view-points, hav-
ing an integral view of the whole pic-
ture and from year to year, you have
to work it out. I think especially dur-
ing the one or two years, the Planning
Commission ocught to have done these
things. They have not done it. For
their sins, the country is paying now.

Apart from the external resources
strain, the strain on our internal
resources also should be lessened

without affecting the physical targets
of the Plan; there are methods, espe-
cially in regard to projects requiring
foreign exchange commitments in the
matter of construction materials, in
the matter of equipment which will
tend to be capital intensive in work-
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ing ete. All this is possible. I don't
want to go into those things in detail
but in regard to building materials
there are possibilities for us to use
indigenous materials. The high-flow
styles of architecture can be given the
go-by for the time being and even in
regard to irrigation works, we :an
think of humbler methods. Instead
of very skilled labour we can use
semi-skilled labour. I am pointing
out that these possibilities are there.
Without exploring these possibilities
you come here and say that this crisis
is inevitable in the context of deve-
lopmental economy and that Govern-
ment is not to blame and Parliament
has to take responsibility. Yes, Par-
liament will take responsibility, and
1t has given its general approval t{o
the broad pattern but the handling
of the foreign trade especially has
been in Government hands. They
have bungled there; I have given
instances and I would request him to
enlighten the House on those points.

Regarding internal resources, now
Rs. 200 crores have been set apart for
village industries. It is good but does
it not require a thorough re-examina-
tion of the whole thing? How much
of building will be necessary under
that, and in regard to small indus-
tries also as well as imports of equip-

. ment and materials, are we sure that

this money is being spent properly?
In regard to social services also, some
of these can be gone into. 1 don't
want to go into the question of the
deliberate wastage that is going on
in those things. Look at a village.
How much of duplication of effort is
there? The Panchayat man, the Exe-
cutive Officer of the Panchayat, the
Patwaris or the Patil are all there
and again the Gram Sewak and then
the backward communities men. So
many people are working in that very
village without and coordination and
there is so much of duplication of
effort. You spend so much on far-
mers’ clubs and throwballs and discusg
about them. When we are faced with
these and when there is so much of
internal pressure on our internal
resources, by slashing such items it
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may not be necessary for us cut
down the original size of the [Plan.
That is my point.

In regard to village industrie§ and
social services mainly in regar to

construction, so much of material is
being used. These possibilities have
not been explored to the full and that
is my charge against the Ministny.
Regarding the Defence Departmeant,

I agiee completely with the remarks
made by Shri Sinha day before that

congistent with our policy of non-
alignment with powers, is it to our
national interest that we  should

entirely depend for our defence eguip-
ments and materials and arms on a
particular bloc. We have to do some
bold re-thinking on this issue because
the security of the country is involved
and I am not an expert in defence
matters but it is just common-fense.
When you pursue a certain policy, a
foreign policy, which has got the
approval of the whole country, when
you consciously refuse to align your-
self with any bloc, that you sgxould
depend for your arms on a partﬁcular
bloc is something which passes my
comprehension. Regarding jet planes
and others, I have nothing to add. But
on this question of defence equipment
I have one suggestion and that is a
small matter relating to Kerala, We
have a Hydrogenation Factory there
which was established in 1953./ It
was completed at a cost of Rs. 18/lakhs
but that factory has been lying idle
and it has no work and I am told that
the Defence Department buys on an
average about 8,000 tons of vanaspati.
The capacity of this factory is only
3,000 tons and if the Defence Deéepart-
ment can take up or assist in th¢ run-
ning of this factory, it will be a means
of saving ta the Defence Depariment.
More than that, after so much df agi-
tation we have got one factory but
for the last 7 years it has not been
tunctioning. If you help in thik, you
will be helping Kerala also.

I don’t want to refer in detail to
questions relating to Kerala. The
question of national disparity is there
but when you are seriously consider-
ing the various allocations in the¢ Plan,
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Bil1, 1957 2126

when even the demands under this
Appropriation Bill lack a sense of
reality because all of us in the back
of our minds, somehow or other, have
come to think that it is bound to be
revised, now I don’t want fo make
claims regarding this. Our Govern-
ment have placed their own claims
and demands before the Planning
Commission and the Central Govern-
ment but I want to mention two or
three small things. In Kerala, let
alone heavy industries and big indus-
tries, coir products and handlooms
provide employment. Coir provides
for about 10 lakhs of people in the
coastal areas and handloom also to a
great number. During the past few
years we have been trying our best
to organise the whole industry on
co-operative lines and the Government
of India have also helped. The allot-
ment in the Plan for this industry is
Rs. 54 lakhs and Rs. 14 lakhs is
already spent and now additional
areas of Malabar and Kasargode have
been tacked on to Kerala. I am
informed that Central Government
have been approached for Rs. 150
lakhs for the development of coir
trade there. Very many things can be
done to accelerate the export of this
commodity but for the organisation of
the local industry there on co-opera-
tive basis, we require this help and
because it is a question relating to
one of our basic cottage industries and
gives employment to so many, I hope
the Government of India will consider
that request with sympathy.

Again the same is the case regard-
ing handloom alsp. The Al India
Handloom Board has been giving us
loans and subsidies but we require
loans and subsidies to a very great
degree. Now these loans are given
for the development of these essen-
tial cottage industries at 4} per cent.
interest. When we undertake these
enterprises on co-operative lines, it is
very difficult for us to pay this high
rate of interest and I think the
Reserve Bank is making credit avail-
able to other sectors of our economy

at lesser rate and I think it is a very
| just and modest claim which the
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Kerala Government have put forward |

that the interest rate may be reduced
to at least 2} per cent.

These are the things which will go
some way towards giving relief to the
people. I am not entering into other
aspects of this question, especially the
Demand of the Home Ministry to
which reference has been made here.
But I do not want to take up any
controversial matters here.

Thank you. \

Wt (e (dom) :o99-
s wEm, wEnw fafaee @
& fafaown fasr wowr &wT & G
@ § R fad AT T F T
g, # gumar g 98 ag 9 § JEWm
T ar gy N anfed | dfew TR
g € 979 W §G AT WGHT JAT H
U FTAT WTEAT E | Y T gwey
&l & afa ¥ s & fear & 9k
Forg a8 ¥ S IaTg fHaT STraT § Saey
qXF 7 AR FT A7 LT AT |
# Hrod gTE fo TmAo o F AR H
TG A FLAT AGAT § O AH T
wgEd & fommr T Es @ & g
AT & Suwr wqrar faear weead Wi
3 Y AT F = omvan & A1 fra-
gt 4 gar grar & 1w 9 F 30
T T TAT @9 g7 91fgd 39 9%
T8 gaT 8, Ug gET WW qW WY
qT qré AT § | WL TR KT qF F
®¢f TCRFT FF A AT F 99 &
S a I ITq g o & ¥ g
arge & | e @ oE ¥ 3w o9 @
fs ga2 @ & & SA9 AUTA A7
yTagEar & gy 2 oy fidme #
fasr oF & BY 9F | T WA <AH
FATAT AT AR ag A =y w@r
& 1 wrr dte Tawo o H AT g T
ATRFFE IH@E I IR H
HOHT 1 WUT Za<t &Y J&f o 3o
W @ | flo 3o o AFFEH F

i
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WITHT AT EN AL AFFHT #Y ah 39
o g9 A e fear A | gL O
QAP T TCFI A @7 FLT § STH(
qX g w37 9frs ) A8 fqaar &
% ok gee fafew wefrfea ¥
qarfeas 33 w9 FET ATEAT § |
fafaar wefafaedam & wrama a7 ot
s fos Fuwmar f afz o
T AR ZHT HLQT 1 WX A & A wH
g & qT9 FIQ F, 87 AT g9 A
|y & fF g o ¥ uw 9Y, afY afew
R, d, I afoge 9w oo & e
T G aE ¥ T FH G $ & | /S
wfsredT w1 a7 947 gray & agraa faan
FE g, IF 79 AW F AG RS
T X AR 4, AfFT ot gw 2@y &
s afgel Ak 9=t 1 mEea fae?
¥ fog AT fd ga &, ez e fae
g g, 5 e ST A=y avg ¥,
agfoaa & arq o oy Agf far g )
§ T T FE AT GE FIET T 7 &
difed 1 sy 7= AR By A gew R
aré F1el # et F7 beT aret | grav
& | 973, WTS AR 79 3 aTe) A g
Ifer gt WA L 9T AR FT A,
o3 AT &9, I@ T« oF Sfeed T4
fem o 3% g€ et & 717 A
foar g & &rn & faet § eI
¥ ATfearF FT @A O | AT TZ
FgaT § f& ot wfew & f2o g &
TET T AW AY AATT AGY A qFATE
Tafad & a8 9F 7 Avzan g fx fafaa
vsfafream X & T aw fHar @
@1 E ag O A T T Ad @ @
2

FFIX [ T HledArgsy $RY
A & 98 aga Sw & | Ao A
7z 2 fF 3@ 7 9r ww wfeemse]
Sl g w1 Bfaw sy ST @ E
e T FY 9z fawaw A8 @ 3
ff & % Wy § wieamerR dERd
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A1 & | T ACE T A
g ¥ Y § | AT THTgEl Ay Tl
R G D ) O Y R
fegms & & f5 faem sFme s 9
a3 faar s fey @ g e
W wATeas 7 9% 79 FC0 A8
£ fa iat 7 oY g qTs wE & F vt
AT FT T WET AL E | GHTHA
T afers #Y agfaga S aea T o
FE FTH AL EHAT € 1 99F WY AFET
Faamw § Ry WY WA & AR
oA oAy 9Tl &1 e oA & H
A% A A 1 AT Fawe
AT § | 90 F AL A @A F
ford faew @R ™ AR SAH MET T
wqr e qa F1 &9 @ 90 @ |
WA A ARG ¥ AHAIHR
g AT & | WF GFTR T AT IqIAS
SHTH TATAT § A TF STATHE HIEAT
A fer g | @ wwy g 9y §
fs @ smfeax &1 w9 g3« a=™
"I g/ HTH FT HI F90 AT § |
Tl # farw a0 91y, 39 MaT
TOET AT AT FH FIE R F WO Y
1% SreTa AEF g | g9 WO & M
§ gAY |E OaT ) %G § 5 oHa
AT W AW # RER AR 48T
TFY § | DfFHT FIFX FT 39 qT 9%
foamer € 7& & | ST WAL A AY TEC
€T § 98 IUS &7 qHA § o faqr
oTaT & WX T @Y wrar g | faw e}
F ITYNT @1% & &7 | a1 IT 90T
qr, fqu® grQ W der g g%ar g,
IY FH AT FL TG FL L W | {ATS
#Y GZraTe dB & fom Maw v fHae
qEFAT &, IUHT {69 IE@ T s
FHTCHS eq AT G

# o O g § e fgare faan
. gfEmET &7 uh q9T T E | ag )
‘“rade wrsq @ RRT 4 i f
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ofrar &1 a8 Fer o § (e A
oE GAT IT KA AT g qIET
TEAT § | AU AGT T R ATT AT NG
ST o AT R0 J 9g g9 Y U, ATL
wW, @ T IEHT g9 g & gl
AT ATAT & | TR FT07 447 §, Tg &
IYHT AT ATGAT § | FEHT HA
7g & f& 9 =Irw =& T 1w wa
#t faar s wfg@ wr @ ST A
fear smar § 1+ afew I A WX
A ¥ o) § q9T qrar & S 5gt O
AT & | HIX A 977 amd &
IE] WIgH ) wrEn fe A ogwE
A JATHHIA gt I & ITH T "/
HG o9 A T AR T F gFHaS AT
MR g=g1 g9 3T & | e qg & aw
# gt % wer Sgar § v e
TafgEt #1 st M gl i § a8
R & A § g gy e arar
2, SUET §1E AG qATAT AT § 1§
FTX H7 &997 QT o0l qv arar far
s § faad afsas w1 1 wrar
far ¢ 1 o e weEd vy
ITAT AT TiED 98 A ISrAT AT
2 wfaa # g@R Y g o FAT
aEm g fF o dsmagA AN
qgufaar § SAFT a6 Wex ¥ I
aavorg & 919 |

7 gfamr a8 & T@ g
FAH 7gl W g, wafed 4 agi & ant
% g A FU AEAT E | WY qX
A o wsEr ag ¥ e g
gharar faar ffes dog & fog mwge
diefam A gy vy s dw A
TR & | Ffe W grerw ag € fon awt
q gITA AT AT § WA FAHAT
s 94 a1 G 3 | Ffevmr Ay dfew
Fofy qaTE #T 9T W 2 1 A T
79 "R megy g w1 AT fReAr
aftwe § | o AT & anerx | Al
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[oft qmer fraire)
¥ 7E AG FAFAT W T7E AT QR
&\ H a8 o T AT g ouw fam
tgr s & efamr Sy gue fee
Fod, qu AR AT F {9 wgR g ag
o ¥ 7gew & I | gfemr av
T S} A" & 9§ ag Amg an
§ o9 A1 919 I T g T § 1 3
TR A T Qo FT ¢ HT g9 I
arey AR AT A I AU HTTRT AGY
frrenft | gt TR0 a8 § 5 somar gy
3T I A Y T AR A @
¥ g T4 9T @Y § R @y .
WEIGTITR T § TR T 7™
Fer f5 ghamr &t #feq doa
TR GE AT WAT T FA | AT Fad
f& zay al gfamr F A & sE@ar
grar & | ¥ & 9y B9 Ay =;Eay
g foF gfeam &9l =1 38 #1€ wrar
T g § 1 g & S AR
¥ FAFAT WX geqs qolt 9wy &
& firz arre Ty et § 1 gfemar &
TS ST § 9 A9 g [T v FT 30
g, TUTE ZT FEY R § HR IAF
sraey gaddaRf@aa g @
aw ¥ famr 1 St afew e & a7
FAFAT HIL T8 7 AHT G g1 AT
g | § U § 09 FT g §
3T 98 gf e & #fex deg &1 a=raT
HqE § CAIFTaT g & forgre §
W F IAT T ART T ¥ S
ghamr ¥ T 9 S 9 aEe wew
& a7 qravy ar A T AT =g

TF AT E HOE AT F AT WS
F&T fF a8 A S9 3gEy @t § SAw
A AT A OF GAI9 9@ 47 ar
SR g | qqrn w47 5 fgare fae
# Q¥ 3T g4 AR SH ¥ ¥ A T
HHAT FUT R 99 ¥ 39 ¥ 4w €
gATR squT qLFIR FY fymr | Ay @9
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£7 T e ¢ W 3 TR o
%ramr%mﬁémﬁrx g # faw ¢
ZITL TAT &) qEETE a7 faear § R
& oot qars fr S0 et & A A
fre avg g ST § | O aX% HT AT
UF q2T WIEHT 7L AT @ 3R gEd
a<E Sy 9% GG & HIEHT S9Et
et #Y faee aw & fod ag= oy
& a@ awg a9 & fmy fpwe
Tel F1 7 3@ 1T & | T &1 T
AT 1 7 @i TR fraar § 1 Ay
7 99 € 5 39 3 ¥ I v aw
qT 39 g | T R & uR A
F<a1 da1 v &, wew 37 gar § A
¥ IUC 35 o § a7 AU & |q
fr el &= aRF A Lo, W T W
qTF & 937 S T T I N1 1R
FATAT L G 3 YET HT a9
feis a3, ek wefral &1 a9y,
i W @1 |7 U@ AIRET Lo, AW
qT Y FAR AT @9 FT & 987 98
o, R0 TAT FTHT & W ] T[4
Y SR ot GTHR A FH HEEAT G
FAY & W ToAr & § W afsaw Y
ST 3@ AT T .

sft wawg g fag (faR) 9=
™Y FT @ Y T8 T

it e R < 98 FIT QM

% A TF qoe I AR’ I
& qrw <@t i e gm gfemT Rk
A SR R e q°9 W
T TRy & ot e awd g
Y GER KT CF HAT AT fAwe
FEE FT FTAN FT AN, TF HRT
fafred) sraw FT Afed A6 3@
FIT A1 9% qavorg & A7 % HL it
7g AT dfed doq FA A WY E,
o 1 W, TgHT q=TAT AT/

9% weTar 0% T aa § ey
q0F & & AT I WTTH qAINE
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feomr s E L A Ug § B oW
fzag AR sATNEET AR qF a9
T MR T 97 W 21 3w fega N
IR SAFATRIET FY FT g & 7 T8
ug & f oo gw femgeamy, WikeaEn,
7z 78 gAea & fF feaa &1 o)
SARATH [T FT 9T & | 0 g
sTE ¥ 92 femad & fF AT |
faermae Y & AR S AW &Y &R
glgT & 9rfEd | g & e
¥ @ 7 foeer mfaifady d
ggwm fwmen § fFooxr 9
T A1 I FiTw A7 HATEE gRT € |
ar o3 3 fawrae FY, 79 FArh (e
F AT 39 feaa@) #1 AT WRG-
a Y femr & @ @&y o=
Iu fod 9g g fF gt 78T O AR
W FEN g A1l WX guRT 48
g% faar =i fF 9F 9 FO0
qrq g 3feT sorgw wv dwd g ? e
ft & &, F7 & 79 eyt T
H F, WIS FIE qH T QT AT &
Y & 1 Y I #Y ag € a9
ST e T fEw F a0 FTETOW
g @5 AT A TR q& TE& W
qudal @ MY x4 e A A%
uTfas qree o ) Taede o
Far &y ot g w9 ar fF gar
T ) WIAE qIAH TET T AT qF
g H 3FF wra fa=e o=y A9y g
R F a8 F TS A GE A&
AW | AIAT IR aThE g0 HIH Ty
F AR wRaafeat F mrEr-faEr
H1 gogT FT FET § WL Q¢ 5
AT AT FAY FA G D AR
wifed forad {6 gl =y oo & sl
SsE e ikl ac kR ies Ladl

sfiwat gl anf (wer q3A)
s st wgE, w d g
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fafeartn faeas o1 awdm @ g7 #A9T
faamdt #1 sufeqq &7 & foq @t
gd g | AT WXETT 7 AT &7 gwfa
F fag ot v feg & feedt & fagir
g4 8T & | MY g oA & fa wed )
Ig FA FT TG AL E | 3T 89 48
AT G540 § (5 wgrdarfat & gwx
T FBRAY 7 957 g5 A wfewg
aqAT q| fr @Y ff 3= afzarn #1
qI 9 T3 0 A fasr faur g
ser ) 5 e 9 qeay ¢ o wqre
AT AGT AT | AT g W a1 A1 AT
ALY I Hel § T ST AT 4T 7 7=
qa & TF T AT FT A A7 3TN
wATE #1 et wa uw fadwfa
AGTAAT AT TF SFAUZ AA ATAT
AZAL FY ATH F1 (F WG THF FH
qx fasar fear g | gw 9% 1 Ay uw
g g foF e & wwfy & fog o gwe
TIH g9ty FIGAT 9T AT IR
gA qu frar § Mm@ R @
Y TGS AT FT U FA F fqq
T AT E 1 GgAl gty G §
framY & safq & f97 95 a2 19 a1,
IR, TFAT HIX AL FT JAE
g g s wfgenh @i a0 1 safq
F fag AT IFT A OF T qRE
FARITAE F1 AT o7 faan

qIEY, § FgAT Il g fF s
a9 FF gIA g4 T FT FIIT § 6 w7
f gk 3 | SEE g W) A9 grar
gar g | afsaw ¥ A9 § AR a7 &9
T § | FTFTO(E ¢ FHT FIL7 T3
E—wTq AR FABAT FL G ATAT——
fif gAHT UATAT JAT FAFT FA 3%
AT | g wAa & T 1A a8 w=g g
HIC GaT ¥y agd o <& &, T AL
ggq qar T §, SfFT THAT  syEEdr
&F Ad g | T QT GrAy A §
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A wigas # swfa & faa, G
# gufy & fod, g7 0% <y 1 wfG
¥ fag dar <@y et & ofe ag g
faegrer AFTC AT & | FF FwX qF
g7 fef o & fF S A @
qrat & | & Tuet g fF 9w g &faawa
At ot & &Y s fed & faa
qemn ar € SfEE §g AW 19
I qRT F fear At § | O oA
ezt a0 € f% Afew, fex A aga
ofr fadl T g1 wfed e aga
9@t fadl g T | FAHT 1547 T9<
& T E | A T FY A § T F,
aradt a1 fafest ax Y <@ &, g7 wa
§f5d ooy faet i d, sfeaa
AT A1 T@7T FAT AL AT H7 AR
# ggawr §f 1 afe gw IFEr AW AR
FIE WA T AAT KT AR FTA-
gfawT A &7 @ fawmg §rEw
Y # gwfs #T g T 3w ag wfgar
st f& T &Y @A Ty § qg i
AT F g@ &8 1 SAT gRIT W7 AR
faemT  ag F19 FT FHA Iq9T AGT
* wigar 7t FT @Al FifF ITH
faer a7 AT A FHAT | N AT F §W@
W ad & susr frarw T £y afgan
QFEFR § | 58F wiafow TF a1
fY g8 gua 5 g a7 U Afgwr
# swfy gs, &k Trrq'a?rqaﬁa'gﬁ
#r gwfa g | |

o At agT Ad FAHE | aE
i feam afewr g s f5
AT FH MT 7 AFL 5T § SHh!
M o Ty fog s g A7 ot fa
sfaar<r §, NF 7§ 7= ol g
ITFT Yo To T Roo To fag wma

§ T TE S A Seht & P #eR

% fo, g StTg AT Hfoareat 1w
% forg YT g W 9T F g &ed

|
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F1 g@d & fog | o sqET Teer §
A i N dE NFAGE L A
TTE &7 T aFT § 98 AT 7§37 §,
Tg agl ¥ fFamY ¥ & Ml R alw
@ | 9 IR W uF Al
£ @A 2 AR "W HT WX
TR & dfag  gwe @t
H ST 94T & afFT IEE o %o
aa frerar & 1 e s afgw wfsrd
2 98 g § A g U ¥ §34
qaq few ww f=t % & fag
STt & A AT W St 9TEaT § an
¥ ®1 J@F AT ggfaat w1 FC A
fasTax g ot & | gog ST FC Aw
#1 &Y W & | g R F, aaen,
qg afgT Fa1 & aFAT § | A F 7@
AR 3] & AT q9A qoal & | A
AT R |7 79 TET H T g 3GF
ALF AR A § 3] F T I
HHeT | agr For § fF rer ey & e
F1, Tt F1 Ay F—3 qAEAT § fF T
T ot faet sgd gwWTQ qEl &1
T AT 41 AT g9 &8 F AT a9
HAT § | T AE ¥ G FE T
AET &1 FHAT | 3T ARA IABAL AE F
faog 7 o o aga € ad §

ATFAEY, AT QCHR FT I0aT &
fF e agr wwar sfafe 7 @,
foremam &t | e T QY @ &
A AT G @ § | § Gag ;e qow
# 7% 39 %< agq gE HR TR S
& gl s dvena wsfear &
foar wefral &t saR at <@t 2
AR & AT §, A agTAr § A FA
ﬁﬁm mﬁ@ ﬁﬂﬂg,ﬁoq‘o
fear &, o= aw w @ oA ) g
3 ford Aot 5% 7Y & fr e
TXH MR, i 1ot €, g Forg
A afr & 1 ar g fafew weme
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WA I AN FXE

q 7df g Toe A & T AR
fe ®1 w7 44t Tt g F T w
¥ 3 A T ) oA g g
#Y gt § 5 F e Fay -
qATT H ATHL IT AW §, I F A9
RS § | 9 agd TN g Iy
g @ ATHIET AT § ) ag AHe
AT faw a1 g Y v & i T
A AT 7 a3 AT gEeRT AT g
& | g7 =iy o gw a7 @l
g FT@E @ e a7 ¥ qog
W A, g7 FT afgAr w1 g Ot Ay
fF 3 w97 a=20 F7 T FT 7, 7AW
fagarm ®1 frar @3 s T e @
ﬂﬁ%lmw@rwﬁw
aifed fod g & Ao we,
weay, fagar afgw, afegsar afgere
T T TF HI TAX I AT AR
7 f6 | w8 a3 #1917 g A@T 0"

&% TET ST a9 T AT TT 7 FE=T
freram =t wiiager &

TF AT fowdr qan saeT I
& 9% gATL T@TE AY § | A FATT
|y GGl § a9 99 arar #7 g9
YA FT A § | § A g fF aw
q AEATA a9 TH & IAF 4T FT T
faor o 7 fae afds 7 w7 g f*
9z FH ag W HET Agd fAey
W T F TE@ & T @ | 7
AEH a9 §EIT g9 AF AW W, qW
W, @ & W gar 1 § ) afx
T a8 I g @ fawdr & a1 gH
FE & gy 2 fFogw AT o®
A FRGATAT § T F IATHT T 1T
fra | gt g7 A9 qger g9 A
¥ FETT § AT TART gH aeawr A
qrfgr |

oS ST T AP A qEAT (H
g A7 & @ AT A1 A e

|
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¥ @ Ay dwdr g Rl R
WA AgT TOE, T W FE ¥
Fofy #evd frmAragadrgfea
et & fF aw o @ Fg awmar d
IgET 3 F FEA! W A, AT gy
3IGF A §4T IR A qF grav ¥ IqHT
qFEEE FE T & FfF ag g
FTH F AE FAT | a3y T JASARN A,
Arfer #, WM F @R W A
¥ mFar F, oY §r oamw I
& 3 9T A gAf giar §, IER WA
£ 7@ T &1 g W AT T
dar ¥ & 3 & ofwT ag feewadt
F 9T AT & AT g T W QAT
ALY FT GHT | T GAR AT F AT Y
7% T gfad & f5 gwrar qar A
e OT FAT AET & | TF a9 7 AR
gus godr e gEe AEEE W 39
oY s & A g, A |z AW
& FE wE qET FRy § 5o ;&
F, TG F AT § AL I &
f TTFT FT TI7 AT Fgd § & FATHL
ofermr Y @A & g ¥, 7@ A1 FOH
F QA E | a7 I qF ATAFT A gA A
qFEHT F1 AGT I@T HT T A A
T8 XGT g aF AL qg FA A
fopefy ofy 8 & geaaear E g1 AR ¥
1y gAr wEAARe 3 FEl & fad
sEl v dfer @ X 1 99 aF g
FrOET T 39 A0 BTG 9T gArd
wIFET AEY NI, AT AW F1 IATT AG
Frt HiR gaR aEy #rogwfs A
AU

TF AT St F W FFA AT E
g uE & fF W gl R TE
Fedt & fF et & o we ) Afe 7
Ty T ATy § fF TR o O
F1 ¥ w3 AEAE G & | A X
TS ¥ wE F1 3@HC IFFT faQw
A FT wfE gAR 9% AT wd
am W) &3 at fage § 0 @ @
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[sfrwefi gt Ak ]
TN T F & WK WIS H AT
FW & AT F AT & grRT ar
faar v & e @i gl g 1 gv 99
SR Y TG TG AT §, S HTLSAT T
ST, gATe fae Wt &% gar gy
oT w3 o agt S Frng @ Sy #
51T ST 99 g & I9H! g7 qUH & |
o 7 75l AT g A 93 @y A fawr
U F19 337 £ q agt 4 v awa
gFAT § FIF T FRUAE WIS F
o §, W 9Yo Hro o & famn f&
g #47 fFaT S HEEY agt 6, ¥ agl
£ TE T FEAT | AT & 7 A agf
& W oge WA o | w9 |
fara =g for &1 oF e 22 B2 WOF
g T | 5 gEe H F AT 3
B TF 9T qaET § | TR F9 w7
o fadas ai—+ wF faT s Sely
T T G A1 €A F qrg A
vt fr fr Aot T A T g
e & oA T W AR BT Ty
TR fFe S | qR AT W4T, A4
gg F9 & fesd #§ oW G |
feam | 12 & OF FE! WS qAy A
afgr oY, w1 oo dte aw wE Afrw
SR AEY AT | AT T AR fwr
7 fery ot aer TR &, AW wgr ¥
g | § ar fe=r & aga FH aar
£ 1 309 | AT ArelT ufd F 9 I
feare ary & Tewe R T A &€ FW
o @a7 #g1 % “I am sorry”. SgH
qe IFM PP AT W g IR AL q
TEH! T FATE FT A= T & | AR
T, TEW IR T anan fF A
T4 T AN SR FrE qafg wE A
gafae 3 Tar g & wr gd adat
#T I FET &, I g7 99 3 3
ww fmg & d@|A arfew | ore ¥ d@et
g e g femm W afgd S 9 A

W%EWTW“TW"ITW%
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AT R g AT & fF 7 w7 ady o
g SR ITHY SO q¥ar )

ATGER, 48 99 q19 & o 1
AR TG FEAT & | AW ZHT AT
= fm fom At oA aww @
T g AR g A E fr a3 |s
AT o @ ], &9 37 &, e wh
BT TF SAHT HUET AZY ITGF 9T |
S % S AN F 37 g F wEaT
STHT TE TEAAT g9 IF q QY GwEA
e g fam #ar g@ A wfa §
o ZH W9 W #F awr feee ¥
ar faar gw wgr e #¢ o agEr
ey g s fag g ifer s
qe =g ;X Sifrater F s
e Aqfed 1w § F@dr g fF
geifafar & s § wedt 7 @7 &

Yo, Yo fo, §o WIF AW TX I

g1 9T H 9T &y FI TG N q0A
F=91 F1 QR & AT ITH WAl g0
B TdY & | FgwTEE, § VAT A€y Q4T
FG1 | 99 gAF araT frar § fF g
Ay & gafa s & A Etaai st
AW FIET § AR fA Ay agd
T #7 ara & fa S gur: g wrer
¥ q g frrer | & 97 fog ed
qgd Saedl FAT g |

ATIER, AT $8 FTH, "G S
qq dem w1 oA T sEw g
raEr s § 7R e anfa & grew
7 IEH! GAT I foQ sreqarg AT

W admr feaad  (faosl)
S §8, W ¥ 99 H, Wga™
asfre wiferamg &1 F@OETA faw ST
T7a ¥ 1 9 39 faefas ¥ g FgAT ATedr
g 5 59 fawr 1 g oeg 919 FT AT
FfE | s AT s R A
et a9 waTae @< g1 99 1 39 faw
¥ WA TEIATH TE TR 7 A1 OF ard
GET FGT ATEAT § | FTHIC FT &947
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AT HT S TWAT § M FART BT §
fF 77 3@ 5 o0 w7 ® FE T HR
9T aOF 9 T 9 R 919 )
AR 3T ¥ 79 3] & A AW § 749
§ a3y feely @ dr S § 1 2] wris
F arfgd i oag afest #i AmgEr
AN & faedll & gL & 9T W 49 7
frar S T A= T FT T [ F,
ZYR T HT W a5 H WG FL HIL
@ U gudr aoaT 59 | 9T
=TSl 1 GTHA TEHL AT ST F1E3 |
Jga, T, FILT, AT, AT § HHIT |
g 3 2 T o & sifd gw 3w =it
#t gifee G F Fifw @ &
R AL g9 § 9 ST ¥ F@ A
FEr wIs HAT qE & e asg ¥
Aeidafeer T g g am fw
TF a9T A @ a9 T AR T
. T 7 99T Ty Faredi § ag g £
" e it Sy Fat o oar a4 v
uw e wedr @ 5 g1 0F g
SUTET FH H FT JEE@ g HR
g foma s W oW T ¥
ST AR R\ Y ag ATE ? A Al
qF T aaeT § |

AR @O AFTEY F FI
R ¥ = § H AT qger
FET & | gAY F9T H Wl FT
' Wqad qg A ger g e
qQrE T I AR ¥ ag W g
LT qEFAT & zasrrrrw*%aré’r
T gdr & g 1 33w & i gaat
&Y & sferd | a:z?fw#rmﬁrﬁt
F2) dqRT Fr @Y | ST Ao e
ay &7 A0 Wy w T am W g
T ITaw & g S faeat g
IGEHT AT AT AST (AT & 1 TR 3
N & FgeIEr & 9w & qEE
THHY AT AT T T ZET IS | W@T
sqﬁmamﬂﬁamv:gamt
46 R.S.D.—8.
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7 gu &l # AR AT F A a3
W ag e fr ogw wara §
&9 dq € a1 SR A1 geran fae
H T T w9 & 1 e fE sl
et § e werarat § A0t &
fraet s it Tgl ] 1 geE & AW
FYE TIgT AR 3G q TH AT ay
BT & | T AL Y AT H @I 1T §
T X T IHET FAT A HT T HTAT S |
ag WIHT a1 g BF 1 IR a9 Ji 7
O q % IahT AT aTF g AT |
&Y AT SHY gET T a1 A FTERM o
THH TATAT FIAGT A EpEl § gArd
s agthar qrfgar 7 {799 1 awig
¥ AR 7R fae | & 1 o fasm &1
e fediom o1 v QY I9ET Q1 | @
BIfEST & | Agsi & 719 W s g
AT § AT ITHIE § G190 a1 a1 qF
T IHT TFIL TR AT & | AL THF
faw ag #g ¢ oo sver 32 fomar s
2 fr g wofie & a @ra #1 S w1
IZ & | ar ag ¥ A gEer ¥ AN WA
o1g w3 3fed w3 i 7 ot o=
ARG a9 @I § | 7R & |7 il
F fa oIt TuTRd FATE ST W g ST
TJEE 5! 97 99 & {5 Fe=t & fqo
ZASTH ) &1 AT, 9 IF FEqATA| F
fau daemw A€ g SET | W §q
fes fF T gardy & g9 9% faeelr
F geHTd TR & e o a9 g
THTLT U FLUS 599 FY AFE & a9 @Y
g HR AT 39 a1 &9 w7 fF sy ¥
W e & gaaE o s S
©@ & faosr faegar ge<g @ 9 )
@ A SrAAr |1gdr § 5 9g vt o
warfae & f5 3@ Qomd F SR A
g9 13 9% feyaadf &% ) o f&edy
TR & TR 09 A4 99 @ § !
FT 3% AT o= g Ag ¥ 7 g QX
agt wdwaar M fafrer W adt §
T &% ARG AL & T g, TR
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[%m @€ freat)

T TG FH A AT Q0T ] A ARy
g TR W dw e 1 ouE
%S I T A TR ¥ 3]G WK
a7 A @few § & oaww gEy
TR & A 9 TR R SR
T fof o Foray ooy dger Y
YT FY FET TEW § | 99 T AL
W) Al #1 FE @ oo
OETA e Tl g1 AT I TF 39 a9g
W TATE AT A% K & FifE ag
S7ar &7 et 7K 7l &1 qEre &
% g7 @ amE @ )

oA 7§ 7g FE qvr g
T FUANT T HIT T F T
% IH 999 FA ¥ fAQ Savar § samEr
FT qERT W g w® e
T T W ITASTH FAT AT | T 3%
2 5 g 3 Jww wR wfgan &
3T § W FIAT F979 q7 ST 85 & |
oY T 1 FT G TH 94T 1 TF AN
# g AT A A7 A TAT @I
HIT g FAAI {oH! T ZHRAT TAAT
|TeaT & a7 gl w wae 5 ow
et g ey @ #X FE a9 ST g3
IR | &Y Y a3 A gHey q°r
AT IIfgq | g A9 & FY AT
T AT FAT § 7L TG AT TF TEU
9 g R gH Afed 5 g7 Aver
RISY ATHT HT TEF A 7T A7 AR
w9q a979 & (¢ 999 F5 § @ |

SHrr JASPAT ROY KAPOOR (Uttar
Pradesh): Mr. Deputy Chairman, [
extend to this Appropriation Bill my
support in the hope and belief and
trusting that this huge amount will be
spent well and truly for the furthe-
rance of the establishment of a Welfare
Btate. But then while according my
approval to it, I must sound a note
of warning and that is to the effect

that the Government must see to it
that every pie is spent in an econo-
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mic manner and that no wasteful
expenditure is incurred. I would not
refer in detail to many a wasteful
expenditure that is so wverv often
increased because this is a subject
which has been dealt with by so many
speakers in such detail on numerous
occasions and I would only content
myself on this occasion by remarking
that these two automatic voting boards
in front of us and the two other boards
in the other House over which about
Rs. 7 lakhs or more have been spent
and on which Rs, 2,000 a month are
being incurred as recurring expendi-
ture would ever remain as an eyesore
before us and will keep reminding us
that immense wasteful expenditure is
being incurred all round. However,
Sir, it is a matter of some satisfaction
to me that since the last discussion we
had on the Budget when strong criti-
cism was levelled against wasteful
expenditure and emphasis was laid on
economy, a spirit of economy seems to
have been taken up by the Govern-
ment and we find that they do really
now mean business when they say that
they will do their very best to effect
economy in the various departments of
the Government. In the Centre and
also in the States we find that the
Government and the Administration
are now wide awake to the need of
effecting all round economy.

The second warning' that I would
like to give is with regard to efficiency
in the Administration, and more than
that, with regard to honesty and inte-
grity. Unless we have efficient and
honest Administration, it is difficult to
have public co-operation for the ful-
filment of the second Five Year Plan
or for the matter of that for the attain-
ment of our objective, that is, the
establishment of a socialistic pattern of
society. Everybody does want a
socialistic pattern of society and there
are only probably two ways to secure
that objective. One is to have if by
evolution and the second is to have it
by a violent revolution. If we fail in
the first process, then naturally we are
bound to have a bloody revolution in
this country, maybe after five years or
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|
after ten years. So let everyone 41‘ us |

beware of it and if we want to avoid
that b'oody revolution, everyore of us
must see to it that everyone cts
honestly, efficiently and everyone
helps the Government with his fullest

co-operation in the achievement of
this ideal.

Sir, the other day I was happy to
find our Vice-President and Chairman
of this House, the revered Dr.
Radhakrishnan, when addressing a
meeting in connection with a public
fuction in Bombay, not many rmonths
ago—I think it was about three or
tour montns wack—remarking ¥hat fhe
country was suffering from a “chargc-
ter crisis.” That is exactly the position
and unless we take some  effective
measures and see to it that this crisisis
removed, unless we find out some
specific remedy to deal with this criti-
cal situation, I am afraid we shall be
landing ourselves into a very diffichlt
situation sooner or later, and the dne
thing to which we shall particularly
apply our mind is to bring about effec-
tive reform in education, for it is in
the educational institutions that e
character of the children and  boys,
who are in due course {o shoulder the
responsibilities of the country, is built,
and if our boys and children do not
get proper education and their charace-
tor is not built, it is idle to expect
them to become good citizens later an.
In this connection I would submit that
rather than the Government spending

huge amounts over universities and
over secondary education, it should
spend very substantial amounts

towards the training of children in
nursery schools. Let the universities
and the higher secondary schools be
Jooked after by private individuals ex-
cepting of course the teachnical part
of the education both in the universi-
ties and in the high schools. Mondy
spent over training of children of three
to seven would not be really expendi-
ture, but would, in fact, be a good
investment, because if thereby afth
some ten or fifteen years we get good
and honest citizens, honest doctorvg,
honest engineers, honest administra-
tors, that will mean ecomony in facf,
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All the wasteful expenditure the
corruption that we find everywhere,
here and there, would be avoided I am

-sorry to find that the policy of the

Government is that so far as the
education of small children in
nursery schools is concerned, it is tha
responsibility of the parents and
hardly any amount is being spent, hasa
been allotted, in the Second Five Year
Plan for helping or aiding nursery
schools. That I submit is a very, very
wrong policy and I would earnestly
appeal to the Education Minister and
the Government as a whole to spend
as much as possible on nursery schools
and reduce their expenditure on Uni-
versity and high school education, bar-
ring of course the technical part of it.

Then, Sir, I would submit that we
must lay particular emphasis on the
unity of the country and for that it
is necessary that we must set our face
against parochialism, casteism and
communalism. These things must go
if the country is to rise. In this con-
nection I would like to draw the
attention of the House to the fact that
about seven or eight months ago, with
reference to the various recommenda-
tions which the States Reorganisa-
tion Commission had made, the
Central Government had issued a
directive to the various State
Governments and had also placed
a statement on the Table of
this House dated 19th September 1956.
I will read out only two or three para-

graphs thereof and would earnestly
request the Government that they
should implement the suggestions

which they had themselves made in
their note. But I am sorry to find that
although about a year has passed since
then, nothing has been done to imple-
ment those suggestions, those accepted
suggestions of the Government itself.
Firstly, in para 16, it is said—I am
reading from the statement which was
placed on the Table of this House on
the date which I have just mention-
ed—the Government of India propose
to undertake legislation as soon as
possible in order to clarify the posi-
tion on the lines indicated. In the
meantime. State Governments will be
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asked to review the rules relating to

recruitment to state Services in
the light of position stated in
paragraph 14, Now, paragraph

14 relates for the Constitutional
provision to the effect that resi-
dential qualification should be no
qualification. That is if a person
has been residing in U.P., he can as
well be taken into service in Assam
or Madras and wvice wversa, because
many States have rules to the effect
that unless a person has been a resi-
dent in that particular State for ten
or fifteen years, he would not be eligi-
ble to appointment. In this respect I
am sorry to find that this proposed
legislation has not yet been brought
before us. I find from the list of busi-
ness that has been circulated that it is
proposed to introduce a Bill to this
effect, but though we are now virtu-
ally at the fag end of the session this
Biil has not yet been introduced
either here or in the other House.

Then, again, I read paragraph 19
which relates to the recruitment of
High Court Judges, to the recruitment
of one-third number of judges from
outside the State. This was the recom-
mendation made by the States Reor-
ganisation Commission. The Govern-
ment in this paragraph have said, there
may be difficulties in some cases in
implementing these recommendations,
but it is intended that to the extent
possible this could be borne in mind
in making future appointments. Now,
Sir, if T am not wrong, during this
one year a number of judges have been
eppointed to the various courts—one
in the Mysore High Court; one in the
Rajasthan High  Court; one in the
Punjab High Court; and some in the
U. P. High Court and elsewhere also.
And I find that all these new judges
who have been appointed belong to
the various States to the High Court of
which they have been appointed. In
Punjab it is so; in Rajasthan it is so;
in U.P. it is so and in Mysore it is so.
Only the other day we heard that an
appointment was made to the Mysore
High Court.

An Hon. MEMBER: He is from
Madras.
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Surt SANTOSH KUMAR BASU
(West Bengal): The Chief Justice was
appointed from  Calcutta; the Chiet
Justice is from Bengal.

Surt JASPAT ROY KAPOOR: I am
happy to learn that one, out of half-a-
dozen judges who have been appointed,
is from outside the State. But then if
we proceed at this rate, I wonder
how we will be able to implement the
suggestion made by the States Reor-
ganisation Commission, a  suggestion
which has been accepted by the Gov-
ernment itself. May I also in this
connection suggest that for the sake of
greater unity in the country the LA.S.
officers, so far as is possible, to a fairly
good extent, should be recruited from
outside the State. This suggestion also
has been accepted by the Government
in this note; but then I find that in
actual practice it is not being imple-
mented in any substantial measure.
(Interruption.) If we want real unity
in the country, any lapse with regard
to these things on the part of the
Government goes very much against
the interests of the country.

Referring to casteism and commu-
nalism, I would submit that not only
positive steps are not being taken by
the Government to eradicate it, but
the activities of the various Ministers,
even of Members of Parliament and
important leaders of the public go to
strengthen casteism and communalism,
for if we really want to discourage it,
why should any Minister agree to lay
the fouridation-stone of any communal
institution? Why should the leaders
associate themselves with functions
which are purely of a caste or com-
munal nature. Merely paying lip
sympathy to anti-casteism and anti-
communalism  hardly takes us any-
where. I wish that the Ministers
should make it a rule not {o associ-
ate—and also Members of Parliament
who believe in anti-communalism and
anti-casteism, and all leaders of public
opinion—not to associate them-
selves with any function or any insti-
tution which is obviously of a caste or
communal nature.
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Would you please permit me during
the very short time left at my disposal
to refer to my own home State ot
Uttar Pradesh which is the most neg-
lected State in the country. Sir, I
have more than once drawn the atten-
tion of the House to this fact that U.P.
has a population of 17 per cent of the
total population in the country. The
amount allotted to it for the develop-
ment purposes is only 11 per cent. of
the total amount. And yet in spite of
that my hon. friend, Mr. Rajah—he is
not here today because he is generally
here only to thunder out and then go
away—said that Madras, the Southern
States were being neglected while UP
was a favour State. How is it fair?

SHRr M. GOVINDA REDDY: I-%s he .
B

not heard it—India, that is
that is, U.P.?

Sart JASPAT ROY KAPOOR: That
is the misfortune of U.P. that there is
such a huge prejudice against U.P.—
not only here as I find from the rem-
arks of Mr. Reddy and Mr. Rajah, but
even in minutes of dissent in the two
important reports that have been pub-
lished during the last one year and
more—the States Reorganisation Com-
mission Report and the recently pub-
lished Official Language Commission
Report. Things have been said viblent-
ly and virulently against UP. and
northern areas of the country in the
dissenting notes, things most unjusti-
fied and uncharitable. Permit me only
to give two or three instances. One I
have already given, that though, we
have a population of 17 per cent., we
have been allotted only 11 per cent.
for the development purposes in spite
of the fact that industrially we are
backward, educationally we are back-
ward. Those of us who have read the
States Reorganisation Report might be
remembering that it was stated in the
Minute of Dissent by Dr. Panikar that
U.P. is the most eddcationally back-
ward State in the country. We admit
it is so. It is for that that a little more
amount is due on the population: basis
and should be allotted to U.P, so
that illiteracy may be removed.
I am closing in half a minute. Ftathe!

arat,
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we are given very much less than that.
So far as the Southern States are con-
cerned, I have looked into the figures
of population and the amount allot-
ted for development purposes. While
the population is about 26 per
cent., the amount allotted is about 25
per cent., about the same as the popu-
lation. So far as the States of Bom-
bay, Saurashtra and Kutch are con-
cerned, though the population there is
slightly over 11 per cent., the money
allotted is over 14 per cent. Now, it is
for you and for the House to judge
whether Uttar Pradesh is being favour-
ably treated or whether the Southern
States are being justly treated and
some other States are really favour-
ably treated. I, for one, do not grudge
it. To me, one part of the country is
as good as the other. But then, there
should not be unjust aspersions against
U.P. and there should be an equitable
distribution of the wvarious develop-
ment projects in the country. So far
as Uttar Pradesh is concerned, even
matters relating to the few develop-
ment projects that had been virtually
sanctioned by the Government are
doubttul; the Central Government has
now informed the State Government
that all these projects are once again
in the melting pot and we do not know
if any one of them is going to be
located in Uttar Pradesh.

One word more with your indul-
gence and that is with regard to Sales
Tax. So far as-the National Develop-
ment Council is concerned, they have
unanimously agreed in December last
that in place of Sales Tax in regard to
sugar, cloth and tobacco, Sales Tax
will be abolished and  excise duty
should be imposed. So many months
have passed, but we have not yet legis-
lated to this effect. I know that in the
List of Business that was circulated to
us, it was also mentioned that such a
Bill would be introduced. But so
far, this Bill has not been introdu-
ced. This is a subject which is very
much agitating the minds of the busi-
ness men all over the country and the

.
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Government is losing crores and crores
of rupees on these by way of evasion
of tax. It is, therefore, both in the
interests of the Government and its
finances and also in order to satisfy
the merchant section of the population,
that this legislation must be introduced
as it was promised in the List of
Business, and if it cannot be passed
in this session, the Government should
see to it that it is passed in the next
gession. Let them give a categorical
assurance to that effect.

Sir, 1 have done.

Surt P. S. RAJAGOPAL NAIDU
(Madras): Mr. Deputy Chairman,
yesterday, on the floor of the House,
the Minister for Food and Agriculture
has stated that from next year on-
wards we are not going to have any
tnore imports of fertilisers. Sir, he
agreed that the stoppage of imports of
fertilisers would certainly affect the
agricultural production of the country.
But as Minister for Agriculture he
was feeling helpless. He was in the

\hands of the Finance Minister. Sir,
now that the representatives of both
the Ministries are here, I would like
to ask this question as to how the pro-
duction can be increased without the
fertilisers. It may be said that nitro-
genous fertilisers are not the only fer-
tilisers required for manuring the
field. But it has been accepted under
the First Five Year Plan as well as
under the Second Five Yedr Plan that
unless we produce indigenously as well
as import more and more fertilisers,
we cannot improve agriculture in the
country and we cannot increase the
yield per acre in the country.

Sir, it has been stated in the Second
Five Year Plan that the production of
nitrogenous fertilisers should be
increased from 6,10,000 tons in the
year 1955 to 1-8 million tons by 1960.
We also know that at present, we can
only produce in our country 5,20,000
tons of nitrogenous fertilisers and
this year we had imported 5,30,000
tons. That means, unless and until
we are able to erect some more
fertiliser factories in the coun-
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try of the magnitude of the Sindri
factory, we have got to depend
only on foreign imports for our ferti-
lisers. That means, Sir, that the agri-
culturists in our country will be
deprived of nearly 50 per cent. of the
nitrogenous fertilisers for the years to
come. I cannot understand who lays
down these priorities for these imports.
If priorities are not to be given for the
import of fertilisers which in turn will
increase the production of food in the
country, I cannot understand how
priorities can be given for imports of
certain unnecessary things, as were
mentioned by my friend, Mr. Jaspat
Roy Kapoor. I learn that as much as
Rs. 15 to Rs. 20 lakhs of foreign
exchange has been wasted on them.
If we can afford to waste foreign
exchange on these, I cannot under-
stand why the foreign exchange can-
not as well be utilised for better pur-
poses. Take the instance of a country
like Japan where the cultivable land
is nearly 20 times less than that of
India. But the amount of fertilisers
that are used by that country is 5
million tons. They use 800 lbs. of
fertilisers every acre, whereas in our
country, we do not use even 100 or
50 1bs. of fertilisers per acre.
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It has been stated in the Second Five
Year Plan that we can improve our
food production only by the use of
better manures and better fertilisers.
Sir, before I go to the next point, I
have got only to say that this squeeze
on the fertilisers would amount to
killing the goose that lays the golden
egg and if the policy of our Govern-
ment—short-sighted policy of the
Government I can say—is not to give
top priority to the fertilisers, which
will in turn increase the food produc-
tion, it will only mean that we have
got to depend more and more on
imports of food which, in turn, would
mean spending more and more foreign
exchange. That is why I say that
this is a short-sighted policy on the
part of the Government.

Surt B. B. SHARMA: Is not%the
goose more tasty than the golden

egg?
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Surr P. S. RAJAGOPAL NAIDU: I
will leave that ta my frignd, Mr.
Sharma. . : ‘

I now come to the appommtment of
the so-called Foodgrains nquiry
Commattee Sir, this Foo¢dgrans
Enquiry Committee, n my opinion, 1s
an unnecessary Committee at has
been appomnted by the Govi‘nment,
not to speak of the personnel ¢f the
Commuttee, .

Dr RAGHUBIR SINH: (Madhya
Pradesh): They know where they are.

Surr P. S RAJAGOPAL NAIDU:
It has been presumed that ther are
increases 1n the prices of foodgrains,
that some danger is to come so far as
the consumers are concerned and that
some methods should be found out as
to how to see that the prices ok food-
grains are not increased Sir, I gsk this
question—I think 1t 1s the Agriculture
Ministry that 1s responsible for the
appointment of this Foodgrams En-
qury Commitiee: By what percentage
has the price of foodgrains increased,
taking 1952 as the base year? It has
not imncreased and I do not want to
take the time of the House by reading
the Report that has been cuculaE\ed by
the Food and Agriculture Mmastry.
There, they had agreed that there was
no mcrease taking the year 1952 as

the base year. Then, why did
they........

Dr. SurimatTi SEETA PARMA-
NAND (Madhya Bharat): It has

increased since 1954 and there
this slump.

Sarr P S. RAJAGOPAL NAIDU:
Sir, I crave your indulgence td give
me two or three minutes. Time 1s
against me I shall read out far the
benefit of my friend who 1s interested
fn eating and not producing:

was

' *“In spite of the record rice crop
and the improvement 1n the Jtotal
production of cereals this yea as
compared to the last year, the kitnces
continue to be generally gher
thrs than last year. It 1s natural
for the consumers, therefore, to

1
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complaxn of these high prices,
but for a proper appreclation
of the situation, 1t 1s very desirable
to have the proper perspective.
Against 100 as the price index for
1952-53 which 1s now generally
taken as the base year the .atest
wholesale price index for rice 1s 103,
for wheat 90........ ”

It has gone down by
cent.

“ ...and for cereals taken to-
gather 100.5. This shows that the
current prices are hot generally
higher than in 1952-53.°

10 per

That 1s the report given by the Food
and Agnculture Ministry. There 18
no doupt that 1t has increased shightly
when compared to the prices of 1955-
56, but definitely 1t has not increased
when compared to the prices of the
year 1952-53. Sir, take the price of
fertihsers that are required for the
production of food The Government
of India had recently, about two
months back, withdrawn the subsidy
of Rs. 100 per ton. I am talking of
ammonium sulphate nitrate and urea.
The price ot these commodities had
been increased by 12} per cent. Take
the price of ammonium sulphate, Sir.
It thas gone up by over 10 per cent
From Rs. 320 per ton 1t went up to
Rs 350 per ton. Take the price ot
wwron that is required for the agricul-
tural implements. It has gone up
from Rs. 600 to Rs. 670 per ton. 1
am not talking of the blackmarket
price, but the controlled prices Take
for instance the price of a bull. From
Rs. 100 per bull it has gone up to Rs
700 or Rs. 800 per bull. Take again
the price of diesel o1l. It 1s shooting
up every day. Take the price of elec-
tric motors and pump-sets The pric-
es have gone up by 30 per cent to 40
per cent, and even then the things
are not avai able in the market when
the prices are going up. When the
price of the materials that are requir-
ed for production 1s going up by
leaps and bounds, by 10 per cent., 20
per cent. and 30 per cent, why should
there be a hue and ecry in the country
for the appomntment of the Ashoka
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Mehta Commuittee or any other com-
mittee, saying that the prices of food-
grams have gone up like anything?
And there 1s no cry for the welifare
of the agriculturists in the country
when the prices of the matenials re-
qured for the production of food
have gone up by 10 per cent, 20 per
cent., and 30 per cent. Sir, I shall
stop at that so far as the Ashoka
Mehta Committee is concerned.

Surt B. B SHARMA: Is there any
agriculturist on that Committee?

Surt P, S RAJAGOPAL NAIDU: I
am not speaking of the personnel of
the Commuittee, Sir, and therefore I
am not going 1nto the merits and
demerits of the personnel of the Com-
mittee I leave that to Mr. Sharma.

Then, Sir, I will come to the next
pomnt. The co-operators in the coun-
iry are very much worried about this
proposed transfer of the agricultural
credit from the Reserve Bank to the
S.ate Bank of India Sir, the State
Bank of India, as we know, by tradi-
tion, by set-up, and by everyihing
else; 1s purely commercia: in nature,
And the co-operators have got a great
fear that they are not going to get
credit at the cheap rate which they
are now getting from the Reserve
Bank of India. Secondly, Sir, I am
told that 1t has been decided that so
far as the agricultural marketing 1s
concerned, the co-operative marketing
socleties will have to draw hereafter
their credit only from the State Bank
of India. Sir, we all know something
about the Rural Credit Survey Com-
mittee which has recommended that
there should be integrated credit ana
marketing in the country, and it has
been decided that there should be
three tiers, 1 e the Reserve Bank, the
apex bank and the Co-operative Bank
at the district level Now, Sir, by
introducing this State Bank of India
we will be taking away the spirit of
co-operation, as we all know that the
State Bank, by outlook, 15 purely
ecommercial in nature, Sir, this sub-
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ject will take a long tame. Therefore
about this proposed transfer I shall
take some other opportumty to speak
1in the House, and I shall now proceed
to the other subject, and that 1s, Sir,
co-operative farming.

Sir, I am not opposed to the prin-
ciple of cu-operative farming But I
am opposed to the primnciple of col-
lective co-operative farmng 1 wel-
come the co-operative farming of the
type where the peasant wul retain
the ownership of property under him.
But if we try to take away the owner-
ship of the property from the peasant
and convert him into a wage-earner,
there 1s going to be a doom for the
entire agricultural community in the
country,

~

Serr B K. P. SINHA: Collective is
not co-operative farming.

Sart P. S. RAJAGOPAL NAIDU: 1
do not know what my friend, Mr
Sinha, says. But I think the Report
submutted by Mr. Patil who had gone
to China recommends that our coun-
try should have co-operative collec-
tive farmimg. I stress upon the word
‘co-collective’. And 1f that Report
which is now being considered by the
Government 1s to be accepted by us,
then I am afraid that instead of our,
country producing more food, it will
produce less food Sir, countries
which had experimented on this col-
lective co-operative farming, countries
hike Yugolsavia, Bulgaria, Rumania
etc, are giving 1t up. They are trying
to come back to that old principle of
peasant proprietorship I have seen
m the papers and also 1n several
foreign journals how countries hke
Bulgaria, Rumania and Yugoslavia
are trying to revert to the old method
of peasant proprietorship. When the
expermments had failed there, I can-
not understand, Sir, how we can fol-
low China, where there 1s a certain
amount of compulsion, and certam
other countries try to 1mitote
them Sir, that type of the system
which is there 1s not suited to our
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country, and if we follow that sort
of a system in our own country, I am®
afraid, Sir, we are definitely bound t°
fail.

Then, Sir, I have got only one poirt
more and that is about the ances
for the various industries that are
run on a co-operative basis in ou¥
country, for instance, organising and
setting up co-operative sugar mills
Sir, the Government had come for-
ward with the suggestion that we
should thave 38 co-operative sugal
mills started by the end of the
Second Five Year Plan period. And
they had collected enough share capi~
tal also. But now the Government
says, “You cannot get it because we
are short of foreign exchange, You
cannot import machinery.” Sir, sevé-
ral lakhs of rupees had been collected,
and some of the agriculturists had
paid the money by borrowing at
exorbitant rates in order to participate
in the share capital. The wvariouS
State Governments also had partici-
pated in the share capital striuctusre
of the society. After nearly Rs. 20
lakhs or Rs. 30 lakhs had been col-
lected as share capital, the Govern-
ment said, “There is no foreign ex-
change.” Sir, I was able to under-
stand from some reliable source that
sugar has now become a foreign ef-
change earner. I understand that
there is a great demand for [ndian
sugar in the foreigr markets, and
that sugar is being exported and that
sugar has become a dollar-earning
commodity. In that case, Sir, I can-
not understand why they should put
a ban on the import of sugar macbi-
nery. And even those co-opdrative
sugar mills that had got the import
licence are finding it difficult o get
sufficient money for the erection of
plants. The societies were told that
they should approach the Industrial
Finance Corporation. It is published
there in the pamphlet that anything
between Rs. 45 lakhs and Rs. 60 lakhs
will be given by way of loan by the
Industrial Finance Corporation of
India. But actually when approach

46 R.S.D.—-1.
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was made to the Industrial Finance
Corporation, they said, “We have no
funds placed at out disposal by the
Government of India.” I understand,
Sir, that only a sum of Rs. 4 crores
has been placed at the disposal of the
Industrial Finance Corporation of
India whereas the loans that are
sanctioned and kegt pending amount
to Rs. 30 crores. And several appli-
cations from various industrial con-
cerns in the couniry are pending. In
that case, Sir, if the Industrial Fin-
ance Corporation is net able to help
those co-operative industries, the
Government should come forward and
provide some alternative source
wherefrom these co-operative indus-
trial concerns can get finance for the
sugar mills. Otherwise, Sir, they
will find no.money when the machi-
nery is shipped from the foreign
countries, and that will adversely
affect the erection of all the sugar
plants in the country. Thank you,
Sir.
L »
Sarr SANTOSH KUMAR BASU:
Mr. Deputy Chairman, I have listened
to this debate in the spirit of g lear-
ner who has come recently to this
House, Sir, with the necessarily res-
tricted rights and powers with regard
to the discussion of the Appropriation
Bill, as prescribed in our Constitu-
tion, we have to put forward our
suggestions and our criticisms in a
spir.t of helpfulness and co-operation
towards the Government. Sir, I
have been watching, if I may
say so with great humility, that cri-
ticisms have been put forward with
regard to some matters on which
silence probably would have been
more discreet. While wide-awake
vigilance is one of the primary con-
cerns and duties of Parliament, there
are some matters which should not be
discussed in detail in this House. I
am particularly referring to the pro-
vision for expenditure on Defence.
This point hardly needs any elabora-
tion nor is it susceptible of any public
discussion. Consistently with our
hard-earned sovereignty and inde-
pendence and also with our policy of
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non-alignment with any Power RBloc,
we cannot really go to any foreign
country for military aid But that
should not mean that our preparation
m respect of Defence should go by
default.

Sir, I may, with your permission,
recall mp experience In another coun-
try a few years ago, where after their
third Independence Day Parade the
Area Commander came up to me and
in his usual amiable manner told me,

On the last Independence Day Parade

we were very poor 1n equipment and
personnel but today you can see
for yourself how we have improved
and we are on the way to further
progress ” 'There was a sense of real-
1sm 1n his utterance and I think we
shouid take such a lesson to heart
While 1t 1s quite legitimate on our
part to express our concern on the
mounting Defence expenditure, I
would rather hesitate and reframn
from offering remarks to the effect
that our jet planes might prove old
and out-moded at the time of a crisis
or emergency That 13 the kind of
thing whieh I would very much hes:-
tate to utter in this House particular-
ly when there are no data whatsoever
to support such a statement I will
not pursue this matter any further
I will take leave of this subject
because further elaboration of these
matters would not be justified

Now the next thing that I would
draw your attention to 1s the expen-
diture on Community Development
It was my privilege to visit some
commumnity development and national
extension blocs and the training cen-
tres for village workers I was most
mmpressed with what I saw and 1t 1s
my firm conviction that the 1deal that
we have set before ourselves of
shanging the face of the country-side
and of improving the lot of the village
people 1s fairly on the way to reah-
sattzon All our ndustries, all our
weallh-enining devices are merely a
means to realisation of that end That
1s how I feel with regard to this great
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constructive endeavour that we have
undertaken in the shape of communi-
ty development projects I would
however stress upon this House and
on the Ministry concerned that suffi-
cient attention should be paid for the
ordinary mimimum convenience and
necessities of our students and trainees
m the tramning centres. In one
training centre at Phulia in West
Bengal, I found that the women train-
ees were huddled up m small, nar-
row huts, as many as 3 or 4 trainees
being accommodated 1n a small, nar-
row room I was told that arrange-
ments would shortly be made for
mmproving the situation I am taking
this opportunity of placing this mat-
ter before the Ministry so that speedy
remedy can be obtained in these mat-
ters These trainees are doing excel-
lent work and I found them highly
enthusiastic and keenly alive to their
responsibilities and to the great task
which has been imposed on them 1
would also in this connection urge the
Ministry to realise the necessity of
impressing on our older permanent
officials the need for a different kind
of approach and attitude towards this
new plant of tender growth It might
wither away 1f the indifference which
they are showing, some of them are
showing, to this endeavour, continues
for any length of fime I would also,
m this connection, invite Members of
Parhhament and the State Legislatures
to shower their blessings in a more
active form upon this community
project endeavour, to visit these blocs
and these training centres and to
inspire, with words of encouragement
and good cheer, the workers and the
officers who are striving their best to
bring about the desired end

[THE VicE-CHAIRMAN (SHRT RAJENDRA
Pratap Sinza) mn the Chair ]

Now the next pomnt that I would
seek to raise 1n the course of my
observations relates to the question of
food for West Bengal If I may, on
this occasion, convey in this House
some faint echo of the agonised cries
which are rising every day from
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every corner of West Bengal, I would
consider my efforts not to have' gone
in vain. Today while I am spedaking
here, I am sure that huge maséfe's of
hungry people are crowding round
the seats cf Government and the
offices of local authorities, cryirig for
food which is being denied to ‘them,
day in and day out. Every day the
papers from West Bengal are full of
reports of hungry masses of people
assailing the ministers and officers of
the Government with their defands
for food. Every day the houges in
the urban areas of middle-class fami-
lies are being assailed by streams of
hungry beggars asking them te part
with their own food and to|share
with them the little that they have
themselves got. That is the ptsition
today in West Bengal. That also in
spite of the best endeavour that the
West Bengal Government have put
forward for the purpose of the solu-
tion of this problem. In the matter
of production, the State of West Ben-
gal has an outstanding record. The
average rice production during the
five years ended 1946-47 was "32-37

lakh tons. In the five years
ended 1956-57 it rose to 41'35
lakh tons. It rose by 2 lakh

tons from 1956 to 1957. Taking the
estimated total population of West
Bengal to be 292-5 lakhs, the refugee
population alone being 32'1 lakhs, the
consumption by the population at
4'25 maunds of cereals per head per
year cannot be said to be too much.
The gross production for 1957 is 47
lakh tons, up-to-date. Thereforg, it is
necessary that the deficit of lakh
tons should be made good. nless,
that can be arranged for, this dgonis~
ed cry will never be hushed in the
towns and the far corners of the
State of West Bengal. Now, I dam not
quite sure that the Ministry of Food
and Agriculture has supplied t West
Bengal the amount of foodgrains that
had been allotted to that ilh-fated
State. Upon West Bengal has come
misfortune after misfortune in wave
after wave. This State was pne of
the storm centres during the Ilast
war, and to aggravate its miserjes and
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dangers, one of the worst families in
recent memory overtook that State.
After tRat, the refugee “problem has
been hanging over its head as a per-
manent nightmare which cannot be
allayed. The question of food assum-
es most serious proportions in this
perspective, and I am sure every hon.
Member of this House will agree with
me that it is only to the Government
of India that this ill-fated province
can look, after having made valiant
efforts to produce food that is expect-
ed of it and even more than that.

Sir, I will not take up more of your
time on this question. I will implore
every Member of this House and the
Government of India to come to the
aid of this State, not only by words
but also in actual deed, in the shape
of food and cereals being carried to
that State whenever that State
requires it, within of course, the limit
of the allotment that has been made
to it. That has not been done and
that is my information. I am sure if
the Government of India are wide
awake to the seriousness of this pro-
blem as they profess to be, much of
this hardship in West Bengal can be
mitigated.

{

Dr. R. B. GOUR (Andhra Pradesh):
If I may interrupt the hon. Member:
is it a fact that much of the supply
sent to West Bengal is smuggled into
East Pakistan?

Surt SANTOSH KUMAR BASU:
Taken to East Pakistan?

Dr. R. B. GOUR:
East Pakistan.

Smuggled into

Surr SANTOSH KUMAR BASU:
Not much of it, but some of it; and
that again is a misfortune that has
overtaken Bengal as a result of the
partition and Bengal should not be
made to suffer on account of that,
That is an all-India problem which
has to be shared by every Member of
Parliament and a solution sought. Two
hundred fifty miles of frontier, largely
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undefined, there is which it is
not possible, for any State to guard
in an effective manner. That is res-
ponsible for this smuggling which is
taking place there in spite of the very
best endeavours of the West Bengal
Government. West Bengal cannot be
blamed for it. That is an aftermath
of the partifion which is a creation of
the whole of India. May I now refer,
for a short while, to the refugee pro-
blem in West Bengal? West Bengal,
I submit, has reached the point of
saturation se far as the question of
rehabilitation is concerned. There is
noh one Inth o space i fnere wpon
which the refugees can be invited to
settle down. I heard some contrary

observations from the opposition
benches yesterday. But that myth
has been exploded by the
Government of West Bengal

and by the Minister of Rehabilitation
of the Government of India.
The Dandakaranya scheme has been
initiated and is being vigorously
pushed forward. We must all extend
our blessings to that scheme. That is
the only solution which can etfective-
ly grapple with this problem of ever-
increasing numbers coming wave

after wave. The size of the
problem is absolutely wunpredict-
able. No planning is possible
unless you can set apart an area

of land of immense proportions, where
you can settle these refugees, in how-
ever large numbers they might comein
future. Even with the passage of time
East Bengal has not, at all changed its
attitude towards its minorities. When
I happened to be there a few years
ago. it was my misfortune to see with
my own eyes the destruction, the kill-
ing, the oppression and the arson
which took place there on a wide-
spread scale. Those mermories will
never be effaced from the mind of
anyone who was a witness to it. The
physical aspect of that horror might
have been mitigated to a certain
extent, but the psychological horror
+ persists. The economic horror is
increasing day by day and the minori-
ties cannot be expected to stay there
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with any sense of security or relief. That
is the position in East Bengal to day.
There is no necessity to encourage
migration from East Bengal; but hard
facts have got to be faced and provi-
sion has to be made in India. The
best provision and the best solution
that the Government of India has
thought of so far is this Dandakaranya
scheme and there should not be any
vacillation or any. hesitation in
extending our blessings and our wel-
come to this scheme. I understand that
vigorous measures are already being
taken and initiated for the purpose of
materialising this scheme and to bring
the scheme into existence and to fulfil
it in the near future. We should
extend our hearty support to that
scheme and to the efforts of the Reha-
bilitation Ministry in that respect.

Surt BHUPESH GUPTA (West
Bengal): May I know if the hon. Mem-
ber has come across any formulated
scheme, except what has appeared in
the press very casually?

Surt SANTOSH XKUMAR BASU:
The formulated scheme is to be found,
if my hon. friend cares to enquire, in
the sixth Monthly Report of the
Rehabilitation Ministry. It is only in
a skeleton form now. It has not yet
taken shape in all its details. But so
far as I understand, already commit-
tees have been appointed, officers have
been appointed and experts have been
approached, and they are going to
take it up in right earnest so as to
make it a reality in actual practice.

Surt BHUPESH GUPTA: Then we
reserve our opinion.

Surt SANTOSH KUMAR BASU:
The entire scheme need not be execut-
ed before we express our opinion. At
every stage our opinion is being sought
by the Ministry and as Members of
Parliament it is our privilege and it
is our duty to offer our opinion. The
scheme in its preliminary stage—the
outline of the scheme is now before
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us. Therefore, it is up to us to express
our opinion as to the suitability | or
otherwise of the scheme, seeing that
this myth has been exploded, this pet
myth of my hon. friends on the other
side, their favourite myth, which has
been trotted out in various meetings
and in the press by my hon. frignds
over there, that West Bengal can
accommodate all these people, so that
all these people might be brought mnto
West Bengal and utilised for creating
trouble against the party in power.
The myth of enough land in West
Bengal has been exploded, becausel/the
density of population in West Bemngal
is the highest in India and there
are

Surt BHUPESH GUPTA: I do 'not
think, Sir, any myth was created that
people could be brought to West Ben-
gal with a view to creating trouple.
I think the hon. Member is indulging
in politics and not in facts.

Surt SANTOSH KUMAR BASU: I
am very glad to learn that my hon.
friend would not indulge in politics
on the floor of this House. That is
news to me and that is really a reve-
lation to me, that my hon. friend did
not or would not indulge in politics
in this House. Coming from my
esteemed friend, Shri Bhupesh Gupta,
it is a revelation to me.

Surt BHUPESH GUPTA: Not at
all.

. SHr1 SANTOSH KUMAR BASU:
Sir, I will leave it at that, because so
far as this scheme is concerned, it is
the only scheme which is now before
the country and it has got within it
all the elements which should attract
sufficient support so as to make it a
workable proposition.

3 P

Now, the next thing to which I
would like to draw your attention
withcut trying to exceed the time limit
is the congestion of pending cases in
the Calcutta High Court. I am glad
to find that my esteemed and hon.
friend, the Minister of Stzte for Home

L
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Affairs, is present here. The conges-
tion of cases in the High Court is a
matter which requires to be tackled
immediately and I should be glad to
learn of the steps that are being
thought of in order to meet that situa-
tion.
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Surr P. D, HIMATSINGKA: Four
additional Judges have been decided
to be appointed.

SHrt SANTOSH KUMAR BASU:
Yes, and several other steps will also
have to be taken apart from altera-
tion in the procedure which may be
necessary for the purpose of combat-
ing the growing congestion.

The next question to which I shall
draw your attention is the question of
the unification of the Bar. There is an
anachronism which is still persisting
as an aftermath of British Rule and
that is the position that the English
Bar enjoys in India.

Surt BHUPESH GUPTA: I entirely
agree.

’

Surt SANTOSH KUMAR BASU: 1
am glad Mr. Bhupesh Gupta agrees,
although he is a member of the
English Bar. Sir, we have travelled
very far from that stage when the
English Bar used to occupy a position
of superiority, a position of privilege,
a position which used to inspire awe
in the general public and the other
branches of the profession which were
considered to be subordinate in status
to that Bar but still, in the Calcutta
High Court, that continues in some
form or other and creates an effect
in the mind of people which is not
quite desirable in the present set-up
in our country. I do not know whe-
ther the Law Commission will tackle
this matter. When they came to
Calcutta, in my capacity as the repre-
sentative of the Calcutta High Court
Bar Association, I placed this problem
before them and they also raised it
themselves. They  discussed it
throughly and I do hope that some-
thing will emerge out of that. Idonot
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know whether the present dual system
of acting and pleading which obtains
in the Original Side of the Calcutta
High Court will still continue. I am
sorry I do not find my esteemed and
hon. friend, the Law Minister here.
So far as my information goes, the
previous Minister of State Mr. Patas-
kar, had prepared a Bill reviewing the
entire situation so far as the dual
system of acting and pleading in the
Original Side of the Calcutta High
Court is concerned but that Bill has
not yet seen the light of day. The
former Law Minister, Shri C. C.
Biswas, went down to Calcutta, held
consultations with  the  different
branches of the profession with
regard to this Bill but we have not
heard anything since then. Now, I
would ask the hon. Minister in the
Ministry of Home Affairs and the
hon. Law Minister, to consider that
question because there is a good deal
of discontent in regard to that matter
in certain branches of the profession
and also amongst a large section of the
litigant public. I know that my
esteemed friend, Mr. Prabhu Dayal
Himatsingka, who was lately Secre-
tary of the Incorporated Law Society,
may have a different story to tell.
Although it is more or less a parochial
matter, I take this opportunity of
ventilating the grievances of a very
large section of the lawyers in this
respect that this differentiation should
be abolished and that a unified Bar
should be set up as early as possible.
May I point out that a Committee was
appointed long ago .under the Chair-
manship of Mr. Justice S. R. Das and
it furnished a report which has not
been acted upon up till now. Sir, I
support the Bill.

Thank you, Sir.

SurimaTt LILAVATI  MUNSHI
(Rajasthan): Mr. Vice-Chairman,
while supporting the Appropriation
(No. 4) Bill, brought forward by the
hon. Shri XKrishnamachari, I would
like to take this opportunity of
speaking about a few things for which
the Government as a whole is res-
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ponsible. I am doing this only +to
show that if the type of waste that is
going on is stopped, enocugh money
could be found for our projects with-
out the necessity of having to resort
te novel means of taxation as propos-
ed by the Finance Minister.

I shall take for my subject the
working of the State sector or the
public sector, whatever you call it, and
the record of the public enterprises in
respect of planning, co-ordination, effi-
ciency or otherwise and their financial
working. I shall base my remarks
more or less on some reports of the
Estimates Committee of Parliament.
The Estimates Committee in their
Ninth Report point out that the exist-
ing set-up on various undertakings is
more or less an extension of the Gov-
ernment departments, whose person-
nel have very little business experi-
ence and that the enterprises under
their control are run almost on the
same pattern, with minor changes here
and there. They observe that this is
not only an outmoded system of run-
ning State enterprises but that it has
led to serious complaints, irregulari-
ties, delays and inefficiency and that
the results have not been as were
expected. The Report cites a number
of instances wherin an officer in the
Food Ministry is deemed competent to
become the Managing Director of a
Shipyard, an officer of the Informa-
tion and Broadcasting Ministry is
made Chairman of the D.V.C. and so
on. They have strongly recommended
that the practice of appointing officers
from the services either on the Board
of Directors or as Managing Directors
should be done away with and, in any
case, the Secretary or the Joint Secre-
tary, who is primarily concerned with
advising the Ministers on matters of
policies should not be associated with
the day-to-day execution of policies
either in connection with the State
undertakings or others. They have
commented on the frequent changes
of the officers too.

Various reports published on the
working of the public enterprises
closely scrutinised by the Parliamen-
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tary Estimates Committee reveal a
number of instances of frittering away
of national resources and consequent
loss to the natioh as a result of lack
of planning, co-ordination and sense of
public accountability. It is significant
to note that most of the reports are
in the nature of a post-mortem exami-~

nation and as such responsible dfficers
could not be brought to book. A
general memorandum showing the

progress of the Plan can hardly give
us any definite information as to the
working of any of the State enter-
prises in the public sector. It is
essential that the Parliament and the
public should know scheme by scheme

or unit by unit or item by ite the
expenditure proposed in the | Plan,
the expenditure actually incurred,

variations, if any, and the reasons for
the variations and the evaluation of
the work done and the amount spent
on the schemes. Such a procedure can
alone reveal the actual working of any
unit in the public or private sector
and provide the necessary data for
judging the results of the samie. A
national undertaking has to be run
on efficient business principles and its
progress or usefulness has to be
assessed in terms of certain objective
standards.

Viewed from this point of view the
record of working in several of our
public enterprises is hardly encourag-
ing and reveals some of thé; basic
flaws in the system. For instarice, the
Central Tractor Organisation wfas res-
ponsible for purchasing unsuitable
tractors and ordering a bulk purchase
of 24 diesel trucks, which were found
to be operationally unsuitable and
uneconomic, As  the Committee
observed, “This persistent lack of plan-
ning has resulted in a loss of the
national money.” Again the same Orga-
nisation was responsible for indiseri-
minate purchase of stores and equip-
ment estimated at over a crore of
rupees. Within three years the Cen-
tral Tractor Organisation is reported
to have suffered a loss of Rs. 68 lakhs.
There have been several other cases,

- of frittering away of useful machinery.
Valuable machine tools, which could
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be profitably used for reconditioning
the aircraft factory were released to
railways and other Services. 600
machine tools received as war repara-
tions from Germany and valued at
about a crore of rupees were allowed
to deteriorate in storage. In the words
of the Committee, “This caused the
exchequer a huge loss” and the public
have yet to know the findings of the
investigation suggested by the Parlia-
mentary Committee.
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It is only the other day the Minister
of Finance held before the public the
Sindri Fertiliser Factory as a case
illustrating greater efficiency of the
State enterprises over the private
ones. In fact, the Sindri Fertiliser
Factory provides an apt illustration of
bureaucratic mishandling of public
enterprises, lack of co-ordination,
inefficiency and waste of public
resources. It is a patent example
proving incapacity to plan efficiently
and economically any unit. The esti-
mates of capital investment for the
Factory had to be revised four times
from 10'79 crores to 23 crores of
rupees which even was not consi-
dered to be final. The Ministry con-
cerned apparently allowed the project
to proceed without any estimate and
without determining the financial com_
mitments that it was leading them to.
The latest example is the Ashoka
Hotel for which recently we have
received the profit and loss account.

The following statements supposed
to have been made by the officers of
the Ministry concerned with the Sindri
Fertiliser Factory provide an apt com-
mentary on the same:

1. “It was not an estimate at all;
it was a rough guess.’;

.

2. “Neither the Government nor
the Parliament approved the esti-

mate at all.” . 4
k]

3. “This is a contract with two
firms and a number of other sub-

agencies, and nobody knows the
whole picture.”
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4, “Sindri work is something
extraordinary over which nobody
has any control.”

The Estimates Committee have made
the following observations:

“It seems to us a highly unsatis-
factory state of affairs that a project
which cost the exchequer crores of
rupees and is expected to be a very
big one should have been proceeded
with without any estimates. There
is no evidence that the Ministry of
Finance did at any time make an
effort to have the cost of various
elements in the project carefully
calculated and to have the matter
put on a firmer basis.”

Referring to too many spending
authorities in the Organisation, the
Committee put a very pertinent ques-
tion, “Is this the way in which a
Government project should have been
allowed te progress?” Government
decisions are characterised by delay
and dilatoriness consequent upon red-
tapism. It took the Government to
obtain possession of the site for setting
up the factory three years, and this
delay, as the report points out, cost
the exchequer an increase of about 400
per cent. in the cost of land, 80 per
cent. in the cost of plant and machin-
ery, 40 per cent. in the cost of steel
and 100 per cent. in the cost of
fabrication.

Another example of want of co-
ordination and the consequent loss is
provided by the placing of an order
worth 70 lakhs of rupees for the
transmission towers required in Hira-
kud and Damodar Valley projects,
when the capacity for the manufac-
ture of the same already existed in
the country and placing of such a
huge order abroad could have been
avoided.

As to the financial working the pic-
ture is equally wunsatisfactory. The
operating profits of the Air India
International Corporation for the year
1955-56 are placed at 6'54 lakhs of
rupees and the estimate for 1956-57 is
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Rs, 10'15 lakhs. In this connection it
is pertinent to note that no interest
ocn capital advanced by Government
from time to time is charged to the
Corporation. If the same were to be
calculated at 4 per cent. per annum—
as any private enterprise would do—
the incidence for 1955-56 would be
Rs. 28 lakhs and for 1956-57 Rs. 36°19
lakhs. As the Estimates Committee
observed, the financial prospects of
the Corporation are not entirely
bright.

In certain State enterprises which
have been incurring losses, éttempt is
made to balance them by the sale
proceeds from other factories. A case
in point is the salt industry, where
the Government are running their own
units, and there it has been admitted
that the losses were made up from the
balance of cess collections.
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The Estimates Committee have made
very significant observations regard-
ing the unsatisfactory state of affairs
in the State-run units: “It is high
time that Government should stop
State-owned or State-controlled fac-
tories or projects from being run on
losses and meeting such losses trom
Government revenues and from
sources other than the direct income
of the factories or projects themselves.
That way any private enterprise
would do.

On the financial working of some
of the State enterprises the Taxation
Enquiry Committee observed in con-
nection with the ten States whose
industrial undertakings were examin-
ed that the return on an investment
of Rs. 17.14 crores worked out to 1.2
per cent. This makes it evident that
State ventures in the industry make a
very poor return. The insurance
working in recent months shows a
huge deficit and drop of business.
That is recent history. This is in
spite of the fact that the public
enterprises have been receiving seve-
ral advantages or concessions in res-
vect of marketing, transport or ser-
vices as against the private sector and
that they do not strictly adhere to
the practice of maintaining accounts
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in conformity with proper commer-
cial standards. The working of the
public sector in the context of its
progressive expansion envisaged in
the second Plan raises certain funda-
mental issues requiring a more
realistic approach rather than a doctri~
naire predilection in favour of nation-
alisation of all such industries of
which they have no experience as an
essential attribute of a socialist socie-
1y.

Sir, time prevents me from giving
many more quotations Mrom the
reports of the Estimates Committee.
Instances of irregularity and waste of
public money as well as inefficiency
in many of their undertakings could
be found. If such holes are plugged
as the Finance Minister said yester-
day—he said he was going to plug
all the holes—I am sure the Finance
Minister can find not a few crores of
rupees which he wants to raise by
imposing new taxes but more than
Rs. 100 crores per year by plugging
the holes. Thank you very much.

Sarr P. N. SAPRU (Uttar Pra-
desh): Mr. Vice-Chairman, in lending
my support to the Appropriation Bill
I would 1like to say—though the
Finance Minister stated in the other
place that when he says that the Plan
can be seen through he has in mind
the fundamentals of the Plan, the
more crucial progrgmmes in the Plan,
the core of the Plan, namely, the
steel projects, the mining programme
and related power projects and
transport—that I am happy at the fact
that it is not contemplated, because
of certain difficulties which are facing
us, to cut down the Plan. Some of
these difficulties cannot be said, as
the Finance Minister stated in the
other House, to be of an unexpected
nature. The difficulties which make it
difficult for us to achieve the targets
set out in the Plan relate to the
question of foreign exchange and to
the question of prices all round. On
the question of foreign exchange, on
the question as to how the gap in the
foreign exchange can be filled, I do
not feel that I can make any useful
contribution. I cannot also make any
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useful contribution on the question of
lowering or fixing the food prices at
a reasonable level. That question is
being considered by a high-powered
committee and I think that the
Report of that Committee will be of
an enlightening nature.

I would like, however, to voice an
apprehension which I confess I some-
what feel might become a reality. I
hope in sticking to the core of the
Plan we shall not sacrifice our social
security programme.

Dr. R. B. GOUR: May I interrupt?
In emphasising on the core we may
not even reach the fringe of the
Plan.

SHRI P. N. SAPRU: I hope we shall
not forget the claims of education; we
shall not forget the claims of health
in all its aspects, of housing, of bene-
fits for the working classes in the
country. Sir, I would -particularly
like to refer to the question of edu-
cation.

Sarr B. K. P. SINHA
Education and no bread?

(Bihar):

SHrr P. N. SAPRU: Well, I have not
read the book ‘Not by Bread alone’
yet but I am hoping to get a copy of
it soon. I was reading reviews of the
book which has been published in the
Soviet Land of which my friend has
become a very great admirer now
because I think he wanted some
foreign gid in the matter of defence
to be taken from the Soviet land. The
name of that book is ‘Not by bread
alone’. Sir, I would like to say that
in this ancient land, in this land of
Gandhiji, we have attached import-
ance to certain non-material values.
I hesitate to use the word ‘spiritual’
because the word ‘spiritual’ is asso-
ciated with the word ‘super-natural’
and I am a little doubtful in regard to
all supernatural matters. But I do
believe in intellectual freedom; I do
believe in mental freedom; I do be-
deve in a hierarchy of values and 1
do not think you can get those hier-
archies of values without education.
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Therefore I hope that there will be
no reduction in expenditfure so far as
education is concerned.

Let us just see what the position of
education will be under this Five
Year Plan. In the first Plan we
spent Rs. 93 crores and in the second
Plan the figure is going to be in the
neighbourhood of Rs. 80 crores. Our
experience of the progress of the first
Five Year Plan so far as elementary
education is concerned was that pro-
gress in regard to the age group of
11 to 14 was relatively poor. In
advanced countries today you have
the school-leaving age fixed at 15 or
16. Here the Directive Principles of
the Constitution visualise that at the
end of ten years there shall be univer-
sal compulsory primary education.
Now, we shall at the end of the second
Plan have only made it possible for
63 per cent of the children in the
age group of 6 to 11 and 225 per
cent of the children in the age group
of 11 to 14 to get elementary educa-
tion.

Surt AKBAR ALI KHAN (Andhra
Pradesh): Even that applies to Part
A States only. In other places it is
much lower,

Sarr P. N. SAPRU: That, Mr. Vice-
Chairman, is not a very bright pros-
pect. The imvortance of education
was siressed in numerous passages
with great eloquence in the Radha-
krishnan Report from which 1 am
temipted to quote ‘one or two passa-
ges.

Vd

Sart B. K. P. SINHA: He says
nothing about bread.

SHrT P. N. SAPRU: Well, I do not
know whether you are supplying
people with bread. It may satisfy
1ay friend’s vanitv to think that we
are satistying people with bread, that
we are giving them bread. I doubt
whether we are giving them bread.
But what we certainly might be doing
is to deny them facilities to acquire,
the means to acquire the purchasing
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power to have bread. This is what
the Radhakrishnan Report says:
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“In a well-planned educational
system, opportunities will be pro- .
vided at every level to the pupils
for the exercise of their reflective
powers, artistic abilities and
paractical work.”

Then, he goes on to point out:

“Every one should know some-
thing of the society in which he
lives, the great forces that mould
contemporary civilization.”

Dr. Radhakrishnan takes a conmnect-
ed view of education and he
emphasises that you cannot divorce
elementary education from secon-
dary education and from higher
education. A country that peglects
higher education does so at its
peril. We are living in an age of
scientific inventions, of technological
advancement., What is it that has
made the Soviet Union or the United
States of America or Great Britain
great countries? .They are great
because of their cultural advance-
ment; they are great because of their
scientific achievements; they are
great because of their technological
advancement,. Now, technological
advancement depends upon a well
balanced system of education. If you
were, in your search for pruning the
Plan, to cut down the amount that
you are going to spend on education.
then you will be doing this country
and the people of this country no good.
You will not be fitting them for
citizenship in a democratic commu-
nity. You will not be placing
before them the opportunity to attain
their fullest stature. Now, Mr.
Vice-Chairman, my point is that our
effort should be to raise the upper
limit for compulsion for school going
children in our country., We ’should
view education as one connected
whole. One stage should automati-
cally lead to the other, while being
at the same time self-sufficient for
those who do not wish to go beyond
it. We cannot mneglect secondary
education and there should be a more
determined effort than is the case at
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present to establish multi-purpose
schools and rural institutions with g
bias in favour of agriculture. The
allotment for secondary educatipn is,
I believe, Rs. 51 crores ¢s against Rs,
22 crores in the First Five Year Plan,
But there is one difficulty so far as
Central grants are concerned. That
is a difficulty which we in the Uni-
versities have often felt. The Minis-
try of Education is prepared to give
grants on the recommendatio of
the University Grants Commission,
provided the Universities are able to
get a matching grant from the State
Governments or in some other way
xaise the minimum funds .nanessany
for grants to be given by the Central
Government. Now, the springs of
private charity, as we know now, are
drying up and it is not possible for
an institution to raise money from
private citizens. I do not regret that.
I think we are moving in a socialist
direction and that fact is all right.
But the difficulty is that the BState
Governments are not prepared to give
granis and unless they give the neces-
sary grants the grants by the Central
Government will not be forthcoming.
I think ’Qlere should be a relaxation
of this regquirement. r

Then, again, the position in regard
to research and research institutions
deserves to be viewed from a new
angle. We have a number of research
institutions and credit is due to Gov-
ernment, to the Department of Edu-
cation and Scientific Research, ' for
establishing those institutions. Blit I
personally think that knowledge s
one integrated whole and a TUnlver-
sity is in many cases the proper place
where research should be organised.
The difficulty with the present system
is that as our higher research institu-
tions pay higher salaries than our
Universities are able to afford, the
best teachers in our Universities find
themselves attracted towards these
higher research institutions and are
indeed absorbed by them. Universi-
ties, therefore, have to get along with
second-class material. Now, this is
rather a serious state of affairs. On
our educational advancement will
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depend in no small degree the effi-
ciency of our future administration. It
i« all right to have excellent plans. 1
think we can all build up great
utopias, but the business of the
serious revolutionary is not only
to think of utopias, The business
of a serious revolutionary is to
translate those utopias ‘into  actual
action. For {ranslating them into
actual action you need good
administration. You will not be
able to give good administration
unless you are able to get for your
superior services and for your infe-
rior services good men. I do not like
2is istinction betweern spperior nd
inferior services; but it is a distine-
tion which we have today. You will
not be able to get proper men for
your superior services or your infe-
rior services unless your educational
standards go up. Unfortunately
your University standards far from
going up are going down, and if the
House will forgive me, one of the
many reasons for the deterioration in
our University standards is linguistic
fanaticism. Now, we are all very
keen advocates of our State language.
But we should remember that we
are living in the 20th century and it
is not possible to have an adequate
knowledge of the sciences, of the
philosophies, of the histories of the
world and the thought of the world,
without an adequate knowledge of
some European language or other. 1
say that here.

Surr B. K. P. SINHA To perpetuate
slavery. Two hundred years of sla-

very.

Suri P. N. SAPRU: My friend would
like to perpetuate that slavery, that
intellectual isolationism, which will
finish all the good work that has been
done by our Prime Minister during
the last ten years. I am not against
Hindi or against our State language. 1
am as devoted to the cause of Hindi
as my friend is. But I have not
completely lost the balance of my
mind. I would, therefore . . .

SuHrr JASPAT ROY KAPOOR: Not
completely lost? That is encouraging.
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Shri P. N. SAPRU: Not completely,
because no man can claim to be, much
less my friend, Mr. Kapoor, to be
completely normal. The difference be.
tween normal and abnormal is psy.
chologically very slight these days.

Mr. Vice-Chairman, I would like
this matter of the future of English tg
be looked at from the point of view
of our own future. I am not interes.
ted in the future of the English langu.
age or the English race. I am interes.
ted in my future and I would say that
it will be a great calamity for the in.
tellectual progress of this country if
our young men develop a bias or g
prejudice against the study or Eng.
lish. I know from actual experi-
ence—because I have been in touch
with universities—that the desire tp
read more and more books to get
oneself acquainted with modern
thought is getting less and less with
our students. Young men do not care
to read books. They think that it ig
eriough for them to read some lite.
rature which cannot be called lite.
rature, which is just trash and stand.
ards are not exacting in our univer.
sities, I am glad that we have, at
the head of the University Grantg
Commission, a scholar of distinction,
Mr. Deshmukh: I am sure that he ig
alive to the urgency of these ques.
tions. .

(Time bell rings.)

Mr. Vice-Chairman, before I con.
clude, I would like to say one or twg
words about our health programma,
The Planning Commission thinks thas
it will be necessary for us to work
towards the goal of having aboyt
80,000 doctors in this country. They
say that we shall be able to produce
12,500 doctors under the Second Five
Year Plan. Now, we have to emphs-
sise preventive medicine and you car,.
not have preventive medicines with-
out adequate water-supply. I canngt
go into that question now. But, sg
far as medical aid for the poor ig
concerned, I say, the poor man is ern.
titled to it. We have no right to
exist as a State if we are not pre.
pared to do something to alleviate the
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suffering of the millions in our vil-
lages.

[MRg.
Chair.]

How can Wwe solve this problem?
I think, in this matter, we should
study the Siviet system. (Time bell
rings.) Sir, I will take only one
minute and not more. They have
in the Soviet Union a class of persons
who are called Felchers. He is not
exactly a doctor. He works under
the supervision of a doctor and he has
been found wvery useful in rural
areas. He was found very useful in
war-time. There are notes on this
point attached to the report of the
Bhore Commission and 1 think Mr.
Karmarkar should give some thought
to this question of instituting courses
for training health personnel such as
ic provided by the Felcher class.

Mr. DEPUTY CHAIRMAN: He will
immediately reply to you.

Tre MINISTER or HEALTH (Sur1
D. P. KarMARKAR): Mr. Deputy
Chairman, I crave the indulgence of
the House for about ten minutes in
order to deal with some points firstly,
made by my esteemed friend, Dr.
Shrimati Seeta Parmanand yesterday
and secondly, Sir, this short point
made by my esteemed friend over
there. With your permission, I pro-
pose to deal also with one or two
points not yet made in the House, but
which were sought to be made by
my friend, Dr. Dubey. He had a talk
with me today and said that he was
going to make a speech today. He
has the kindness to give me the
points, but he is not going to make
a speech.

Dr. SurmaTt SEETA PARMA-
NAND: Some other hon. Members
might also make

Surt D. P. KARMARKAR: My hon,
friend can wait a little before she
interrupts. I will deal with her
points. I do not grudge my friend
at all the liberty to which she is ens
titled of criticising such points in the
administration as she thought proper.
In fact, criticism on the basis of in-

2180

Drrury CHATRMAN in  the



!

2181 Appropriation (No. 4) [ 28 AUGUST 1957 ] -

formation that Members possess bona
fide, is one of the safeties for adminis-
tration and if I try to reply some of
the points as briefly as possible. .

Dr. R. P. DUBE (Madhya Pradesh):
If you move the mike, we can hear
you.

Surt D. P. KARMARKAR: I do not
think, Sir, the time has come for pro-
viding my friend with an ear-phone.

Firstly, my {friend, Dr. Shrimati
Seeta Parmanand, had something to
say about the way in which the staff
of this All India Medical Institute was
selected. Now, before proceeding to
that, I should just like to clear a
misapprehension in the minds of hon.
Members as to what this institution is
like, though the actual Act was
passed last year. Firstly, Sir, the
nature of the institution is what you
might know as an autonomous insti-
tution, much more autonomous than
normal autonomous institutions. In
fact, Sir, the only power that Gov-
ernment possesses over this institu-
tion, which we almost wholly finance,
is the power, if I might say so, of
issuing a direction under section 4 of
that particular Act governing this
institution. And you <can easily
appreciate, Sir, how, rare such an
occasion could be. Nevertheless, in
so far as the budgeted amount has
to be under our Ministry, we do stand
answerable. But I should like to
make this position clear to the House
that normally we cannot interfere
with the administration of this insti-
tute to which this House and the other
House of Parliament gave a perfectly
autonomous character. Now we have
yet to make rules, and we are trying
to see whether we can really improve
upon our original rules. Now, Sir, I
will not refer to the aims and objects
here, but the idea was to provide the
country with a research institute of
a high character. With that idea
they began with the under-graduates’
class of 50 students, the idea being
that that will be the basis on which
post-graduate teaching is to be im-
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parted. There was also the idea of
including a Nursing College in that
institution, and also a Dental College,
if possible. And what has really
begun is the under-graduate class and
the Institute has recruited part
of the staff. As I said, Sir,
the institution was autonomous so
far as its recruitment was concerned.
They advertised the posts and they
appointed a Select Committee for the
purpose, and in this particular
instance, when the matter came up
before the Government, the Minister
endorsed all those appointments as
being good. But, Sir, one thing is
clear that whenever any selection is
made, whatever be the body that you
create for making the selection, I
think we have to permit under human
conditions a small margin for errors.
Nobody can gurantee in a human
institution a hundred per cent accuracy
in the matter of selection. And I
am not here to say that every little
selection made by this Committee, or
for that matter any other committee,
is hundred per cent. correct. But at
the same time in fairness to the Selec-
tion Committee, I must say that it
consisted of people with a distinguish-
ed record. Now, Sir, we had different
Selection Committees. One of them,
for instance, interviewed candidates
in New York, and I find that it con-
sisted of eminent professors from the
United States, as also Dr. Mudaliar,
the Vice-Chancellor of the Madras
University and Dr. Sundaram. Then
Sir, we had a Committee for London
also. We had the Medical Adviser of
the Commonwealth Relations Office,
the Chairman of the Post-graduate
Medical Federation, London, and then
two other Members plus again the
Vice-Chancellor of the Madras Uni-
versity, Dr. Mudaliar. In India, Sir,
the Committee consisted of the follow-
ing:
- .
L

Dr. Mudaliar.

Dr. Dikshit, Director of the Insti-
tute.

Dr. Pandit, Director, Indian Cour-
cil of Medical Research.
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Dr Khanolkar, Director, Indian
Cancer Research Centre,
Bombay.

Dr. Raja. .

Dr. Lakshmanan, Director-General
of Health Services, belonging
to the Mimistry.

Now they chose the staff. And there
were, Sir, also specialists associated
with this Selection Committee, for
instance, for Physiology and Pharma-
cology, Major-General Bhatia, for
Buw-Cherustry, Dr Damadaram aof
the National Chemical Laboratory of
Poona; then for Pathology, Dr R P.
. Trived1 of Calcutta, and then for
Medicine, Dr Bhatia of King George’s
Medical College and Hospital, Luck-
now Now, Sir, that Selection Com-
mittee made some selections and some
appointments were made As I said,
there is always some scope for differ-
ence of opinion regarding the selec-
tion of particular candidates Some-
times, the selectees are good at the
commencement, but deteriorate later,
and sometimes, what happens is we
select a man as an ordinary man, and
he does his best and does full justice
to his subject Nevertheless, what I
am frying fo point out to the House
Is that these candidates were selected
by people of a fairly high calibre, and
therefore while it is open to my
friend to find fault with the actual
selections, I am quite sure that no-
body can guarantee hundred per cent.
accuracy in the matter of selections
But then the fact of the matter is that
selections have been made and that
Institute has naturally yet to begin its
work  What now exists is a small
college of 50 under-graduate students.
Others have yet to come in. Now,
Sir, one point that was made. on the
floor of the House was, why did the
residential quarters come wup the
earliest? I think, Sir, that we have
unconsciously been able to solve the
problem of housing for Government
servants in New Delhi by constructing
these residential quarters. (Interrup-
tion.) And I can assure my hon.

|
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friend, Sir, that they are paying their
rent every month regularly. In fact,
Sir, you have to begin somewhere.

Dr. Surivart SEETA PARMA-
NAND: Who will pay for your hospi-
tal?

Surt D. P. KARMARKAR: Sir, I
can tell my friend honestly that the
residential quarters came up first
because they did not require much
striking of new ground. The patterns
were already there—B class, C class
and D class. And the pre-clinical
block did require the advice ete. of
experts. Therefore, Sir, does my hon.
fremd suggest {hat they shodid have
begun something for which they had
no competent advice and all that?

(Interruptions.)

Dr R B GOUR: When will
hospital building come up?

the

Surt D. P. KARMARKAR: My hon.
friend will kncw everything. So the
pre-clinical block has been there and
the hospital will come up later.
(Interruption )  After this pre-clini-
cal block they are taking up the hos-
pital building Now, Sir, there might
be a quarrel as well why the patients
should not be looked after before the
college bhuilding actually comes up,
and things hke that But things have
got to take their course.

Dr. Suarimari SEETA PARMA-
NAND: May I ask one question since
you are taking so much trouble of
replying to my poimnts? Why are
Professors appointed for something
for which there is no provision, for
instance, Orthopaedics, Radiology
and so on?

Surt D, P. KARMARKAR: I think,
Sir, my hon friend knows that time is
limited, and as far as the important
points made by my friend are con-
cerned, she is bound to get an ade-
quate and definite reply. But, Sir, if
I deal with any new points now being
made, I might miss the subject.

(Interruptions.)
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Mr. DEPUTY CHAIRMAN: Please
wait and hear him, Madam.

Surt D. P. KARMARKAR: |How
can I reply, Sir, when I am inter-
rupted so many times? After @all, I
have to have some time.

Then, Sir, there is one point |often
made that the recruitment in respect
of a particular subject, for instance,
Radiology could well have been post-
poned. It has been often said out-
side the House, and sometimes I/ have
been informed by the Members also
that there has been a hurried appoint-
ment. Well, it might have been a
hurried appointment.

Dr. SHrRIMATI SEETA PAﬁMA-
NAND: Orthopaedics.

Surt D. P. KARMARKAR: Si1, I do
not know how I will be able to pro-
ceed. I think I should be allowed to
have my own way and not my friend’s
way when I am replying. If she
gives me a little liberty, I will be
able to reply. (Interruption.) Sir, I
am rather frightened at the way she

interrupts. Of course, I do not bear
any ill will against her. I have good
connections i

Now, Sir, from the point of view
of staff

Surt H. P. SAKSENA: Sir, thL hon.
Minister is using dangerous Wwords.
He has used the words ‘connections’
and ‘liberty’, and all that. But this
is not the occasion for the wuse of
those words.

Surr D. P. KARMARKAR: 8Sir, let
me assure my good friend, Mr. Sak-
sena, that I am wusing all these
English words in the pure Ayurvedic
sense, and in no other sense.

Well, Sir, about the staff, as T said,
I am scrutinising the list of the per-
sons appointed, and I shall reserve
my observations for another ocecasion.
But I did have a feeling about the
Professor of Radiology that he might
have come a year or two later. I

|
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should also take this House into confi-
dence that at another stage, about the
appointment of the Superintendent of
the Hospital, we personally felt that
it was a premature appoint-
4pM.ment. It is not as if it is a
question of having the luxury
of people who will not be employed
immediately after they are appointed
but as I said, we have to allow for
or pay a little penalty for creating
autonomous institutions and allow for
margin of errors in human affairs. I
would be surprised to find for instance
if most of the staff are not legitimate-
ly engaged in the task which has
been entrusted to them, namely, of
teaching those students. Sir, it often
happens that in an institution of that
size it is exactly very difficult and
sometimes we have found it difficult
to recruite people when we wanted
them, I must share with the House
the misery of the Health Ministry
particularly. I have been impatient
about filling as many vacant posts
as possible because in this Ministry
we cannot afford to keep any posts
vacant without detriment to public
good. It is a matter of sheer despair
that we find at the time of recruitment
suitable candidates not coming up
and there is an interval between the
necessity of filling and the time when
candidates are available because it is
not so profuse as we would like to
a little higher job and candidates are
have them and it is no use making a
shifty arrangement and so I find that
whereas there is room for criticism,
say in an appointment like that, I
don’t think that the institute has in
any way misbehaved in making the
appointments that it has made.

Dr. R. B. GOUR: It means that
you will repeat this performance in
the future also. .

Surr D. P. KARMARKAR: I
thought my English was sufficiently
clear and nobody was required to
interpret or summarise it as my
friend would like to. My friend made
another point that there were only 10
first-class students in this institute, a
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complaint difficult to understand. This
institute wanted to recruit some 50
students for its rolls. If a student is
from the backward classes, if he has
passed even in third class, we make
an allowance for it. We Xkeep certain
seats reserved and two of the stu-
dents from the backward students
have been permitted to enter this
institution even when they have a
third class percentage. Regarding the
other applicants, the minimum of 50
per cent. marks has been prescribed.
Since thg different universities have
different standards, sometimes we find
in the excellence of their products or
in the percentage of marks or in the
examination papers there is bound to
be some difference. So this institute
has adopted the system of holding
competitive examination. In the first
instance, no applicant is permitted to
apply unless he has 50 per cent. marks
and my hon. friend will agree that in
this imperfect world of ours, there
cannot be many first-classes. In any
case, 50 first-classes for this institute
would be difficult to find because
whatever we may call this institute,
the first impulse of a student in
Madras or Bomabay or Calcutta will
be not to fly after this institution
because it is going to be a big institu-
tion but to fly to the nearest college
possibly in the city where he is liv~
ing if there is one, if not in the State
and then the last place he will come
to is Delhi, Regarding last year’s and
this year’s selection, during last year,
it T remember aright, more than half
the students or almost two-thirds
came from Delhi or near-about
because there were not sufficient
applicants from outside. They chose
to go to other colleges. Even this
year, so far as I remember, more than
halt or round about are from Delhi
or suburbs. I have known of parents
who have applied at two or three col-
leges—Ludhiana, Delhi including
Lady Hardinge College, paid fees at
some of the institutions in order to
have extra choice and if they got
seats in the local college, they chose
that. Therefore it is 'that the insti-
tute or no college for the matter of
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that, can hoast of having all first-class
students. Therefore, as I replied yes-
terday morning, there were I think
12 first-class students and a large
number of second-class students and
two of them were admiited because
they belonged to the bakward classes.

Regarding why this institution could
not admit 40 more students, we did
make a request to them and we
thought they might take a kindly
view and admit 40 more on account of
other difficulties also, out of our fry-
ing to convert the Lady Hardinge
College into a composite college and
the matter having gone to court but
the Governing Body met and they are
entitled to say, and said that it would
be very difficult with the staff and
the space to take in 40 more students.
I am not syre whether with great
difficulty they could not have accom-
modated but I don’t grudge them
their freedom, to say legitimately that
it was not possible for them, having
prepared only for 50. It was possible
only to accommodate 50 as they had
no space, they said. Therefore, I
could not join in her complaint with
regard to the inability to admit 40
more students.

Regarding the steno-typists, I must
congratulate my friend on having
detailed information. Her briefing is
perfect, sometimes wrong but in any
case it tends to be perfect. The fact
of the matter is every officer is not
allowed a steno-typist. Heads of
Departments have been given steno-
typists. I am not going into the minor
difference between a typist and a
steno-typist. Because that is not of
great consequence either fo me or to
my friend. A typist is one who
knows typing only and a steno-typist
is one who knows both typing work
and stenography work. He can take
down in shorthand.

Dr. Sermvatr SEETA PARMA-
NAND: There is difference in salary.,

Serr D. P. KARMARKAR: Yes., !
am sure a steno-typist should get a
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little more than a typist. She wpuld
not grudge him a little more pay
because a steno-typist can take down
as soon as you indicate and to a ist

you have to dictate for a long time
for him to write in long-hand hut I
don’t think there is much in the point
and I am sure that she is not parti-

cular 'about this small point as | for
others.

Dr. R. B. GOUR: Have they |any
work to do at present.

Ssr1 D. P. KARMARKAR: |Yes,
there is ample work. It all depends—

whether a subordinate gets work or
not—on the person giving work

There is another point which I| feel
that I should deal with. It is | not
so much of a pointgpn merit bui my
hon. friend had a dig at my distin-
guished predecessor Rajkumari Amrit
Kaur. She said shé can well u#der-
stand a Minister being an ex-dfficio
Chairman of the All India deical
Institute because a Minister is per-
haps, in her opinion, considered |good
for everything. He can just e a
Chairman of any body. It does not
matiter whether he is an igno ous
or otherwise but he can be a air-
man of the All India Medical Insti-
tute. . .

SHrr JASPAT ROY KAPQOR:
Which claim you are not prepa to
accept. i

Surr D. P. KARMARKAR: When it

came to a question of that , I
have denied myself the pleasu I
have denied the Chairmanship any

Committee that works under me|or of
any institution. That is for different
reasons in the sense that I do consi-
der that a Minister should be olutside
and above all the matters which are
being considered in his Ministry. He
should have a free mind. That is a
personal prediliction of mine. It does
not apply to others.

Dr. SuarimaTi SEETA PARMA-
NAND: Perhaps the hon. Minigter is
aware that such a practice exists and
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there are ex-offieioc Chairmanships
held by Ministers.

SHrr D. P. KARMARKAR: There 1s
nothing wrong in that at all. I don't
grudge my friend the compliment that
she would have given me had I been
the Chairman. She would not have
grudged that because I am an exist-
ing Minister but if I become an ex-
Minister, I would be useless. I would
like to say in fairness, though it is
not a point on merit, that my distin-
guished predecessor Rajkumari Amrit
Kaur has done her best to foster this
institution. |

’

She has done her best to contiribute
whatever she could to the work that
came before her and when I came 1n
and when I had to think about the

.matter, I really felt that it would not

only be unceremonious but unjust
even to suggest, just because she was
off the chair of the Minister, that she
should also vacate this office. Ulti-
mately whether a man is a Minister
or not is no qualification for any-
thing. It all depends upon what he
or she is and so if she was competent
on the 18th April to be Chairman of
that body, I don’t see any reason
why immediately on the 19th April
because she no longer is the Minister,.
she becomes incompetent to be the
Chairman. In fact I should simply
beg of this House to establish a prece-
dent that unless there is any reason
to attack a person as a person, I wish
it is once for all a matter of agree-
ment between us that if as a Minister
I misbehave and I am a Member of
the Government, I should be pilloried,
but if I continue to be the Chairman
of a body in which capacity I have
been functioning till yesterday, I may
continue to be Chairman.

Dr. Sarmmatt SEETA PARMA-
NAND: On a matter of personal
explanation. He is distorting . . .

Mr. DEPUTY CHAIRMAN: He is
not yielding.

Suri D. P. KARMARKAR: I am
very happy that my friend appears te
agree that what she has said is a

Day Shift.
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personal attack. I don’t think ...
(Interruption from Dr. Parmanand.)
It is trying to explain the attack which
iooked to me like personal, which
may or may not be so, in the opinion
of my hon. friend, but if she reads
her speech, she will find that she
could well have denied herself the
pleasure of attacking Rajkumari
Amrit Kaur because she would con-
tinue 1o be the Chairman of that body
even on merits.

About the way in which she has
worked, apart from the fact that one
is franker than others and that is
another matter, I feel myself that per-
haps had Rajkumari Amrit Kaur been
a little less frank than what she was,
she might have attracted the pleasure
of my friend but people are frank,
they sometimes call a spade a spade
and sometimes in public relations,
may be friends like my hon. friend
may not like frank speakers.

Buet I would not, when on the sub-
ject, be a party to agreeing to any-
thing that suggests that of Rajkumari
Amrit Kaur. I wonder whether she
has a competent degree in medicine;
but I have seen people with compe-
tent degrees not acting as good
doctors; and I have seen some others
who have never held a degree either
of the medical kind or any other kind
of degree to be much better than
doctors either in the medical field or
other fields. It depends upon their
nature, upon the degree of sincerity,
knowledge and energy that one
brings to bear upon one’s work. There~
fore, it was Sir, though it was some-
thing personal that my hon. friend
said, I thought it proper to emphasise
this point. If Rajkumari Amrit Kaur
was the head of this body, in my
opinion and in the epinion of the
Government, she does not deserve the
less to continue to be the Chairman
of this body. This is not to suggest
that if this body does something
which deserves censure at the hands
of House, the House should be reluc.
tant to make its criticism. But the
persons and the organisation dealt
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with are entirely different. I may
welcome the most censorious criti-
cism, vigorous criticism, for ultimate-
ly, unless there is healthy criticism
no organisation can work. Only thing
is, I want that criticism to be concen-
trated on the organisation and the
affairs of the organisation and not go
to personalities when dealing with
the matter.

2192

1 will not deal with the other point,
namely the one dealing with Ayur-
veda, for there will be other opportu-
nities for that, and I also don’t think
my hon. friend was particular about
that matter, so far the speech is con-
cerned.

I shall say a brief word about
another matter. Normally, Sir, we
avoid attacking a person who is not
present, since he is not able to defend
himself.

Dr. SHrimat: SEETA PARMA-

NAND: Why not?

Surr D. P. KARMARKAR: Why
not? Because he is not present in
the House; nor can he enter it with-
out being liable to punishment for
trespass.

Dr. Sermvatr SEETA PARMA-
NAND: The other person was present.

SHrr D. P. KARMARKAR: There
were two persons, one was present
and the other was absenf, and from
the person present, I now come to the
person who was absent, for the hon.
Member dealt with both the absent
and present persons. I am referring
to the Principal of the Lady Hardinge
Medical College. She has suggested—
in fact that was, if I may say so, an
innuendo—that because he happened
to be a relative of the Health Minis-
ter, therefore there was the possibi-
lity of his being appointed. Sir, I
have not been able to find out

whether he was actually her relative,
because . . .

Dr. SHriMATI SEETA PARMA-
NAND: Let it be denied on the floor
of the House.
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Surt D. P. KARMARKAR: In any
case my researches show—and [ have
devoted considerable attention to this
research—that fhe relationship is of
such a distant kind that any friend-
ship could be more intimate thap such
relationship. Now, I put this to the
House very seriously. Suppose a
close relative of mine—my son is not
old enough and he cannot come with-
in the purview of the criticistn—but
suppose he is a first class medic#l man
and he applies for something in the
Health Department. Is it suggested
that we should tell the Medical Board,
“He is the Minister’s son, render him
unfit.,”

Dr. Ssarmmatt SEETA PARMA-
NAND: The Service Commission is
there.

Sarr D. P. KARMARKAR: Is his
being the Minister’s son to be his
disqualification? It is all right if
there is any nepotism, if there is
favouritism or partiality you can take
the Minister to task; but his being
the Minister’s son should net pbe the
disqualification. There may be [people
somewhere, distant relations,—yemov-
ed to the fifth degree from the
mother and the seventh degr
the father. To know that I must go
to the end of the Ministry. I say all
this because it is unfair to suggest
this relationship unless he on appoint-
ment is found te be incompetent.

Dr. Surimatr SEETA PARMA-
NAND: Refer it back to the Public
Service Commission, to a fair hody to
enquire.

Surt D. P. KARMARKAR: That
would land me in trouble, because the
man has already retired and to please
my hon. friend here, I shall have to
re-employ him on the post and then

!

send him to the Commission.
l‘RMA-

Dr. SsrimATI SEETA P

NAND: Does he mean . . , , |

from-
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Surt D. P. KARMARKAR: Even if
my hon. friend proposes that, I am
not prepared to do so, because unless
a man is competent, I am against
employing superannuated people.

But as I said, this man continued
for two years and now he has retired
at the time he should retire. But F
find on reference to the records—thnat
is the only thing I can refer to—a
selection committee was appointed and
he was appointed as the principal. I
do not find any fault in that.

Then regarding the Director of the
Patel Chest Institute, I shall content
myself with saying that it was an
appointment by Delhi University and
unless my hon. friend wants to club
together the Delhi University and the
Ministry of Health, because both hap-
pen to be in Delhi, I do not propose
to deal with that argument.

With regard to all these points I
shall be prepared to share with my
hon. friend all that we have. After
all, ultimately, in public matters,
there can be nothing that one should
not make public. On this point of
appointment and things like that, if
she wants to have any information,
she can have if, except such informa-
tion as we have to hold back as confi-
dential.

1 am very sorry I have taken longer
than I expected. I shall finish in
another three minutes.

There were a few points raised by
my esteemed friend over there. He
has changed his seat, though his
observations do not lose their sting or
their strength. He said some arrange-
ment should be made about the train.
ing of people in the villages as s
Soviet Russia. My hon. friend 1s so
good and wise that I am prepared to
agree not only to that suggestion, but
to any other that my hon. friend
might make about the Health Minis-
try. I wish he took a little more
interest in the Health Ministry. ¥
find this is a Ministry which does not
excite much interest and if my hon
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friend would make more suggestions
they would help me. Training is very
important and if there are any other
suggestions, I would welcome them.

Then there were the suggestions in
the undelivered speech of Dr. Dube.
He has disappeared, I find, but there
were only three, and he has served
me and has done a service to the
House because he will not deal with
these points tomorrow. With one of
his suggestions I agree. He said that
the different States have different
pays for their professors in their
different colleges. I think it would
be very good i we could have a sys-
tem by which payment for a particular
work would be on the same basis.
There is good reason in support of
this suggestion and if the matter comes
to us we shall pay special attention
to it. In fact, in all the post-graduate
courses, we are trying to have in the
different medical colleges, we propose
uniform scales and uniform salaries.
Some States are not able to accept it,
but there is agreement on the princi-
ple.

Dr. Dube also mentioned ann‘her
point and that was about creating an
all-India service. It is unfortunute
that after the IM.S. we lost the
opportunity of creating an all.India
service, and I think, not very wisely.
I say this because an all-India service
like the I1.A.S. or the LP.S. can serve
both the States and the Centre very
well. We can send out experienced
officers to the States. It also gives
opportunity to every man in the State
to rise to the highest position. But
we could not create an all-India ser-
vice like the 1.A.S. or the IP.S. The

States, somehow or the other, were
conservative and many States «ould
not agree and we cannot force them

in this matter. Therefore, in the
Central Health Service, we are think-
ing of some such thing. The matter
has been finalised and in one or two
months, we will be able to come out
with a scheme to create a Ceniral
Service for Health, in so far as the
public servants under the Ministry
of Health are concerned. Then we
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shall not be put to the trouble of
recruiting people for appointment for
a designated post. Now, if we recruit-
ed a Superintendent for the Willing-
don Hospital, he will have to He in
the Willingdon Hospital till the end
of his life, unless he applies for any
other post. Now that will be zasily
avoided. There will be a grade of
officers for the Health Service.

The third point that my friend
was to have made was regarding the
improvement of the All-India Medi-
cal Institute to raise it into a first-
class institution. That is - our hope.
There is another point made by my
esteemed friend, Dr. Parmanand.—
and [ hope she will appreciate this—
in which I feel there is something to
be said. In fact, we have been
thinking about it. The final rules
are not yet ready. The statute is
there and the institution has been
assured of autonomy. Now, consis-
tent with the autonomy granted to
that institution by Parliament, we
are thinking—the matter is under
consideration—whether we could not
associate the U.P.S.C. also with the
appointments to be made by the
Institute in some effective shape or
the other. Now, that point is under
our consideration and I am of opi-
nion—my Ministry is of opinion—
that it might be useful both for the
mstitutions and the appoiniments
that are to be made to have the
U.P.S.C. associated with the Institute.
We are having an exchange of views
with the Institute and I am hoping
that with their consent we may be

able to so provide that in future
appointments are made by the
Institute in close consultation with
the U.P.S.C. It might serve them

and 1 think it will serve the public
also because, many a times it will
save complaints which are bound to
be made if any institution, by itself,
makes appointments but if a public
body like the U.P.S.C. could be asso-
ciated with if, it might create greater
confidence in the mind of the public.

Sir, I must crave your indulgence
because I have taken a Ilot of time.
I took almost half-an.hour where I
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promised myself only ten minutes. In
spite of that, I have not been |able to
carry conviction or satisfaction to my
friend and esteemed colleaguye, Dr.
Seeta Parmanand, and I must tell her
that though I have had the misfor-
tune of differing both wi the
severity of her presentation and with
the substance of her presentation, I
still do believe that such things ag she
has said do give Government an
opportunity to express its opinion. If
she had not said what she said| yester-
day, I would not have told the House
what I told today. Apart fram that,
Sir, if there is any criticism,
, ernment welcomes it because
ment would get an opport
presenting its case. Therefore, I wish
she would take still greater |interest
in the Health Ministry and I wish she
makes a special study of the Health
Ministry and takes every opportunity
of making comments someth{is add-

ing on a little of fairness to it to ena-
ble us, to give us an opportunity, to
crave your indulgence and |put our
views before the house. That is all
that I have to say.

Dr. B. R. GOUR: Mr. Deputy
Chairman, before coming to the main
points and before Shri K arkar
Jeaves this House, I would like to tell
him that it would be better if we
could invite Dr. Seeta Pa and to
the Consultative Commit of the
Health Ministry that we are| going to
have on the 10th September, wherein
we could discuss this matter so that
the whole thing does not degenerate
into a quarrel between [the hon.

Minister and Dr. Seeta P anand.
Mgr. DEPUTY CHAIRMAN: He has
no quarrel.
Surr D. P. KARMARKAR: I might
say, Sir, that not only Dr. Seeta Par-

manand and her friends,; but any
friend from this House or |the other
is quite welcome to the Consultative
Committee meeting.

Dr. R. B. GOUR: Sir, I shall not
cover the same grounds that have
been covered by friends from this
side as well as that side. In fact, Sir,

I

\
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I would like to draw the attention of
Government to this fact that the
debate is cutting across Party Whip, I
should say, and even those who start
their speeches with support to the
Bill have got something to say, in
fact they say it emphatically, in criti-
cism, of the actions of the Ministry
and the Administration in regard to
the various things that concern them.
I hope, Sir, Government will take
note of this and pay a little more
serious attention to this entire ques-
tion. .

Sir, I come direct to the Planning
Ministry. This Planning Ministry, I
should say, is not the guide to
planning but is the centre of bureau-
cracy. It is not pursuing a plan but
is actually preventing the progress of
the plan. That is how I seriously
think about this Ministry that is charg-
ed with developing this country. Sir,
the laudable aims of the second Five
Year Plan are to overcome regional
imbalances in this country and also
to see that the sections of society
which are in a less advantageous
position today get the benefits of the
developing economy of this country.
Let us examine this point and see
whether we are or we are not show-
ing any signs of implementing these
aims that we have set for ourselves,
the country has set for itself, the Par-
liament has set for the country. Let
us now take the backward areas. In
fact, Sir, regional imbalances are go-
ing to be accentuated if we look at
the shape of things as it would emerge
at the termination of the second Five
Year Plan. I am not going to take
you along a very detailed discourse on
this question. 1 will only suggest
your taking up the case of Eastern
U.P. My hon. friend, Shri Kapoor was
very eloguent this morning and he
said that U.P. was being unnecessarily
charged that it is devouring every-
thing. I partially agree with him
because, in the present circumstances,
1 consider U.P. to be of the same level
as Russia was some years ago under
the Imperialistic hierarchy. A back-
ward Russia was trying to exploit
Poland or some other States of that
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type Similarly, Sir, a backward UP,
that elephant type of a State that we
have, 1s dommnating over the others
I entirely agree that it i1s backward,
not only that but 1t has regional
imbalances in UP itself and that 1s a
very seilous thing which should be
considered by gentlemen who come
from U P and the gentlemen who
come from other places Look at
what 1s happening m Eastern UP to-
day This morning we had the privi-
lege of leading the debate in the UP
Assembly relating to an adjournment
motion The question concerns a very
serious problem, of food shortage, in
Fastern UP An important leader of
a pouucal party 1s on iast Why® 1s
1t only for the pleasure of fasting or
15 1t only out of a political motive as

some gentleman on the other side
would like to impute? In Eastern
UP, especally in the districts of
Gorakhpur, Ghazipur, Azamgarh,
Jaunpui, Deoria, etc, not a single
industry exists How do you think

the backwardness of these districts
would go if you do not have a single
Industry in four districts? I would
like to ask, as to what has happened
to the regional imbalances bemng done
away with What has happened to
the aim of the Second Five Year Plan
that regional imbalances should go”
I would like to ask you

SARDAR RAGHBIR SINGH
PANJHAZARI (Punjab) Sugar mulls
are there

Dr R B GOUR I am not talking
of the private sector, some sugar fac-
tories established by some ndustria-
lists, but I am talking about the puh-
lic sector, industries put up by Gov-
ernment opening not only further
prospects of industrialisation but also
the prospect of tertiary e\mployment

SHRIMATI SAVITRY DEVI NIGAM
(Uttar Pradesh) It 1s the habit of
Mr Genda Singh to always go on
hunger strikes He 15 not doing 1t
for the first ttime He has done it
several times,
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DrR R B GOUR I know I have
mvoked the wrath of my hon friend,
Mrs MNigam, but I think truth s
always pinching and that is what has
made her say something by way of
mterruption
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.

‘We were told that there are certamn
flood control measures in Eastern UP.
which knows only two things, floods
in one part of the year and drought
in another part of the year That 1s
the fate of Eastern UP They have
said that there are certain flood con-~
trol measures, that certain dams have
been put up and all that but some of
the dams erected have also been
breached That 1s the position now
I would like to ask as to where 1rriga-
tion facilities are provided in  that
part of the country Has either the
State or the Planning Commission
ever taken 1t into 1ts head to enquire
into the conditions of Eastern UP?
I was provoked to talk about Eastern
UP because we see an 1mportant
leader of a fraternal Party of ours in
this country fasting in that area and
the Chief Minister of that State has
nothing to say in this regard His was
the most soulless speech ever deh-
veted 1n this connection And they
talk of fair price shops Wheie are
they? To what extent are they®” Do
they meet the requirements of the
area? I ask that question I would
hike to know

Then, Sir, from this morning’s papers
we learn that certain gentlemen of
the Planning Commussion have gone to
Madhya Pradesh and that when these
people were discussing with the
Ministry of Madhya Pradesh at
Bhopal certain questions regarding
the development plans during the
Second Five Year Plan period there
was a demonstration 1n that very
Bhopal city, of people demanding cer-
tain priorities to be given for the
development plans to be put into exe-
cution in Madhya Pradesh Sir, the
officials of the Planning Commission
have gone to Madhya Pradesh For
what? For studymg the things and
then taking an overall wview They
may go to visit other States also Wil}
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they study the problem and | thep
come back and have an all-India
scrutiny of the entire thing and refix
the priorities and allocations or are
they going to advise State after State
to give up some of their develogment

plans of topmost importance? Byt
this morning’s papers reveal f that
Madhya Pradesh has been advised to

some of those of their |plang
which entail a draw on fhe fareign
exchange. That is how the Hapers
have reported. I am open to cerrec-
tion if the Ministry has got anything
to say against what has appeared in
the papers, and I shall be glad 1o
know it.

give up

Now, this Madhya Pradesh is a vast
land with no development. What
about the Guna-Ujjain rail link? What
has happened to it? That was impor-
tant. It would open up the country,
it would take the coal that Mhadhya
Pradesh produces to the industrieg
that exist in Bombay. Such iy the
importance of the problem. It | wi]l
lead to other developments in | that
area, commercial development, busi.
ness development, industrial develop-
ment, and so on and so forth. Impor-
tant development plans are not'taken
into consideration. Why is it? In
their eagerness to save the core |of the
Plan is Madhya Pradesh to left
without the needed development
works, because it will draw uppn the
foreign exchange? If foreign exchange
is meant only for the core of the Plan
the regional imbalance remains, Naot
only that, it gets accentuated too. I
would like to put a question to the
Planning Commission how they are
looking at things. If sacrifices| have
to be made, if cuts have to be made,
let the cuts be made in the advanced
regions of India. Let not the' cuts
be made in eastern U.P., Madhya
Pradesh, Rajasthan and such other
areas. I would also like to put an-
other question. What happens to the
Rajasthan Canal? The Rajasthan
Canal is not a new proposition. It
was proposed long back. It wd‘,s pro-
posed years ago. Well, they say the
whole thing has been finalised. They
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say the Planning Commission has
approved of it, the Irrigation Ministry
has approved of it. Of course 68
crores of rupees are to be spent. Pro-
bably excavation of te canal requires
a certain number of bulldozers which
involves the spending of our foreign
exchange to some extent. Foreign
exchange will have to be drawn on
and therefore probably the Rajasthan
Canal will be delayed. Now, Sir,
imagine that arid desert of Rajasthan.
What about this Canal and why not
give priority to this? And that will
help Rajasthan. That will open the
way to food production. I say here
again is another case of not looking
at regional disparities and not giving
priority to these development pro-
jects and to the allocation of funds
therefor, even from the point of
view of these areas Being backward.

Now I come to the question of hilly
areas. Sir, I have had the misfor-
tune of visiting the Kangra valley
and the other parts of Himachal Pra-
desh during the last session. I have
visited the Kangra and parts of Hima-
chal Pradesh up to Jogindernagar. 1
have seen the areas of Kangra rich

in material resources, with a great
potential, and I have seen the very
hardworking people there. Very rich

materials can be had there, raisin for
example. Now what is it? Have
you got any plan for developing these
hilly areas? Now you charge these
people of the hilly areas with more
railway fares and roadway fares. It
is higher in the hilly areas than in
the plains. Why? You say that the
recurring expenditure is greater
there. It looks very strange. You
preach unity of India and here you
say that the recurring expenditure in
hilly areas is more than in the plains
and therefore the railway fare is
greater, and with the impending rail-
way fares Bill you are going to
increase the already higher fare here.
How is it justified in the hilly areas?
The people of this country, the work-
ers sweat and labour not for them-
selves but for the millionaires in this
country, to boost their profits. There
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you don’t think in terms of the work-
ers, that the workers have produced
the wealth and that therefore they
must have it, but here you say that
the hillmen living in the hilly tracts
must pay more by way of railway
fares because the recurring expendi-
ture here is more. You subsidise the
postcard which the big businessmen
make abundant use of for their own
purposes. Even the increased price
of a postcard of 5 Naye Paise is less
than the cost price. We all know it,
And have you not subsidised the post-
card from the revenues that you get
from the entire countiry? And does
not one section of the people in this
country utilise that concession the
most? Then why don’t you subsidise
the hilly areas from the revenues of
the country? I do not think that the
people in the plains are going to
grudge that subsidy. Why do you
want that the railway fares in the
hilly areas should be more? They are
backward people. Their economy is
primitive. Theirs is shifting cultiva-
tion, terrace cultivation, primitive
cultivation. Not even a cottage indus-
try is organised there. Yet you say
they must pay more railway fares and
more road charges. What is this?
And what is this unity of India? Is
it to continue the regional disparities
and regional imbalances? I would
like to know. It is suggested, Sir,
that there is more and more expendi-
ture on the hilly areas. But shall I
tell you how? In the year 1951-52
you had allocated a sum of 12 lakhs
of rupees for the police administra-
tion in Himachal Pradesh and to-day,
in the Year of Grace, 1956-57, you
have allocated a sum of 36 lakhs of
rupees for the police administration.
I would like to know why. But what
about the industries? Are you sure
that the cottage industries in these
areas are growing? Have you got a
report to show that the cottage indus-
fries in Himachal Pradesh are grow-
ing up yegr by year? What is the
economic activity of the people and
the wealth of the people there? Can
you say that agriculture there has
developed and has passed its primi-
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tive stage? No. You don’t have any
such report, not at all anything worth
mentioning to your credit. You seem
to think that it is in the interest and
unity of India that the backward
people should remain as they are and
their area undeveloped and under-
developed, and that you must have
regiopal imbalance in industrial deve-
lopment, in economic development.
I would again like to cite the case of
Himachal Pradesh where there was
formerly only one secretariat and a
certain numbex of schools, hospitals,
doctors, etc. All others remained
stationary except the secretariat. Now
after the appointment of a Lieutenant
Governor there another secretariat
sprang up for the office of the Lieute-
nant Governor. And again now with
the setting up of the Territorial
Council there is going to be a third
secretariat. So you see the top-heavy
administration, that is, the expendi-
ture on the administration at the top
is imcreasing but the activity at the
bottom is the same as before. That is
how you spend money. I would like
to add that there is no democratic
set up there and so the grievances and
sufferings of the people cannot be put
before you. There is the Assembly
in Andhra Pradesh and you shout
there. There is likewise the Assembly
in Bombay and so on. But there is
no such thing as a major democratic
institution in such areas as Himachal
Pradesh.

Now, Sir, this pains us very much
when vou talk of planning. I hope
hon. Ministers will not talk among
themselves and try to solve their
personal quarrels.

Mr. DEPUTY CHAIRMAN: The
hon. lady Member may kindly go to
her seat.

Dr. R. B. GOUR: This is the posi-
tion. What is going to happen?

In the matfer of allocations you
take decisions without imagination,
without looking into the matter. Take
for example fertilizers. They are go-
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mg to be imported and the hop. the
Food Minister has been kind nough |
40 tell us here that so far as fertilizers
were concerned the foreign exchange
problem was not there and the total
demand of his Ministry for |foreign
exchange was very low. But the
very same Food Minister had |written
to an hon. Member of Parliament from

a particular area in Andhra radesh,
when the problem was raised, that the
fertilizers were not distributed to the
areas growing sugar and ricp. And
._1 may tell you that the hon. inister
told that hon. Member of Parliament
th-* because of the paucity o foreign
exchange “we” are not going|to give
you fertilizers. “Tgll the easants,
do a little propaganda amdng the
peasantry that they should depend on

green manure.” Now here one word
and there it is entirely differ
you say, “We are getting 5 lakh tons
of fertilizers and it will be distribut-
ed.” No imagination, I tell you.
times decisions are taken in a very
very haphazard manner. It is not that
approach of the unity of India. It is
all parochial approaches. Even pres-
sure is brought to bear on the Plan-
ning Commission. I would like the
whole country to bear with me when
I say that we demanded mg¢re ferti-
tizer factories and the decifion was

taken that there would be three such
factories and it was becduse the
demand for fertilizers was more than
the supply and we were importing
them to the extent of 3 to 4 [lakh tons
every year. Therefore three were
required. The Sindri Fertilizer Fac-
tory does not meet our req irements
and so we decided on three. And
the total production of even these
three will only take us to wo-thirds
of the target that has been fixed for
the Second Five Year Plan. Even
there things are not going on well
and you must have heard the replies
given to my supplement ries put
yesterday that the fertilizer factories
at Neiveli and Rourkela ere not
likely to come up for the simple rea-
son that at Neiveli lignite power was

not likely to be got before 1960-61

and that at Rourkela coke avens were

/
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not going to be worked and there is
not the chance of having it before
1960-61. Now that is the case. Then
what should be the priority? We
want fertilizer factories and the Plan-
ning Commission has sabotaged even
that thing. Only the Nangal Fertili-
zer Factory is coming about. The
other two are not going to come up.
Then what happens to our target in
the Second Five Year Plan? What
happens to the other two fertilizer

factories in the Second Five Year
Plan?

The w;hole country must be seeing
this point that easily we can set up a
factory in Trombay. We can use the
gas there but our refinery gentlemen,
our foreign friends, would not spare
gas to us at competitive prices. So we
have to surrender; we have to with-
draw from there. Sir, you could have
forced them; the law of the land is
there to help the Government in
forcing them to spare you the gas. You
could have had factories at Nangal,
Trombay and Kothagodam and you
can get your fertiliser production
within two years of your decision, if
you : immediately implement that
decision. But you decide to have fer-
tiliser factories in places where you
will not get the necessary raw mate-
rial for producing fertiliser so much
so that you will not have these fac-
tories even in your third Five Year
Plan, not to speak of the second Five
Year Plan. That is your planning;
that is your approach; that is your
nat%onal approach in the interest of
national unity that you want to pose
before us. Sir, this is parochialism
of the highest order. What happens
is this. When certain pressures are
br_ought to bear on the Planning Com-
mission, you just surrender to them
and then you take decisions which
when scrutinised in their proper per-
spe_ct’ive are proved to be wrong
decisions. You take such decisions and
go ahead with them saying that they
are.in the interest of the unity of
India, in the interest of the develop-
ment of the country, in the interest

of correcting the imbalance and all
sorts of things.
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Then, Sir, I would come to the
Ministry of Food and Agriculture.
The Food and Agriculture Ministry
claims that they have passed the
Essential Commodities (Amendment)
Act during the last session and that
they are trying to control the rise in
prices of food. But what are they
doing actually? They are purchasing
foodgrains in Andhra and in other
parts at very high prices that were
there.

Surr V. K. DHAGE (Bombay): At
market prices.

Dr. R. B. GOUR: At the actual mar-
ket price. And from whom are they
purchasing? Not from the producer,
not from the peasants but from the
middlemen, from the wholesalers, the
mill bosses and landlords who can
keep the grain hoarded and who raise
the price in the market. Sir, I cdn
tell you this without any fear of con-
tradiction that in Andhra in the rice
bowl area, when the cultivator sells
his grains, he sells the paddy at a
price of somewhere between Rs. 20
and Rs. 23 or Rs. 24 per bag and when
it goes to the people the price is far
higher. Those who think that this
rise in prices has helped the cultiva-
tor, let them brood over this fact; it
is not the cultivator who is benefited;
it is the middleman, the landlord and
the mill boss who can hoard the rice
and the paddy and thus raise the
prices. That is why we came out with
a suggestion that you go forward
with a bold programme of purchasing
the grain from all those cultivators
directly who hold land above a certain
acreage because a cultivator who holds
only ten acres of land cannot have
surplus grain to sell.
it is not the poor peasants who have
got any benefit from the rise in prices.
On the other hand even in the rural
side, particularly in areas like Andhra
Pradesh or in hjll areas or in forest
areas where the tribals live, they are
going on purchasing food at high
prices from the middlemen, from the
landlords and from the wholesalers.

Therefore, Sir, |
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Even in the rural areas where the
agricultural labour is cheap, even
there the poor peasant does not get
sufficient to meet his requirements.
That is the situation. So your whole
scheme of purchasing grain is not
helping any cultivator who needs the
grain at lower prices, but it is help-
ing the landlord, the middleman and
the mill man. Sir, this morning the
hon. Mr. Bhagat said—and I am glag
that he is here now—that the Gov-
ernment had taken certain steps to
check the prices and among the mea-
sures taken he recounted this pur-
chasing of grains, the passing of the
Essential Commodities Act and the
creation of zones. Sir, I would like
to ask h‘.m with all respect, what hap-
pens to ‘the South Zone which has
been created when the rice is allow-
ed to be exported from Andhra?
Whatever the Food Minister may say,
I say that some of the gentlemen of
the Congress Party are shameless
advocates of landlordism and the
system of middlemen who want the
prices to be high and who want to
sabotage any action of the Govern-
ment that would lead +to 3 certain
amount of control, in the market, of
grains.

Now, they talk so much of these
cheap grain shops but at what price
do you sell the grains at these so-
called cheap grain shops? I can tell
you from my own experience. Firstly,
you are giving only wheat when the
staple food in my area is rice. Rice is
not being supplied at the cheap grain
shops. That is point No. 1. And
secondly the wheat that is supplied
is supplied at the ordinary rate. What
is the cheap grain shop then for? My
hon. friend, Mr. Akbar Ali Khan is
there and he was running a few grain
shops but out of sheer disgust he
thought of even closing them. He
thinks, ‘let us do away with this non-
sense!’ If the ordinary grain shops are
selling at a certain price, you can
hardly sell it at two pies less. That
is all that you can do and that is not
cheap grain shop; that is not the way
of subsidising the grain for the poor
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masses, for the urban poor or for the
rural poor. The whole scheme is an
eyewash. Therefore, let them not
come and tell us that they have gone
this and done that and they have done
so many things to go to the rescye of
the people who are suffering ironi the
high rise in the price of foodgrains.

I would now go to the Ministq‘y of
Health. Fortunately for me the hon.
Minister of Health is here and fortu-
nately for me I am now in the {on-
sultative Committee of the Health
Ministry and if fortunately for me that
Committee meets as it should, then I
may be able to have some qutrre'l
or some discussion at close quarters
with him. Now, I would like to pose
certain questions before him. Take
the question of influenza. Now, the
Health Ministry 1is a responsible
department but it comes out wiEh a
statement saying, let the State Gov-
ernments purchase Penicillin and
stock it because the second rou of
influenza may come from Japan.rrow,
what happens as a result of | this
statement? Firstly, this state*nent
creates a panic and secondly | this
statement leads to an illusion LJthat
Penicillin is a treatment for influenza
which it is not. I think Dr. Dube will
bear with me when I say that Peni-
cillin is not a treatment for inﬂuénza.
Penicillin can be given to a patient of
influenza only when he gets a coj:xpli-
cation of the lungs or when he is very
old, or when a patient is suffering
from diabetes or fourthly when | the
patient is a child.

AN Hon. MEMBER: You are a idoc-
tor also?

Dr. R. B. GOUR: Yes, but I would
like to have a more authoritative opi-
nion. But I ask, why do you {ssue
such statements? And what is happen-
ing? The real treament for influenza,
that is AP.C., the combination of
aspirin, phenacetin and caffeine, |that
drug goes underground. That is | the
real treatment for influenza. 'And
now what happens to Penicillin? h‘hat
also goes underground. What | was
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the need for that statement when only
three days earlier you had sent a cir-
cular letter to the State Governments
asking them to stock Penicillin. That
circular letter was quite enough. Why
did you go in for a public statement
like that?
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Then I would like to ask him, is
there a uniform drug control order in
this country? Do you control the use
of Penicillin? Do you control the use
of Streptomycin? Do you control the
use of other such drugs? No. I may
tell you that Streptomycin and Peni-
cillin are used in such an unscientific
manner by all sorts of medical prac-
titioners and quacks in this country
that you are getting Penicillin resis-
tance and streptomycin resistant
strains of T. B.

Surr JASPAT ROY KAPOOR: God
save us from doctors then.

Dr. R. B. GOUR: No; God save us:
from this Administration which allows
the doctors to misuse these drugs.
These are all costly medicines. Strep-
tomycin is costly; Penicillin is alsa
costly, You must see that they are
used in a scientific manner. Strep-
tomycin has to be used in particular
doses, but here it is used indiscrimina-
tely and the result is people develop
resistance. 1 ask, why are they not
doing anything for this? Have you
got a drug control order?

Then in my part there is no prohibi-
tion and the toddy is contaminated
with what is called Chloral Hydras.
Have you got a drug control order to.
control this Chloral Hydras?

One year ago I wrote a letter to the
Health Ministry. They said it is a
matter for the State Governments.
Anyway, the question of drug con-
trol is very serious and must be taken
into account and a uniform drug con-

trol order is necessary for this coun-
try.

I would come-—and this is my last
point—to the so-called Social Welfare
Board, the social welfare activities in
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this country. Yesterday my anti-
communist friend, Mr. Rajabhoi, told
this House that he wants a Ministry—
either for himself or for whom? Any-
way, he said he wants a Social Wel-
fare Ministry. I am mnot going into
that. I want to tell you you have got
these welfare extension projects.
Grants are given to organisations. Do
you scrutinise these organisations?
Who scrutinises—a single member of
the Board. Have you a scrutinising
committee? Have you a financial
adviser attached to this scrutinising
committee or do the members take the
advice of the financial adviser? No.
1t is all a scandalous affair. These pro-
ject implementing committees are
there. They are now co-¢rdinated
with the Community Project adminis-
tration. The Social Welfare Board is
now co-ordinated or attached with the
community development work in the
same area. Why then have these
two parallel administrations. Why
waste money? If it is to be co-ordi-
nated with community development
or it it is to have its activities limited
to the areas of community develop-
ment projects or N.E.S., in that case
why not amalgamate the two adminis-
trations? Why waste on two adminis-
trations? I can tell you to what
extent waste is going on. ‘There are,
six jeeps lying in the Andhra
Pradesh headquarters of the
Social Welfare Board. Jeeps are
used for persons to go to coffee hotel,
to take coffee. Shall I tell you? I can
read out to you from letters. In East
Godavari district one Mr. Ayyanna is
supposed to be convenor of the district
project implementation committee
and his wife is the treasurer. Then,
the Chairman of the Andhra Pradesh
Social Welfare Board says, this is
the letter, a very interesting letter,
“After all the auditors could get
through the audit of your account and
on the whole the report is that it is
a clumsy piece of work and there is
no reason to see any outstanding of
Rs. 550, etc.” Now, the Chairman of
the Board tries to castigate Mr.
Ayyanna for so many things. Now, “It
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' 1s irregular. A bank account should
not be in the name of a person; it
should be in the name of the office
of the person.” And what does the
Social Welfare Board do to rectify
this matter? They give this thing.
The next circular is, “You are request-
ed to note that this year the project
accounts for 1955-56 will be audited
in the month of April. Meanwhile
you are requested to tell your clerks
to bring the accounts up to date and
not, however, to close the books on
March 31st. The clerks can bring the
books here in person when they are
called upon to do so.” Then, Sir, I
would like to underline this particular
portion of the circular: “the probable
adjustments will be made here and the
books closed and submitted for audit.”
Would there be a more shameless
thing?

Surr H. N. KUNZRU
desh): Who wrote this?

Dr. R, B. GOUR: This is
from their office.

Mr. DEPUTY CHAIRMAN:
an official circular?

Dr. R. B. GOUR: The whole thing
is, it is an autonomous body, a non-
official body.

Mr. DEPUTY CHAIRMAN: What
are you reading from?

Dr. R. B. GOUR: This is a printed
circular, circular printed in papers,
circular addressed to all the convenors
by the office secretary of the State
Social Welfare Board, No. AP/W/
56 3954 dated 20-3-57. Then, Sir,
again another to all convenors—
“Madam, you are requested to send
immediately a rough consolidated
statement of accounts for the year
1st April 1956 to 31st March 1957. As
already informed, the books can be
finally closed at the time of audit.”
Now, Sir, a letter has been sent to the
convenor of the Kistna distriet, Mrs.
K. Purushottam: “Arrange a hot pot
of tea, twelve ‘iddilies’ and a few
cups of coffee for Mr. and Mrs. Desh-
mukh.” That is our Social Welfare
Work.
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Sar1 AKBAR ALI KHAN: Thdt is
not fair.

Dr. R. B. GOUR: 1 cannot tell
'This was published in Hyderabad
what are we to do? So much of
taxpayer’s money is being spent
through the Social Welfare Board
there anybody who can check t
Is there anybody who is going
check this expenditure? And my
friend wants a Ministry, pfobably to
supervise them. Anyway, things are
very serious. They talk of austerity
drive, they talk of ending corruption,
but these very things are being done.
I can tell you if the social welfare
activity and the women’s small savings
scheme—if these two administrations
are cleansed, probably you can [save
to the tune of Rs. 17 crores. Are| you
spending money or are you wagting
money? And then you come next and
say we are going to come with wealth
tax, expenditure fax, tax on {idis,
sugar, tobacco and other things, jonly
to waste in the form of so
social welfare activity of the Bpard.
Sir, I conclude with the only request
that the whole thing should have to
be gone into, properly checked up and
proper cleansing of the stables ishall
have to be done. Only then will the
Government be justified to come to
this House and say, we demand more
taxes.

@ w4 fag (d9m9) : 99 gupafa
Y, 7@ far o e g @ WA 7
7 & o) g afgars I # WK
Fg qondlT AT W § | & Fewmar
g % o7 fawr & qanfawa & forg warfa-
T FA ¥ TP wET T8 9 g
# fau fewm &3 § s 33 W
€ | 9g AT T g A 3 g
#o A, AfFT wIed w13
F1 qhwr & fF 3219 79 7 /i

YT § HOF qWA gl 5T
feamaa w¥ar 9zt uF am yx 4@ FET

@S € | 3§ & “Demand Note
56—Privy Purses and Allowanges”

AUGUST 1957 ]

I
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ZATL T & IS0 AGIOSHA] F1 O
T § A3 99 FAT F FG JATIAA
o fat g9 % =7 A feg s7 &
g9 R § 7g @ Fdr WE fF g qE
oA™Y 2 FT v oW, fww
ZAT0 TLHI F1 GTF § 48 Fa0d faerar
g fF ga Fg amaR § AR ST amal
FN Q0 KT AEI § | F THAWC
fr a3 wiefagt &) fedi a7 g7 am2
Fr qygar adf =fed 1 wfFT T 93
1T Y grE <@d & fEogw™ 39 Sie-
ghas & @@ 7 fggram & ot #
17 W gud §g 9 w3 &, s
¥ qm o AR TY U E, &H A
T FET & | W R gl &
ward ® fag g 1, g ot 7
7z &y frar f& g fergmam |
FATAITE FTHA HLT AT T4 SHG-
foaq FT T FTA7 ET, I94 T I,
af EH, T qFi T TTA (7 AL A
frdy & #tv foad g Al w9
= WA Wl g, WERlE Wi SAw
w3y & 3 A sAgfera F1 &7 F907
I ? ¥ 9 U¥ §99 WWE § R
fergeam & 7 v @ fgrgmm #
wa % fgars 933 9, W AT
T A ¥ far wmE 5 AwEeEs
ga, AT HTS GO B IH B AN
F % fai vaege @ sfFET seF
a7e W1 gAd 9AF T A TAF (47 ¢
F aFT a7 A5 AEAAET F awaar
g fr 7 dg@ F A T AL,
REAATHT BT FAGE H A AT,
3% faene TS TFA T oF1, SAR
f‘m?a'zg%( A 7 a1 79 Famd
o T g7 S9%T 394 48 ag fHA
od7 % v § 7 # WA g, g
faméfmaﬁmq%‘qﬁ?

fgrgeart ¥ dqmai 7, fggam &1
FJTFT 7 WA 3 F AAEF TFOK
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[aTe e fore]
A w1 gUET fwar 41w IAEt
frama & fog =g frar mar ~fEs 9
e § fo 1T g AT A1 97 9TE
frar ods & w7 9 w7 qwI G 79
T AU T ETUF AN T Lo B
ad e faqr S/ HS AT Aaqv
A i & fergeam & A9 & o
e ¥ I B w40 FEA A AR
|qT waq; aAears 7 A AT FE
far wfea oo 3@y & fw foam
7% A gl & WER Gl v\
# T % 730w FIF F A w787,
qmE wE G F
ASHA HIT TF FAATE *AT 2, ]9
TS TEAE, IAH FIT FIT ALHIT
Fr 43 fag AwmaAT A =TAAT AT
qEar (A 3 7w feawr gartaa

% faate fe avg & 739 § a8 HOTHT

e gt =T ,
5 P.M.

Iagarafa S, Y 9T TF ST 5
qafests o wqw &, 5 foad siad
ULHA ¥ HIT AR F FEAT
T@R F7U fTAr  fx ged sAwe
Fegaeafifearar) zmawya
T AT AT fergea 7 Difafag
WG ST AT & | 7 gwear g fr
sagfeas & ff awamET  aga aer
FH FA( & A qg Ty g o
wATET AEAT FE < uEdr & aw
WET GAHIF T § At 99+ ury
YR WA Sare o, 98 @)
AF famr % @ Hfaw  gdaw s
IE F FIFT AT ITF I AT Fgy
g, I 97 gATE GIFTT HY T F7A7

=ifga 1 \ -

A HT TfEAET OEds &
qTH TG TR | I A foraE

TH AT T
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weger #, § guaar g fw agh 97 adf
FeT AT & g A2 & 7 fagmy v A
FV T TF qg AT ST W@r § fw
SATS & FIAT T FC 3T FT | 9
AT AL AT HETT H AT AAT #QTY
ag fdt widf & gi——siq sy & av ad
F3 2 & oA £ Fraw A A
arfgg it e AT f=a ¥ e
FTT FAT HATS HT qOT FHE | B
AR A & oA T Ay wrs o
7g T 9% W1 g3 T SiF famar 9w
T J3AT & Y AT F AT qey &7 o
& o g ag |7 7 9 ¥ fag oA
EM A FAF AT SITE ) TG
fa g7 =arsi F1 FiAa &g 7 ofr AfEa
SIF B AITT H HE JTFA 3T TS |
s sigfe fwam ga g i & o ==
T & A f6T sArS ¥ arw ag 99 £
TS TS THA UF @ qHET 2 A
ag awemy 4 & T+ ogw fegmm &
A w IR & AR A A
faeft o7 grera @ wrqTSt Wy AEY &
zufas gq fpam &, 7 % e 8,
Iy WA AW g, wfmEm A
AT EBT i ag ST FHHTaT § IHaT QO
qd0 ®mT 3y fAad ) w3
FIT AT AR F Bwd w4 @ F
q 3T F0 FYAT Fr FT AT 90T
TR ZT IT AN (0 FIRT HF AL AV
A wATS ) FwA FY w9 A8 [ A0
Tfex |

70 AT <t 3 et & 7 A A P
TAR I8 TG AWM 7 3q ¥ AIATEST
wifer it g€ & | g fad aew A
9 AW AT AgE T & & HIC 9w
T Y g | f o A g
AmA ag wrs & fF sgr (oo wWEHY
FH FWQ 4 a8 CF 39 F FIW &Y
S 2 1w R adiRR F oo
IR T FW AT AT IWF @
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EOOWQOOWWE\TWEI
wgt 9% 3FeT FEwT Y fo 2
8T 9T AT & GelT 93 FTH H 2 |
zafed W3y 72 ot & & org7 20 d9drsss
T & fod 7= #7 § a7 28 gy
3 w31 F Wfgd faw fr
HIT A gAR ¥ F AT
I gAY ATE § FHC IR 7= A
A FEHT AT A EO FF T ¥
7 ) A TN 1R g ded
T AAT TR |

T AN AN 3G AN TR | FOw
ZH 1A § AT AAT AT FgA 9 77 @
zﬁ-ﬁ'@rﬁéﬂﬁw}@mﬁmﬂm
? guR @< @fwar & | 9 o
fFar T 9fed o) g fawew a6y
AP FAWT & | FTH g aF o1 |5q0
AT FI & 72 & o fag o
feqeie MaTFaE &1 qEEF 2 |
e g1 d@T ag & fF ouaam ¥
T § A FTH GH HAT AqMfEA AT,
7 98 fopar ST T & W qwwar g
fo 99 9% g7 o4 faenfen #13 a=
A TG AW, T TF g7 FEAT [
FALTFTE | T 99 A WA
# g: Knowledge, character, health,
wealth and beauty S % I TT9
¥ faenfagy £ w17 78 1T a9 7%
AT AW I A A w0
A AT g8 ¢ fF g A e
F fag o' W A W) A 9@Y
FE TIAT TET § agr TIa $1 /g |
FHA 3o HUE TIAT & 7@ & | HIY
w3 @7 e g R e & A
farr ot ww fager g 2w o e
ag WIS Agd WW &% AT & | A% oW
31 uF FfY sore 3w a1, ;s
Th 91, A TR § WL JN @0
2| 98T I I FT vo HiEdl

T @ far AT & 1| 5W AE ¥ I

t
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T # agT ' @w fFE 6]
Infreer smedr 927 fRR 1 @ #
bR LG IR FAR E E R LI IR
= foqar &= ffar Smar § a8 FT6
T e AR Y W AN I N
| @ g § 1 g qaN
7R wrgag fafree @1 afgg & 3
T 9| 9 MR FL | T T T
T AT 9 FH FT GRS § qr FL
st aopawm & fod 97 saTeT & savar
AT AT ATMRA | ;

TF A H QA qaries a8
e e g fr e v A
WTEAE ST W FIOW1 H1 9 qgioad
3 @ HRAg ST w99 G & AE oy
FT & | 3 AT59C e A A fy
FT ATH  GTAET GTE A 8, W aTh
o, feg AR A gR JWA & |
@ ¥ 7 @ it qifq, feEsy
T FHAfSH & Hg a1 W E | 7
qHear g fF gl a3 91 6 0w
fare TP 3, 99 o9 T &
T G & fad s SETgEr #
Heg T =fgd S afedat F T 9T
AT HIT FEESH & A9 9 AT
T Afgd | FRE F AW I &
faaet o gefteqem € AR & I
fraet W gE=Y @@, 4 R I
¥ AAEMI ¥ MG B ATHRA A5
M gaw faen & Abmmw 9= F@
ar & affag g9 § ¢ d TR
gaRR At ¥ faey 7 ag wraen a=
#3 & f% ag war sufa &1 8, a8 HA0
wogd W 931 gAT }, ¥ AG® A UG
AT g T F agEr & a9 a1 W
2 o fomat g9 il aF @ A
FL % § | fergeam & 9w 97 77
FgT F 4 fo wusit 7 qwg &, fasan
T a9g T AR ATTH FT R |
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[T = fag)

St orer gw ug den € fr fag, o
Frfeaem, goewm sww # 87 F
fod o & o &§ 1 a9 gw
F1 W &, faard Aow & A GeEy
F1 78 ATAE T gHEY & T
T FY T A (Y AT FT §, woa
¥ Y ITHT IH 9T G Hwr G
A | SER S A7 9EF T, fe]
o Iuh fam § s AR
FEAMISH FT AT FHT I AMAE 7 H
Tg 9 AT § F§  qEal § R A
FATR (GETiagt & (G & S GETARaT
I FIAFAT & A1FT 427 &Y T § a5
gTEAE Tl B AoEEl N9 Y age
Bk
(a7 =Y g2t awdt § 1)

U 979 FFL T AT THA AT
FIIATE | GATY THTL FT AF T3
7 AR qfsF e5 T g | 7 a7
ST § W SFE! e & AT B
I ArErfefees e A% AETLEr A7
FI a9 a7 O F7 fF UF EFA
% fo Q1 g7 X g9 T9T @9 FL A
g e & fa—s= swat &
o F feg—y At T g9 |
TF TF ¥ a7 qo & F A9 98
ok gE @ & faw foam o &),
Fhaar i g AR == g o &1
C A AORAE T AqeE qg Al
& i uF qratas =91 s fag az-
fraq w=ut &, et =g 9w fae
g, fos fag samer @ fFr @rar @
qg @ AGF a9 A1 A TF AqAF
gea1 foaa g agfeaa 7 &, o
IS F9 & ag AEF g W A
ar wwwar g fr ofs & 7 wA
AT F, T=GT AAE( TF A& AT
F1 G T FEET AT § AT STHT
THAT FE AT § AT AAT
gOT 7 TS TR ETiEAT & {7 oy
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g 9 7y § dfaw sgar s gifewt &
JUET g 3 foad 9 Fi AfE grfey
ST FT AT H AT &7 A qor
WM 1 AgawTr g 5 geyane
FAT Frgraa I & W) AT A19F g,
oy, faarea &, 9T AeNa ¥ A
TR AT § S g oy agfaea dar
FLqRY § AfFT qg N7 FF UF S
IR UL UL S U
A AR AFOS  fEadAre S|y @
st § Fwwar § fF a3 1 a8
tfrmmmamw g @ F #f
MF AT QT amTgr a9 & A7
TLFHT & A UFET GAEI N AT06q +
fet #Y s AR SRR w1 oFw
qaT g g e

R, fedt JaAT wred, T T
AT T AT TF AT F AR T q |
fRfefeez st #7  Tqgt o &
¥ gwmar g £ 78 wF wAaiees AT
o, Ffware ara 4 1 399 FF afear
AT g WHAT g, LT T HIEE FEAT W
frgma Afews aw & afew dom
¥ 79 uw 9 6@ 5 agraege Sy
fomster oma § ST IHT A Fwa
g FT 92 AW, ¥ FM AT 9 AT
oI oA AT 2 G F AT ¥
g8 THIT qAHT 8, HrowgR fefeas
F g fradr @, qam ffew ¥
amg fawer & afvw =9fs a8 agaegs
J g g H) Fg AT AT AT
fears =) faem & safed saa S
FAE | ST FIRN AT TS AT o
qF o WA &I TF § WX SAHT HhaeT
TET T ERT & | WIT @I F fF F
7 St 5 FgrEeR foma & 9w §
3t 3 ag ¥ foogsh § o awa
F ramTr ¥ AR ar g1 ey
Ty WR FgEAYR T St R
F—aW R 9T FIREF fAE awr
A -3 FHT AF AT
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¥ q@ felt 3 s wAd FAA @€

S 1§ wwear g e f@fafwiad
fafree 3T ata 9 MR w4 {6 4 [F9
a@ ¥ Afeawge &Y a7 § AL

a9 HT qTF & GHAT & | AL |

|

Surr S. CHANNA REDDY (Ardhra
Pradesh): Mr. Deputy Chairman, it
is quite a welcoming feature that our
Government is determined to imple-
ment the Second Five-Year Plan in
spite of many hurdles like non-avail-
ability of foreign exchange and others.
The budgetary provisions which are
made in this Bill are in consorance
with this determination of the Gov-
ernment. Therefore 1 congratulate the
‘Government on that score. I}

Now, Sir, I would like to invite the
attention of the House to the Com-
munity  Development Programme
which had been envisaged in 1952 in
our country. 'The Community
Development Programme was aimed
at introducing a sort of silent revolu-
tion in our countryside and awaken-
ing consciousness among the masses.
The Government officers are strictly
following this programme in their
own way, as a result of which we
have been able to construct some
school buildings, some approach
roads and some community halls. But
the real theme of this programme has
not been fulfilled yet. This is a serious
question which I would like to pose
to the Government as well as to
every representative of the public.
‘Why this programme is unable to
attract public participation in a suffi-
cient measure? To my mind, the
reason is that from this programme
no economic benefits flow 1to the
masses. We are unable to add evien a
single pie to the pocket on the
common man. Therefore, Sir, weople
are indifferent and they takk no
interest in the Community Develop-

. ment Programme. I would lik 1o
fstress that hereafter the key wornd of
our Community Development ro-

46 RSD—10.
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gramme should be the introduction of
cottage industries in all the villages.
In every village some sort of village
industry should be started, of course,
according to the local situation. Only
then we will be able to attract the
public  attention towards  this
programme and in that way alone we
can secure the maximum of co-opera-
tion from the masses.

2222

In this connection, Sir, let me
make one more suggestion. At each
community development centre there
must be opened a training centre to
impart vocational education to our
country youth. This will solve our
problem of unemployment and under-
employment to a great extent.

Now, Sir, I will come to the ques-
tion of minor and medium-sized
irrigation projects. Our progress with
regard to the major irrigational pro-
jects is quite satisfactory, though the
results are not immediate. As my
hon. friend, Shri Govinda Reddy,
pointed out with facts and figures, we
are still unable to bring the desired
acreage under irrigation. We have
not yet been able to reap the fruits
of these major irrigational schemes.

I would therefore request the hon.
Minister of Irrigation and Power to
shift emphasis to the medium and
munor irrigation projects which can
yield immediate results, to the satis-
faction of all. I regret to say, Sir, that
our progress in this direction is not
quite satisfactory. To speak about my
own State—Andhra Pradesh—in Tel-
angana irrigation mostly depends upon
the minor irrigation projects. At the
commencement of the First Five-Year
Plan there were nearly 4,000 tanks
breached; and with the assistance of
the Central Government about 2,500
tanks could be repaired. And I think,
at *he end of 1957, still 15,000 small
tanks covering an Ayakat area of
nearly 50 thousand acres will remain
unrepaired. This is a very serious
problem. I think the State Govern-
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ment has not got sufficient funds to
attend to this important work. There-
fore I request the Central Government
to grant sufficient loans to repair all
these small tanks., Here let me men-
tion that the Central Government did
assist in the First Five-Year Plan also
by granting loans for this specific
purpose,

As regards the rise of food prices,
Sir, many points have been deleted
here. I need not go into any of those
details, I would only suggest that if
we can achieve a fair success in con-
nection with the minor and medium-
sized irrigation projects, then this
problem of food scarcity can be
solved to a great extent. The question
or rise in prices of foodgrains cannot
be dealt with independently. The rise
in prices cannot be arrested until you
are able to arrest the prices of the
materials which are used for all agri-
cultural activities. My hon. friend,
Shri Naidu, has with facts and figures
pointed out how there was an increase
in the prices of all these commodities
necessary for agriculture like ironm,
diesel oil, diesel engines, and so on
and so forth. Therefore my request is
that the prices of these materials like
diesel oil, iron etc. which are very
essential for production should be
brought down first. And if it becomes
necessary, they should be subsidised
and supplied to the cultivator at
reasonable rates. Now-a-days, Sir,
much talk is in the air regarding co-
operative farming. If by co-operative

farming the Government means
collectivisation of lands, eliminating
peasant  proprietorship  or land

ownership, I am afraid, €ir, that this
will hardly suit the genius of the
Indian kisan. If Government rushes
into this new scheme, it has to face a
sort of debate or defert and our
production will be very adversely
affected. If the Government are very
particular to introduce this co-opera-
tive farming, there is vast acreage of
cultivable waste lands which can be
brought under the plough through co-
operative farming. If their experi-

Bill, 1957 2224

ments are successful, no sane man
can oppose it. So I request the Gov-
ernment not to rush in such matters.

Then I would say about the dis-
parity in planning which has been
very much emphasised by my
friend on the opposite side. There is
disparity in allocation of amounts to
the various States, especially from

the Central sector. Andhra Pradesh
and that too Telangana still is
deprived of any Central Industrial

Project even though the suitability of
many places therein cannot be dis-
puted. For example, the case of a
Fertiliser Factory at Koothagudam,
the suitability of that place, nobody
can dispute. It is situated in the heart
of the rice-bowl of Andhra. Coal is
available there, ample water and
electricity are also available and for
the production of nitrogenous ferti-
lizer, low grade coal is said to be
essential. All these are available.
The only misfortune of the people is
that they could not persuade the
Central Government to agree to set
up a fertiliser factory there. As you
know, Sir, the consumption of the
fertiliser in Andhra is the highest in
our country. In view of all this and
in view of the scarcity of fertilisers,
as we have put a stop to the import
of fertilisers, will the Government
revise ity decision and set up a ferti-
liser factory at Koothagudam. Then
I will say something about Rama-
gundam area. In my last speech also
I mentioned this. Ramagundam area
has got many industrial potentialities.
The Nizam’s Government wanted 1o
develop it as the “Manchester of
Hyderabad”. Within the circumference
of 150 miles coal, limestone and iron
are available. In view of all this I
again request the Government at
least to make a comprehensive geolo-
gical survey of this terrain and if
occasion comes for the next iron and
steel factory, I hope it will stand a
very good chance.

In the S.R. Act, a regional com-
mittee was provided for the
Telangana area as a safeguard but 8
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months have passed and still its
formation 15 1n abeyance, This sort of
thing will add to the already existing
suspicions and doubts of the people
concerned and 1t will not be helpful
In creating a congemal atmosphere
for co-operative working. Sb I will
request the Home Ministry 40 take
this into account and do \irhat 1S
necessary. With these words, I thanx
you.

SHr1 GOVIND CHANDRA MISRA
(Orissa): Mr. Deputy Chairman, I
had no mind to speak anything here
but I feel that Orissa has not got
proper attention 1n the Five Year
Plan Of course, in the First Plan
we had the Hirakud Dam and now
we have the Rourkela Steel Plant but
unless there i1s good communication,
Orissa cannot prosper and there are
some rallway lines to be constructed,
but for want of money that has been
glven up.

We talk so much about economy
but we find so much monjy being

wasted because our officers dre not
gwing suffictent attention to the
Departments 1n which  they are

working, Everywhere we find|corrup-
tion, nepotism and waste of public
money. As a consequence of these
things, popular feelings have| become
very bitter against the Gowvernment
and against the Congress pedple.

I will confine my remarks to one

or two things, like Corhmunity
Development work and the Airlines
Corporation of India. Very serious

complaints have reached my ears
which I feel should be brought to
the notice of the Members here and
the Ministry concerned, I will place
those facts in this House. Since the
Airlines were nationalised, w¢ have
been ncurring a great loss. Why?
Because there are many factprs on
account of which we are incyrring a
great loss. But to a great extent 1t 1s
due to corruption and nepotistn They
are appointing  workers officers,
traffic assistants etc. where there 1s
no necessity to appoint them.I There
are some young graduates an post-
graduates who have been woang for
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the last 2 to 4 years. They are not
glven any promotion but some out-
siders have been appomnted suddenly

in upper grades There have been
some higher posts that have been
created sumply to provide for

some relatives of higher officers. 1
have received some information that

there 1s no traffic manual for want ot
whien there are so many hardships
experienced by passengers and offi-
cers. This shows nobody takes
interest in the work.

Instead of promotion from junior
ranks to upper grades, they are
appointing new people who do not
have suffictient qualifications or techni-
cal knowledge 1nstead of those
experienced people who have been
working there. Who are they? You
will be surprised to know this. It has
come to my notice that they are
appointing some beautiful girls on
Rs. 140, Why not promote the junior
graduates who have been woriing on
a salary of Rs 100 for the last 3 or
4 years but they are not given any
chance.

Mgr. DEPUTY CHAIRMAN: But
that 1s a matter for the Government
of Orissa to look into,

Surr H. N. KUNZRU: He was
referring to the Airways

Surr GOVIND CHANDRA MISRA:
I am referring to the Airways Corpo-
ration.

Mr. DEPUTY CHAIRMAN: Please
go on,

Surt GOVIND CHANDRA MISRA:
Therefore, all sorts of scandalous and
unreasonable things one can hear.
There are some doctors appointed to
look after the health of the workers
in that Corporation. There are three
or four such doctors. They come for
a few hours, sit 1n the office and do
nothing. And they happen to be the
relatives of these officers. Then
there are ..

Mr. DEPUTY CHAIRMAN: Will
you take more time? How much
more time will you take?

i
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Surt GOVIND CHANDRA MISRA:
I have just had only about five
minutes. Give me three more minutes
and I will finish my observations.

There is a booking office, but there
is no clock and there is no board
indicating the arrival and departures
of the planes, But the clerks working
there find it difficult because for the
slightest mistake they are fined.
Every month these poor workers who
are drawing some Rs. 100 or so per
month find that some money is
deducted from their salary regularly.
This is very unreasonable and
inhuman and cruel. This ought not to
be done, Sir, there are so many other
things, but I do not want to take up
more time of the House. So I would
suggest to the hon. Minister con-
cerned to have an enquiry into the
work of this Airways Corporation,

1 will next say a few words about
the development work. I had gone to
gee one or two of these development
blocks in Orissa. The community pro-
jects, as they are conceived, will
tulfll our hopes and aspirations. But
the way the work is being done now
is a great disappointment. In the
recruitment of officers there should
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be a change. Those who were working
in the Civil Supplies Department,
when that Department was abolished,
were taken over and placed as Block
Development Officers. But these are
a class of corrupt officers who are
simply looting the public money.

Therefore, I suggest that in the selec-
tion of the Block Development Officers
or the Village Level Workers, there
should bhe some change. Anybody and
everybody who comes seeking employ~
ment should not be appointed as Vil-
lage Level Workers. In selecting these
Village Level Workers and Block
Development Officers we should give
proper attention to their previous con-
duct, their mentality, their aptitudes
and their feeling and we should see
whether they have got the real spirit
that is necessary for achieving the
object we have in view. Thank you,
Sir.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned to 11 a.m,
tomorrow. .

The House then adjourned
at thirty-six minutes past
filve of the clock till eleven
of the clock on Thursday,
the 20th August 1937,



